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LEGISLATIVE ASSEMBLY.
Friday. 6th March, 1936.

The Assembly met in the Assembly Chamber of the Council House a&
Eleven of the Clock, Mr. Pregident (The Honourable Sir Abdur Rahim)
in the Chair.

QUESTIONS AND ANSWERS,
STEPS TO IMPROVE THE RiILway FINANOES.

963. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether their attention has been drawn to the leading article:
in the Hindu, Madras, dated 17th January, 1986, entitled
‘‘Railway Euarnings’’,

(b) what steps they have taken or propose to take to improve the
railway finance; -and

(c) whether they propose to have the whole question considered by
an expert committee of the House, in view of the seriousness:
of the situation?

The Honourabls Sir Muhammad Zafrullah Khan: (a) Yes.

(b) T would refer the Honourable Member to the speech I have made:
in this House in connection with the railway budget.

(c) As the Honourable Member is aware, the last enquiry by a com-
mittee into railway finances was that of the Railway Retrenchment Sub-
Committee in 1931, composed of three Members of this House, one
Member of the Council of State and two outsiders. They recommended
a full enquiry into the details of working by a small committee com-
posed of financial and railway experts. An investigation on these lines:
i8 under the consideration of Government.

Mr. 8. Satyamurti: Have they come to any conclusion on the sug-
gestion made by the Honourable the Finance Member that, if Provin-
cial Governments do not agree to controlling the rail-road competition
with @ view to its not affecting railway finances adversely, they will have
to wait long for their claims to income-tax? Have they considered the
question, or was it merely the Finance Member’s own statement?

Ths Honourable Sir Muhammad Zafrullah Khan: That is a hypothe-
tical question. I think what the Honourable the Finanee Member said
was that, if things continue, as they are, and railways continue to lose,
as they are losing from the motor transport competition, there will be
so much the less chance of the provinces getting their share of income-
‘tax.

Mr. 8. S8atyamurti: With reference to clause (¢) of the question, may
1 know, in view of the very disquieting situation with regard to railway

(1953 ) . A



19564 LEGISLATIVE ASSEMBLY. [6tn Marcm 1936.

tinance, what objection the Government can have to constituting a fresh
expert committee of this House,—such experts as we are—to go into the
whole question and make suitable, necessary recommendations ?

The Honourable Sir Muhammad Zafrullah Khan: As I have already
explained, when a committee of this House was set up, they recom-
mended that these questions should be dealt with by u small committee
composed mainly of financial and railway experts—not Members of this
House—and Government have that suggestion under consideration. There
have been committees in between, the Pope Committee, etc., and since

then Government have under consideration the question whether another
-expert committee should be set up.

Mr. 8. Satyamurti: May I tuke it that Government have turned down
the proposal to have a committee of this House, which, after all, repre-

sents the public opinion of this country, to the extent to which it does
that ? '

The Honourable Sir Muhammad Zafrullah Khan: Sir, a committec of

this House that was uppointed recommended an expert committee for
this purpose ? .

Mr. S. Satyamurti: May | know what the attitude of the Govern-
ment 18 towards my suggestion contained in clause (¢) of the question?

The Honourable Sir Muhammad Zafrullah Khan: The muatter is under
«onsideration.

Dr. Ziauddin Ahmad: Mav I just say, Sir, that I was a member of
that committee of 1931 and we recommended its abolition on the under-
standing that a committee of experts was to bhe appointed. in November,
1981, and then it was settled that Members of the Legislature would not
be precluded from sitting on the committee. The actual recommendation
was that a committec was to he appointed by the Government. but the
Members of the Legislature were not to be excluded?

The Honourable Sir Muhammad Zafrullah Khan: T have read out from

the report of the committce itself that the committee should be com-
posed mainly of experts.

Mr. B. Batyamurtl: Are there no financial experts in this House?
The Honourable Sir Muhammad Zatrullah Xhan: T merely read out

what the recommendation of the commitiee was.
RE-BUILDING OF QUETTA,
964. *Mr. 8. Satyamurti: Will Government be pleased to state:

(8) whether they have formed any estimate of the cost of re-
building Quetta;

(b) whether any foreign architect has been appointed for the build-
ing of Quetta; and

(c) why a foreigner has been preferred to an Indian?



QUESTIONS AND ANSWERS. 1966.

Sir Aubrey Metcalte: (a) The reply has already been given by the
#Honourable the Finance Member in his budget speech.

(b) The Secretary of State for India has been asked to recruit an
architect on a regular monthly salary.

(c) Enquiries showed that it was likely to be considerably more eco-
nomical to adopt this course than to pay the fees of any of the archi-
tects in this country who possess the requisite qualifications. :

Mr. Lalchand Navalrai: May I know if an Indian architect will be
Jjoined on to that officer so that they may both work together?

Sir Aubrey Metcalfe: 1 cannot say at present. It will depend on
‘whether another architect is required.

Mr, T. 8. Avinashilingam Ohettiar: May 1 know why it is that Gov-
‘ernment think that recruiting u foreign architect will be cheaper than
recruiting an architect here?

'Sir Aubrey Mstcalfe: For the reasons stated.
.Mr, T. S. Avinashilingam Ohettiar: No reasons are stated.

‘Sir Aubrey Metcalfe: The reasons are stated. I have said that in-
quiries showed that it was likely to be considerably more economical to
adopt this course than to pay the fees of any of the architects in thie
.country who possess the requisite qualifications.

Mr. 8. Satyamurti: What are the requisite qualifications?

Sir Aubrey Metcalfe: The qualifications required are a knowledge of
reinforced concrete, steel framing and other earthquake-proof designs.

Mr. S, Satyamurti: May I know if any estimates have been framed,
in figures, of the fees likely to be demanded by such qualified architects
in India, and whether any estimates were obtained of the fees payable
to foreign experts, and what the difference would amount to? ’

_Sir Aubrey Metcalte: As I tried to explain, fees are not going to be
paid on a percentage scale at sll. The architect coming out from
England will be paid a monthly salary.

Mr. 8. Satyamurti: May I know if there is no Indian architect
familiar with Indian buildings, who can be paid a monthly salary, it
-employad for this purpose ?

s_u- Aubrey .Hotc&lfo: T understand there was no one, who had these
Pparticular qualifications which I have described, available in India.

Mr. 8. Satyamurti: Who made the Foreign Secretary so undérstand ?
Sir Aubrey Metcalfe: The committee which had to select the archi-

tect.
: A2
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Mr, 8. Batyamurti: Which committee ?

8ir Aubrey Metcalfe: I think it was the Quetta Earthquake Commit--
tee. As to what exactly that committee said, I must have notice of.
that question.

Mr. 8. Satyamurti: Sir, the Foreign Secretary says that they have-
formed some estimate, and they have come to the conclusion that it
would be more economical to engage a foreign expert than to engage an
Indian on a monthly fee. He now tells us that he has no exact inform--
ation as to who advised him, what the fees are, and who has to appoint
that committee, and he says he must ask for_notice of all these ques--
tions. I submit, Sir, that it is less than fair.

Mr. President (The Honourable Sir Abdur Rahim): Some committee-
was formed, and it might have advised the Foreign Secretary that.

Mr. 8. Batyamurti: Sir, clause (¢) of my question asks why a foreigner-
has been preferred to an Indiam. That is a comprehensive question.

Mr. President (The Honourable Sir Abdur Rahim): He has given the-
answer to that.

Mr. S, Satyamurti: No, Sir, he simply says that some estimates were-
made, but no figures are forthcoming, and so forth.

Mr. President (The Honourable Sir Abdur Rahim): He has said that
it will be cheaper to engage a foreign expert on a monthly salary than:
to engage an Indian expert.

Mr. 8. Satyamurti: T want an elucidation of that answer,—the figures.
on the basis of which he gives that answer.

Mr, President (The Honourable Sir Abdur Rahim): He cannot ans-
wer the question off-hand and the Chair cannot compel him to do so.

Mr. Lalchand Navalrai: What is the monthly salary this foreign ex--
pert will get?

8ir Aubrey Metcalfe: I must have notice of that.

Seth Haji Abdoola Haroon: Is it also a fact that even the contractor
will be a foreigner (Hear, hear)—that the work should be given to a
foreign contractor ?

Sir Aubrey Metcalte: So far as I am aware, contracts have not yet
been given out. . :

Mr. T, S. Avinashilingam Ohettiar: Will my Honourable friend give
s guarantee to this House that contracts will always be given to Indiam:
contractors ?

<

8ir Aubery Metcalfe: Certainly not.
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.- Mr, Lalchand Navalrai: Is that the only officer being sent for from
“wutside, or other officers also?

8ir Aubrey Metcalfe: Besides him, a town-plemning expert also, who
will probably be & European.

Seth Haji Abdoola Haroon: Is it also a fact that a new system has
-been evolved in the Quetta Re-building Committee that all the plaps
" and estimates should be prepared by the contractor himself and he must
«come out with plans, and that Government will only ask for certain
requirements to be complied with, but that the. contractor must frame
his own plans, etc., and then he will submit all these to the Committee

-along with his tender?

Sir Aubrey Metcalfe: 1t is impossible for me to give the exact details
.of how the contracts are to be given out. The Honourable Member is
himself a member of the Quetta Consultative Committee, and presum-
-ably he knows what is being done.

Seth Haji Abdoola Haroon: Was not that committee an advisory- com-
.mittee? That committee has nothing to do with contracts. That com-
‘mittee is concerned only with salvage of the property.

Mr, T 8. Avinashilingam Ohettiar: Will Government call for tenders
. for these contracts by advertising in the newspapers and then accept the
best tender?

Sir Aubrey Metcalfe: I understand that all contracts are being put
out to tender.

Mr. S. Satyamurti: Have Government formed any final estimate of
‘the cost of re-building the devastated city of Quetta? Does it amount to
‘between eight and nine crores, including posts and telegraphs and rail-
‘ways and the expenditure already incurred?

Sir Aubrey Metcalfe: 1 have already referred the House to the speech
made by the Honourable the Finance Member in introducing his budget.
He gave the figures so far as they are at present available.

Dr. Ziauddin Ahmad: The point raised by my Honourable friend, Seth
Haji Abdoola Haroon, is a very important one. Is it or is it not a fach
that contractors are asked to draw up their own plans and prepare their
own estimates and the Government only give sanction? Or is it that
the Government engineers will draw up these estimates and tenders will
be invited on those estimates ?.

8ir Aubrey Metcalfe: The question asked by the Honourable Member
18 so important that I must have notice.

] dSa.F)du‘ Sant 8ingh: May I know if this post has been advertised in
India ?

8ir Aubrey Metcalfe: No.
Sardar Sant Singh: Why has it not been advertised in India ?
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Sir Aubrey Metcalfe: I have already fully explained, and I can give
no further information.

Mr. 8. Satyamurti: Sir, I do not ask question No. 965.
1965*

PREVENTION oF THE CIRCULATION oF Miss Mayo's BoOOK ENTITLED
‘“Ter, FACE oF MoTHER INDIA’,

066. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they have taken any steps to prevent the circulation:
of Miss Mayo’s book entitled ‘‘The Face of Mother India'
in countries other than India; and

(b) whether they have made or propose to make any representa-
tions through recognised diplomatic channels to other coun-
tries, requesting them to stop circulation of the book in those
countries ?

The Honourable Sir Henry Oraik: (a) and (b). The Government of
India much regret the publication of a book of this kind and they asked
the Secretary of State for India to consider whether anv action could
be taken to prevent or restrict -its circulation in England and other
countries. The Secretarv of State fullv agrees with the views of the
Government of Tndia about the book and regrets that currency should be
given to opinions which would have the unfortunate result of giving deep
offence to the Hindus but he has informed us that there are no powers
under which action could be taken against the book in the United King-
dom. An Empire-wide ban is, therefore, impossible.

Mr. 8. Batyamurti: Will the Government of India request the Secre-
tary of State for India, apart from wctual prohibition of this book, to
make representations through His Majesty’'s Representatives, especially
n America, to bring persuasion or gentle pressure to bear upon the
Government, in view of the strong feeling in this country about the con-
tents of this book that they may take such steps as are awvailable to them
_to stop the circulation of this book which is highly defamatory of India?

The Honourable 8ir Henry Orailk: T am prepared to pass on that sug-
gestion to the Secretary of State, but T am afraid it will do no good.

Mr. 8, Satyamurti: Will the Honourable Member pass on that sug-
gestion, with a strong recommendation on this matter that the Govern-
ment agree with the people of this country ?

The Honourable Sir Henry Oraik: I have done that. T have already
made representations to that effect.

Mr. 8. Satyamurti: Will he kindly do it again?

Mr. N. M, Joshi: May I ask whether Government are aware that
when a hook is proscribed, it is generslly sold more widely than other-
wise ?

+ Not put by the questioner.
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The Honourable Sir Henry Oraik: I am afraid the Hon
o1 ; : . ourable M
18 right that there is a tendency to use the ban as un udvertisgmerelltnli)'g;
the book. That is very regrettable.

Mr. N. M. Joshi: May I ask whether the Government f India will
stop the practice of proscribing books hereafter ? (Hear,' }Cn.ear.l; o

(No answer.)

CoMpPETITIVE EXAMINATIONS IN INDIA.
967. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether their attention has been drawn to a leading article i
the Hindu, Madras, dated 20th January, 1986, on S8ir
Michael O’'Dwyer’s letter to the Times, commenting on the
results of the last I. C. 8. examination held in England;

(b) whether they are taking any action in the matter; and

(c) whether the present system of competitive examination will
continue ?

The Honourable Sir Henry Oraik: (a) Yes.

(b) and (c). The general question of recruitment for the Indian Civil
Service is still under consideration.

Mr. 8. Satyamurti: May I know if the attention of the Government
of India has been drawn to an amswer or to a speech of Mr. Butler, the
Under Secretary of State for India in the House of Commons, in an-
swer, I believe, to a question of Sir Reginald Craddock about this very
matter, in which the Under Secretary of State stated that they are con-
sidering this whole question, and that they hope to make rules very soon
to restore the fifty-fifty per cent. ratio? May 1 ask whether that state-
ment was made with the knowledge or after consultation with the Gov-

ernment of India?

The Honourable Sir Henry Oraik: I have only seen a Press report of
that question and answer. But the Honourable Member must remember
that recruitment to the Indian Civil Service is a matter for the BSecrc-
tary of Btate for India and not for the Government of India.

Mr. S. Satyamurti: Does the Secretary of State never consult the
Government of India on this matter, or did he not consult them on this.

particular matter ?
The Honourable Sir Henry Oraik: On this particular question, no, Sir.

Mr 8. Satyamurti: Does the Secretary of State generally consult the
Government of India with regard to recruitment in England of members
of Indian Civil Service or other services?

The Honourable Sir Henry Oralk: Yes, sometimes; but not, I think,
invariably. He consults other authorities as well as the Government of
India, for instance, the Civil Service Commissioners, the Universities,

etc.
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Mr. 8. Satyamurti: With reference to part (c), may.I know if the
‘Government of India have been consulted at any time recently by the
Becretary of State on the question of giving up wholly or partially com-
‘petition by examination, in order to incresse the British element in the
Indian Civil Service more than is obtained by competitive "examination,
:and of modifying that system and reserving some powers to the Secretary
-of State, to nominate a certain number of Britishers independent of the
results of the competitive examination ?

The Honourable Sir Henry Craik: I cannot say more than that the
-question is under consideration.

Mr. 8. Satyamurti: I want simply to know whether the Government
of India have been consulted on this particular aspect of the question,
which I suggest to the Honourable Member.

The Honourable 8ir Henry Oraik: About the steps to restore the
Aifty-fifty ratio in recruitment ?

Mr. 8, Satyamurti: B\ giving up competition, wholly or partially ?

The Honourable Sir Henry Oraik: Those are the matters which are
-under consideration.

Mr. S. Satyamurti: Have the Government of India sent any opinion
.on that to the Secretary of State?

The Honourable Sir Henry Oraik: I cannot say more than that this

‘matter is under consideration. T am not prepared to say anything fur-
‘ther.

Mr. 8 Satyamurti: I want a ruling from you, Sir. The rules say
‘that, in matters which are matters of controversy between the Secretary
of State and the Government of India, the Government may refuse to
answer o question. Mere correspondence is not a matter of controversy.
1f 8o, let the Honourable Member say so.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has given sufficient answers to the questions that have been put.

Mr. 8. Satyamurti: What is your ruling, Sir?

" Mr. President (The Honourable Sir Abdur Rahim): The ruling is that
te has sufficiently answered the question.

MARRING OF THE PLACE oF ORIGIN ON (GOODS COMING FROM FOREIGN
COUNTRIES.

968. *Mr. S. Satyamurti: Will Government be pleased to state:

(8) whether they have received any communication from the
Southern India Chamber of Commerce regarding British goods,
particularly, piece-goods, which are being imported into India
under the indigenous labels without any indication of their
having been manufactured in Great Britain, asking them to
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suitably amend the Sea Customs Act so as to necessitate the
-marking of the place of origin on goods coming from foreign
countries including Britain;

(b) whether they have taken any steps; and
(c) if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, Sir.
() and (c). The matter is under consideration. '

Mr, S. Satyamurti: When did they receive that representation?

The Honourable Sir Muhammad Zafrullah Khan: I would require
notice. :

Mr, S. Satyamurti: Are Government satisfied that the allegations are
in the main true?

The Honourable Sir Muhammad Zafrullah Khan: I cannot make any
statement on that as the (Government are considering the matter, and if
they fird that the statement is true, they will consider what action would
be suitable to stop that practice.

Mr. S. Satyamurti: May I know if they are considering both the
matters? First of all, the truth of the allegation and secondly, whether
any steps are called for, in case the allegation is true.

The Honourable Sir Muhammad Zafrullah Khan: Yes, they will con-
sider both. :

Mr. S. Satyamurti: Will the Honourable Member expedite matters,
because. in case the allegation is true, it is very dangerous to Indian trade?

The Honourable Sir Muhammad Zafrullah Khan: Yes, Sir. I will try
to expedite the matter. .

Mr. Lalchand Navalrai: Will Government also consider the fact that,
after they are imported. the labels are changed?

~ The Honourable Sir Muhammad Zafrullah Khan: There were some
dllegations of that character with regard to imports from Japan, but I am
hot sure that an allegation of that kind had been made with regard to this.

Mr. Lalchand Navalrai: Are Government considering that question ?

';'he Honourable Sir Muhammad Zafrullah Khan: To that I have already
replicd that the existing law is quite adequate on the matter. This is
‘w different matter altogether.

. M 8. Satyamurti: I wish. with your pemission, Sir, to make an altera-
tion in this question. To part (a) of this question, in the last line, T wish
to add “‘the wives of voters qualified on account of their paying any tax
-or owning any property’’. 1 wish to add this, because it is contemplated
‘in the rules.
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M. President (The Honourable Sir Abdur Rahim): It may be contem--

plated in the rules, but the Honourable Member cannot alter the question
now.

D1visioN OF THE ELECTORAL ROLLS FOR THE PROVINCIAL LEGISLATURE INTO-
Two PARTS BY THE MADRAS GOVERNMENT.

969. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether their attention has been drawn to the action of the
Madras Government in dividing the electoral rolls for the
Provincial Legislature into two parts; the first part to include-
the names of the property owners and tax-payers, and the
second part to consist of literates and guardians of minors;

(b) whether they were consulted in this matter;

(c) if so, what their opinions are; and

(d) the reason why such a division was made?

The Honourahle Sir Nripendra Sircar: (a) and (b). No.
(c) aud (d). These questions do mnot arise.

Mr, 8. Satyamurti: Muy I know if Government have made any en-
quiries in this matter?

The Honourable Sir Nripendra Sircar: As regards part (a) of the ques-
tion, no, Sir.

Mr, 8. Satyamurti: Why not, Sir?

The Homnourable Sir Nripendra Sircar: 1 cannot enquire into a matter
of which I have no notice.

Mr. 8. Satyamurti: 1 have given notice.  After receipt of this question,.
in view of the importance of muking the electoral rolls as complete as.
possible. Government could have made enquiries to find out if the Madras.
Government have divided the electoral rolls into two parts, the one to be:
automatically filled up by Government, and the other to be filled up only
if applications are made. '

The Honourable Sir Nripendra 8ircar: It is impossible for Government
to muke inquiries into various matters on which information is received
from the 1,500 questions, within such a short time.

Mr. S. Satyamurti: May T know whether it is impossible on a matter -
of this kind? '

The Honourable Sir Nripendra 8ircar: There are matters of other kinds.
also, cquully important according to others.

Mr. S. Satyamurti: I am only asking about this kind.

The Honourable 8ir Nripendra 8ircar: I have given the information that:
no inquiry has been made.
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Mr. S. Satyamurti: May I know the reason why?

The Honourable Sir Nripendra Sircar: I have given the information that
no inquiry was made, because we received no information in time to make:
any inquiry.

Mr. S. Satyamurtj: What is the extent of time during which Govern-
ment want to make an inquiry into the question?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

RESOLUTIONS PASSED AT THE MEETING HELD UNDER THE AUSPICES OF THB
RATLWAY WORKERS' ASSOCIATION, MORADABAD.

970. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether their attention has been drawn to resolutions 8 aud ¢
passed at the meetings held under the auspices of the Railway
Workers™ Association (Registered), Moradabad, on 9th and
12th January, 1986;

(b) whether they propose to take action on the lines suggested in
those resolutions; and

(c) if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: “These resolutions
contain allegations of a sweeping character which Government have no-
reason to believe ure well-founded. Government, therefore, do not propose
to take any action.

Mr, 8. Satyamurti: Did they make any kind of inquiries to satisfy
themselves that the allegations were so wild as to be prima facie unfounded ?

The Honourable Sir Muhammad Zafrullah Khan: The character of the-
allegations themselves is such that, having regard to the information which
Government have in their possession, thev must be held not to have been
well-founded. '

Mr. S. Satyamurti: May I take it, therefore, that no inquirv was made
at all, and no inquiry is proposed to be made?

The Honourable Sir Muhammad Zafrullah Khan: Not after these
resoutions. But I might inform the Honourable Member that there is
one minor point in one of those resolutions which I am taking up and
which T did not mention because it did not affect the main question. And
that is with regurd to a succession certificate being taken as sufficient
evidence of the person holding the succession certificate as being entitled
to tac amount of compensation payvable.

STATEMENT OF GRIEVANCES BY THE RAILWAY WORKERS' ASSOCIATION,.
MORADABAD.

971. *Mr. 8. Satyamurti: Will Government be pleased to state:
(a) whether their attention has been drawn to a statement of
grievances by the Railway Workers’ Association (Registered),
Moradabad ;
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(b) whether they have looked into the grievances; and

(¢) if so, what action they propose to take to redress their
grievances ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) and (c). These are matters of detailed administration which are
being brought to the notice of the Agent, East Indian Railway, for such
-action as he may consider necessary.

!
‘BroaDcaSTING OF ComMERCIAL NEWS IN THE MpBNING.

972, *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they have taken any steps by way of reviving the broad-
casting of commercial news in the morning, which was stopped
from 1934;

(b) whether they are aware that there is a demand for such a
revival; and

(¢) whether they will arrange for the commercial news being broad-
cast fromm morning, 6 A.M.?

The Honourable Sir Frank Noyce: (a) and (c¢). The matter is at pre-
-sent under consideration.

(b) Yes, but GGovernment are not yet entirely satisfied that the demand
extends bevond purely speculntive interests,

Mr. S. Satyamurti: In view of the increased grant for broadcasting,
‘which my Honourable friend wants and is likely to get-in the next week,
‘will he favourably consider this brondecasting of commercial news in the
.morning ?

The Honourable Sir Frank Noyce: T have said that the matter is at
gresent under consideration. I am having a careful inquiry made into it.

Mr. S. Satyamurti: Will it be favourable consideration?
The Honourable Sir Frank Noyce: That depends on the report I get.
Mr. S. Satyamurti: From whom is the report being called for?

The Honourable Sir Frank Noyce: The Controller of Broadcasting is
‘investigating the question now.

Mr. M. Ananthasayanam Ayyangar: Are Government considering the
brondcasting of commercial news, whether in the morning or evening or
.mid-day or mid-night, so far as Delhi is concerned ?

The Honourable Sir Frank Noyce: I take it that the main question

‘under consideration is whether the hroadcasting of commercial news in the
morning should be revived.
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TRADE DISPUTE ARISING OUT OF THE [ISOHARGE FROM THE MADRAS AXND-
SOUTHERN MAHRATTA RAILWAY SERVICE OF MR. G. KRISHNAMURTHY.

973. *Mr. S. Satyamurti: Will Government be pleased to state:

(a) whether it is a fact that the Madras and Southern Mahratta
Railway Employees Union, Perambur, has addressed a com-
munication to the Industries and Labour Department in con-
nection with the trade dispute arising out of the discharge-
from Railway service of Mr. G. Krishnamurthy for continuing:
to be tile General Secretary of a Registered Trade Union;.

and
(b) if so, what action they have taken?

The Homourable Sir Muhammad Zatrullah Kbhan: (a) Yes.

(b) The Government of India have replied that they are unable to-
interfere.

Mr. 8. Satyamurti: Have they come to their conclusions on the mere:
technicality of it, or on the merits of the question?

~ The Honourable Sir Muhammad Zafrullah Khan: It is a matter whiche
is cutirely within the competence of the Agent of the Madras and Southern-
Mahratta Railway, and, that railway being a Company-managed Railway,
Government really have no power to interfere with his decision in this-
matter. '

Mr. §. Satyamurti: May I take it that there is no power of appeal for-
these discharged empolvees, on account of their activities in connection
with the trade unions, to the Railway Board?

The Honourable Sir Muhammad Zafrullah Khan: I do not believe there-
is a right of appeal to the Railway Board; but it is a technical matter-
and 1 could not answer definitely off-hand.

Prof. N. G. Ranga: Has any appeal been sent up to the Railway Board
by Mr. Krishnamurthy?

The Honourable Sir Muhammad Zafrullah Khan: I do not know; I
could not say without notice.

BAN oN EMPLOYEES TO BE THE (GENERAL SECRETARY OF THE MADRAS AND-
SOUTHERN MAPFRATTA RAnway EmpPLoYEEs UNION.

974. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they are aware that the Madras and Southern Mahratta
Railway Agent has issued an order that no Railway employee
would be permitted to be the General Secretary of the Madras
and Southern Mahratta Railway Employees Union; and

(b) if so, whether such an action is in conformity with the Railway"
Board’s policy?
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N

The Honourable Sir Muhammad Zatrullah Khan: (a) Yes.

(b) No. But this is a matter in which Company-managed Railways
.are not bound to follow the policy laid down by the Railway Board for
State-managed Railways.

Mr. S. Satyamurti: Is it the answer that g circular has been issued
that no railway employee will be permitted to be the General Secretary
.of this Union?

The Honourable Sir Muhammad Zafrullah Khan: The answer to (a)
was, yes.

Mr. S. Satyamurti: May I know if, apart from commanding them to
.obey orders, the Railway Board will be good enough to consider asking
this company to bring their policy in this matter, in conformity with the
Railway Buard’s policy and encourage the formation of good trade unions,

which are as much in the interests of the emplover, us in the interests of
the employed?

The Honourable Sir Muhammad Zafrullah Khan: The difference is not
with regard to the policy of encouraging good trade unions but with regard
to the past experience which the Agent has had with regard to the activi-

ties of certain people; and he thinks that, unless he frumed such a rule,
trouble would continue to arise.

Mr. S. Batyamurti: Are Government sidisfied that, among the large
-class of railway employees, there can be none who may be permitted to be
the General Secretary without such consequences as the Agent apprehends?

The Honourable Sir Muhammad Zafrullah Khan: T have no doubt that
if & minute inquiry were held and evervbody’s record wag searched many
people would be found who are fit to become the General Secretary of the

Union; but I am afraid in such a matter the inquiry could not be under-
taken.

PROTECTION OF A WORKER AGAINST VICTIMISATION FOR BEING A MEMBER OR
OFFICE-BEARER OF A TRADE UNION.

975. *Mr. 8. Satyamurti: Will Government be pleased to state:

(n) whether they are uware that the Indian Trade Unions Act does
not protect a worker against victimisation by his cmplover

for being a member or an office-bearer of u Trade Uniom;
and

(b) if so, whether they are prepared to amend suitably the lagiu-
lation so us to make it illean]l on the part of the employer

to discharge a member or an office-bearer of a Registered
Trade Union?

The Honourable Sir Frank Noyce: (a) and (b). No provision of the kind
mentioned in part (a) of the question exists in the Indian Trade Unions
Act. Government are not prepared to take action which would prevent
a1 emplover from discharging an unsatisfactory worker.
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Mr. 8. Satyamaurti: With regard to the answer to clause (b), may I
‘know the reasons why Government are not prepared to suitably amend
legisiation, so ag to protect members or office-bearers of Registered Tra@e
Unions being discharged on the simple and sole ground,—apart from dis-
charging an unsatisfactory worker which an employer is entitled to do,—
of being « member or office-bearer of a Registered Trade Union?

The Honourable Sir Frank lioyco: Because they do not consider the
-suggestion practicable.

_ACCEPTANCE OF RULES FOR THE RECOGNITION OF ASSOCIATIONS OF INDUSTRIAL
EMPLOYEES BY RAILwWAYS.

976. *Mr. S, Satyamurti: Will Government be pleased to state what
Railways have accepted the TIndustries Department Communiqué, dated
29th March, 1984, regarding rules for the recognition of associations of
industrial employees (including railway employees) of the Government
of India?

The Honourable Sir Muhammad Zatrullah Khan: Under the ordes is-
‘sued by the Railway Board, the Rules referred to have been made appli-
cable on the State-managed Railways to all associations of railway servants
employed by Government other than those of gazetted officers.  Copies
of these orders were forwarded to the Company-managed Railways for
information, as this is a matter in which they have complete freed:.im.

Mr. 8. Satyamurti: Have they heard from any companies, and, if so,
have any Company-managed Railways accepted those rules?

The Honourable Sir Muhammad Zafrullah Khan: I should require notice
of that question.

Mr. S. Satyamurti: Will Government make inquiries and find out how
tar, if any, those railways huve accepted these rules ?

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable

Member would put down a question to that effect, I shall be very glad to
get the information.

REGISTERED RAILWAY TRADE UNIONS NOT GRANTED REOCOGNITION.

977. *Mr. 8, Satyamurti: Will Government be pleased to state the
names. of Registered Railwav Trade Unions which have not been granted
recognition after the issue of the Industres Department Communiqué on
ench of the class I State-owned Railways, with reasons therefor?

The Honourable Sir Muhammad Zafrullah Khan: Government have no
information other than that contained in the statement laid on the table
of tbe House in connection with the reply given to starred question No.
231 asked by Mr. Lalehand Navalrai on the 10th February, 1936. 1
may add, that recognition of railway unions has been left to the discretion
of Agents of State-managed Ruilwayvs but Government are prepared to
eonsider appeals against non-recognition by Railway Administrations in
socordance with the undertaking given by them in the information Inid on
the table of the House on the 21st January, 1985, in reply to starred ques-
tion No. 480 asked by Lt.-Col. Sir Henry Gidney on the 14th March. 1934,
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Mr. 8. Satyamurti: Are there any such appeals pending before Govern--
ment now? !

The Honourable Sir Muhammad Zafrullah Khan: I should require:
notice of that question.

Mr. S. Satyamurti: May I know what are the criteria by which Gov--
ernment decide these appeals, as agnainst the decision of Agents of State--
managed Railways, refusing to recoguise trade unions?

The Honourable Sir Muhammad Zafrullah Khan: It is the common--
gense criterion of seeing whether the Agent is able to adduce reasonable-
grounds for non-recognition.

Mr. S. Satyamurti: Arec there any grounds which satisfy Government
that a Registered Railway Trade Union should not be recognised?

The Honourable Sir Muhammad Zafrullah Khan: That is a hypothetical
question whether in a particular ense there could or could not be sufficient
grounds for refusal.

Mr. 8. Satyamurti: What are the main considerations which Govern-
ment generally applyv to this question?

The Honourable Sir Muhammad Zafrullah Khan: The main considera-
tions are that the constitution of the Union should be such that it would"
contribute towards the welfare of the people for whose welfare it has been:
formed.

RECOGNITION ON UNRECOGNISED RAiLway UNIONS.

978. *Mr. S, Satyamvrti: Will Gevernment be pleased to state whe-
ther the Railwavs are prepared to inform unrecognised Unions the
conditions under which they would be granted recognition? 1f not, why.
not?

The Honourable Sir Muhammad Zafrullah Khan: I would refer the-
Honourable Member to the Rules for the recognition of Associations of
Industrial Employees (including railway employees) of the Gouverament
of India, a copy of which is in the Library of the House. As the Rules
have already been published in the Government of India, Department
of Industries and Labour, Press Communiqué, dated the 28th March, 1934,°
Government: do not consider it necessary that State-managed Railway
Administrations should address individual unrecognised unions regarding
recognition under these Rules. Apart from the general conditions con-
tained in these Rules which must be chserved by.uniong registered under-
Trade Unions Act, 1926, seeking recognition, there are other factors which
have to be taken into consideration by the Railway Administrations before
recognition can be granted. Agents of Railways have for this reason been
allowed discretion in the matter and Government must reserve the right
to refuse recognition to individual unions when, in their opinion, the con-
stitution or the working of a particular union is unlikely to be conducive-
to the welfare of a Railway Administration or its emplovees.
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Mr, Lalchand Navalrai: What are the other factors referred to besides
the gencral eonditions contained in the rules?

The Honourable Sir Muhammad Zafrullah Khan: | have mentioned
them in the reply I have just read out. :

Mr, 8. Satyamurti: Is not the constitution of tliese unions confined
to railway employees? Are there anyv outsiders?

The Honourable Sir Muhammad Zafrullah EKhan: If u union upplies
for recognition, it will have to be looked into whether the constitution
of that wunion is likely to be conducive to the welfare of the Railway
Administration or its employees. T imagine ordinarily unions of railway
employees only will ask for recognition.

Mr. 5. Satyamurti: If that is so, what ure the criteria by which,
outside these rules, Railway Agents con refuse to recognise unions?

The Honourable Sir Muhammad Zafrullah Khan: Supposing the pro-
posed officers of a union—I am giving a purely hypothetical case because
after all the question is a hypothetical one—are ull people whose past
record shows that thev gencrallv get up these unions only to serve their
own personnl ende and uot to benefit the members of the union, that
wil! be a very zood reason for refusing recognition.

Mr, 8. Batyamurti: Will Government consider laying down some rules,
to help these unrecognised umions, which do not conform to the general
rules, so that they may be encouraged to help these unions when they are
assured that these uniong satiefy their munagement about them?

The Honourable Sir Muhammad Zafrullah Khan: The general rules
have already been laid down in the cominuniqué.

Mr. Muhammad Aszhar Ali: Will Government consider the advisability
of framing model rules for these unions on the same lines us for co-opera-
tive societies?

The Honourable Sir Muhammad Zafrullah Khan: | do not think the
unions will like that at all. '

CuLTivaTION OF TEA BY SMALL GROWERS IN THE NILGIRIS,

979. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether thev have received represcntations from the small
growers of tea in the Nilgiris, regarding new cultivation;

(b) whether new ecultivation is permitted largely to Europeans:

(c) whether hundreds of aecres cf small holdings have been left
out and their petitions have been shelved by the local
. committee; '
(d) whether the average allowance of tea quota given to bigger
estates is about 400 pounds an acre, but in the case of
small growers it is only 250 pounds on an average; and

(e) whether they are prepared to teke steps to amend the Tea
Control Act of 1988 so as to permit extension and new cul-
tivation of tes to small growers only?

B
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The Honourable Sir Muhammad Zatrullah Khan: (a) Government have
reccived from a Mr. M. K. Bellie Gowder copies of certain resolutions
said to have been passed at two meetings of the small growers of tea on
the Nilgiris.

(b) New cultivation has been permitted in the case of Indian and
lluropean owned tea estates as follows:

Indian owned—2412-60 acres.
European owned—478:86 acres.

(¢) Enquiries from the Licensing Committee show that the committee

huve no knowledge of the small holdings that are alleged to have been
lefl out.

() The ullstment of export quotas to tea estates is governed by
Statutory Rules frawed under the Indian Tea Control Act, 1933, and
all estates are treated alike. The amount of export quota admissible to
an estate depends upon its best crop basis during the basic years 1929
to 1982, the area planted since 1928 and the title of the estate to a
special hardship allowance.

(e) No. N

Prof. N. G Ranga: Are Government aware of the fact that, since
coffee growing has become unprofitable, the Department of Agriculture
in Madrag are themselves interested in advising the small growers to raise
tea on their small holdings and that tea is being grown on small holdings?

The Honourable Sir Muhammad Zafrullah Khan: Tt is possible that
that is so; I have no specific knowledge.

Prof. N. G. Ranga: In that case, why is it that Government have
made this invidious distinction of allowing 250 pounds on an average

for small growers, whereas only 100 pounds are allowed for the bigger
entates?

The Honourable Sir Muhammad Zafrullah Xhan: Government have

1aid down no such restriction. Tt is done by the Tea T.icensing Com-
mittee.

Prof. N, G. Ranga: Will Government consider the advisability of
taking steps to amend the Tea Centrol Act of 1988 in order to remove
this distinetion?

The Honourable Sir Mubammad Zafrullah Khan: I am not accepting

the distinction to begin with, and Government certainly do not contem-
plate any such action.

ARTIOLE ENTITLED ‘‘ THR ORDERS-IN-COUNOIL *’ 1IN THE //INDU.

980. *Mr. B. S8atyamurti: Will Government be pleased to state:

(a) whether their attention has been drawn to a leading article

entitled ‘‘The Orders-in-Council’’ in the Hindu, dated the
22nd January, 1986; i

(b) the reasons why they have provided an autocratic government
for Bihar and Orissa;
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(c) the principles, if anv, on which liabilities and assets between
Mauadras and Orissa have been assessed; and

(d) whether it is proposed that Madras should hand over any part
of her Famine Helief Fund to Orisea?

The Honourable 8ir Nripendra Sircar: (a) Yes, the article in question
has been perused.

(b) By *‘Bihar and Orissa’’ the Honourable Member presumably
means ‘‘Sind and Oriesa’’. The interim oconstitution for these Provinces
will last only until the introduction of Provincial Autonomy. During this
transitional period it will be essential for the two Governments to con-
centrate on administrative reorganisations comsequent un their separation
from their parent Provinces and to prepare the new DProvinces for the
advent of Provincial Autonomy. ‘The interval before Provincial Autonomny
is likelv to prove none too long for the solution of the administrative
problems even if the whole attention of the new Governments is diverted
#o this end. The answer to this part of the Honourable Member's
question is therefore to be sought in the object for which these transitional
Governments are heing set up.

(e) The balance sheet principle reduced to its simplest terms, with
the shares of the partics determined by the revenue ratio. -

(d) No, as Origsa will assume a smaller share of the pecuniary. liability
than a striet application of the above principle would entail.

Mr. S, Satyamurti: Moy I know what is the pericd, which Govern-
ment contemplate for these trunsitional arrangements continuing?

The Honourable Sir Nripendra Sircar: T think my friend has put me
a number of questions as to when Provincial Autonomy comes and 1
have given my answers to those questions. The transitional period
obviously depends on the exact date on which Provincial Autonomy is
introduced. 8o I cannot carry the matter any further.

EMPLOYMENT oF “ DUFFBRIN " CADETS IN INDIAN CoOaASTAL . SHIPPING.

981, *Mr, 5. Satyamwrti: Will Government be pleased to stats:

«(8) whether their attaution hns been drawn to a leading article
entitled ‘‘Dufferin’’ cadets, in the Madras Mail, dated the
22nd January, 1986;

i(b) whether they have congidered the note submitted by the
Federation of Indian Chambers of Commerce, regarding the
employment of ‘‘Dufferin'’ cadets in Indian coastal ship-
Ping;

(¢) what the latest position is; and

(d) what steps they are going to take fo see that justice is done to
“Dufferin’’ cadets ?

The Honourable Sir Mohammad Zafrullah Khan: (a) Government have
seen the rticle referred to.
(b) Yes.

(¢) and (d). 1 would refer the Honourable Member to the reply
rﬁacently given by me to Pandit Govind Ballabh Pant’s starred question
No. 744,

w2
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Mr. 8. Satyamurti: Will Government rcalise that, from next year, the
position will get much worse. and will they take steps against that con-
tingency, as early as possible, i.e., with regard to the employment of
thesc cadets? N

The Honourable Sir Muhammad 2Zafrullah Khan: I have already
informed Honourable Members that T am pursuing this matter in view
of the situation that ic likely to arise next year.

GRIEVANCES OF INDIANS IN ZANZIBAR.

982. *Mr, 8. Satyamurti: Will Government be pleased to state:

(a) whether they are satisfied with the case put before them
by the Zanvibar Indian Deputation, on behalf of the Indians
in Zanzibar, and with the demand for immediate redress of
their grievances;

(b) whether they have taken steps to ask the Zanzibar Government
to state their case in respect of their anti-Indian legislation of
1934, which affects the Indian settlers adversely, and particu-
larly their clove trade and acquisition of land; and

(c) what the latest position in the matter is?

Sir Girja Shankar Bajpai: T would refer the Honourable Member to:
my answer to his question No. 961 on the third of this month.

Mr. 8, Satyamurti: With reference to the¢ answer to part (b) of the
uestion, may I know if Geovernment have definitely asked the Zanzibu-
overnment to state their case?

Bir Girja Shankar Bajpai: We have not corresponded with the Govern-
ment of Zanzibar. We can only ccrrespond with the Colonial Office.

Mr. 8. Satyamurti: But, in corresponding with the Colonial Office,.
have Government ever suguested to them to gel the Zanzibar Govern-
ment to state their case, in respeet, of this anti-Indian legislation ?

Sir Girja Shankar Bajpai: The Government of Zanvibar have already
stated their case twice as regards clove legislation. They have also
generally stated their case as regards the debt. legislation, but I do not
think that the Zanzibar Government have addressed the Secretary of State:
with regard to the representation which we made to the Colonial Office:
on the debt legislation only a fortnight ago.

Mr. 8. Satyamurti: What is the answer to part (¢) of the question,
with regard to the latest position?

Sir @irja Shankar Bajpai: The latest position this morning is nothing:
différent to whiat it was two~days ago.

PROTECTION TO HANDLOOM WEAVERS.

983. *Prof. N. G. Ranga: Will Government-be pleased to state:

(n) if thev are aware of the fact that the handloom weavers are
obliged to face the competition of the Indian textile mills

also;
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(b) whether they are aware that these weavers are obliged to depend
upon Indian mills also for their supplies of ysrn;

{c) whether they are aware that the yarn supplied by Indian mills
is weaker in strength, short-reeled, not in proper hank form
and is sold at much higher prices than that available for the
weaving mills; :

(d) whether they are aware that the handloom weavers are benefit-
ed to a much less extent, and are even made to suffer by
the present protection given to the textile mills; and

{e) if so, whether they are prepared to consider the advisability of
some suitable action, such as the reservation of certain kinds
of production for the handlooms, so as to protect the one
crore handloom weavers as against the compstition .of State
protected mills employing less than s million workers?

The Honourable Sir Muhammad Zatruliah Khan: (a) Yes, Sir.
(b) No.

(c) It is true that generally speaking the handloom weaver has to pay
more for hig yarn than the weaving section of o mill which spins ite own
yarn. Government have no information on the other points mentioned.

(d) and (e). The Honourable Member is fefer'z"ed to the replies given
by me to the questions on the subject on the 12th,. 18th :and 27th Feb-
ruary, last.

TRAINING OF INDIANS IN MECHANIOAL ENGINEERING BY THE. CALOUTTA
Port TRrRUST.

984, *Mr. Basanta Kumar Das: (a) Will Government be pleased to
state wivather the Calentta Port Trust authorities recruit apprentices in their
Mechanical Engineering Department and afford sufficient facilities for their
training in ship repair work? *

(b) Is it not » fact that the Trustees of the Port of Pombay recruit
apprentices in their Mechanical Fngineering Section and make suitable
arrangement for their elaborate training both in India and abroad?

(c) Are Government aware of the fact that:

(i) now-a-days there is no dearth, among the Indians, of graduates in
mechanical engineering with a reasonable degree of practical
experience in workshops; and

(i) such engineers are available for appointment in subordinate
positions ?

(d) If the answers to part (¢)(i) and (ii) be in the affirmative, why cannot
the Calcutta Port Trust authorities formulate a scheme for the appointment
of Indian gradustes in mechanical engineering supplemented by the system
of recruitment of apprentices in order to ensure the Indianisation of their
Mechsanical Engineering Department?

The Honourable Sir Muhammad Zafrullah Khan: The information nsked
for is being obtained :and will be laid on the table in due course.
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REMARKES ABOUT INDIA IN THE Book “ MEIN KamPr”’ rY HITLER.

985. *Pandit Nilakantha Das: (a) Has the nattention of Government
been drawn to the communication published in the Press regarding
Hitler's fling at India in his recent book ‘‘Mein Kampf'’, 1aade to United
Press by Mr. Subhas Chandra Bose? (Vide for instance Amrita Basgar
Patrika of Calcutta, dated 15th January, 1936, Dak Edition, pave 9, under
heading ‘‘Hitler’s Fling at India™)?

(b) Have Government marked in the same communication the effects.
of protests of Chinn againat certnin rcinarks regarding the Chinese in the
same book, and also of Egyptian protests against the film ‘‘Bengal
Tancer’'? If so, what action have Government taken in the matter?

The Honourable Sir Henry Oraik: (a) and (b). I have seen the
article in question but in the absence of any details from the Honourable
Member as to what passages of the book are referred to, Government
do not propose to take anv action on the statement alleged to have been:
made by Mr, Subhag Bowe to the Tnited Press.

OFFIOERS AND SERVANTS OF THE TRUSTFES OF THE INDIAN MuUSEUM,
CALOUTTA.

988. *Dr. P. N. Banerjea: Will Government be pleased to refer to
starred question No. 475 and the answer given to it in the Legislative
Assembly on the 18th September, 1935 and state:

(a) whether they paid s sum of one hundred and fifty thousand
rupees to the Council of the Asiatic Society of Bengal;

(b) for what purpose the abovenamed sum was given;

(e) (i) whether they spent so much money for the sake of a private
institution; and (ii) under what rule they can spend so
much money from the public exchequer for the purposes of

- & private institution;

(1) whether in section 8 of the Act XXIT of 1876, it was laid down
that ‘‘they (the Trustees) shall appoint, and may remove or
puspend, all officers and servants, salaried or otherwise,
employed in the care or management of the trust property’’;

(e) whether in the existing Act (X of 1919) under section 9, it is
laid down that ‘‘the Trustees shall appoint such officers and
servants as may be necessary or proper for the care or
management of the trust property’’;

(f) why the powers of the Trustees of the Indian Museum to remove
or suspend officers and servants of the Indian Museum
conferred on them by a previous Act have been taken back
and restricted;

(g) whether under the existing Act, the Trustces arc empowered
to remove any officer or servant of the Indisn Museum;

(b) whether the officers and servants of the Trustees of the Indian
Museum are entitled to salsries, allowances, "pensions and
leave of absence from duty in accordance with the Civil
Service Regulations, under section 18 of the existing Act
(X of 1910);



QUESTIONS AND ANSWERS, 1975

(1) whether the Trustees of the Indian Museum are empowered to
pay the salaries, allowances and pensions of the officers and
servants of the Indian Museum; if so, under what section of
the existing Act;

(J) whether section 9 of the existing Act (X of 1910) only empowers
the Trustees of the Indian Museum to assign pay to the
officers and servants of the Indian Museum;

(k) what is meant by the word ‘‘to assign’’; what is the difference
between payment and assignment;

(1) who provides the pay from which the assignment is made by
the Trustees;

{m) who pays the pension of the officers und servants of the Indian
useum ;

(n) the difference between Government service and public servicey;
and the functions of the Public Services Commission ;
whether it deals with the case of any body who is not a
Government servant; and

(0) the distinctions between s public servant and a Government
servant?

Sir Girja Shankar Bajpai: (a) Yes.

(b) T would refer the Honourable Member to the latter part of the
preamble to Act XXII of 1876.

(e), (i) and (ii). Tt is a grant-in-aid institution which exists for the
benefit of the public. There are no rules that prohibit the grant of
financial assistance to such an institution.

(d) and (e). Yes.

(f) and (g). The Honourable Member is referred to section 16 of the
General Clauses Act, 1897. The Trustces still have the power to remove
any officer or servant of the Indian Museum.

() The officers and servants are, as regards their salaries, allowances
und pensions and their leave of absence from duty, subject to the rules
which under the Civil Service Regulations for the time being in force
would be applicable if their service was service under Government.

(i) Yes. There are no specific provisions on the point in the Act.

(j) and (k). The words ‘‘ assign pay '’ in the section in question mean
no more than ‘‘fix and pay salaries’.

() Government make an annual grant-in-aid to the Trustees of the
Indian Museum from which the cost of establishment employed by them is
met.

(m) The pension of officers and servants of the Trustees is a proper
charge on the Trustees’ fund, but periding the creation of a pension fund,
the pensionary charges of their establishment have been paid from the
general revenues,

(n) and (0) A reference to section 21 of the Indian Penal Code will
show the Honourable Member that not all public servants are Govern-
ment servants. The latter are, broadly speaking, persons enguged and
paid by Governmen{ for work done for Government. The functions of
the Public Service Commission are set out in the Public Service Com-
misgsion (Functions) Rules, 1926, published with the Home Department
nctification No. 178/14/24-Ests., dated the 14th October. 1926
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REFERENCE TO MR, GANDHI'S MOTIVES IN CONNEOTION WITH THE HARLIAN
CaMPAIGN IN ““ TND1A IN 1933-34 .

987. *Mr, Suryya Kumar Som: (a) Has the attention of Government
been drawn to the ohservation contained in the Government publication
“‘India in 1988-84’' that ‘‘“The Harijan Campaign had been started by

Mr. Gandhi from motives other than a purely altruistic desire to remove
social disabilities"'?

(b) What are the materials on which this ohservation was made?

(¢) Is not the book ‘“‘India in 1983-34"° written by a Government
servant, and is it not published under the authority of Government ?

(d) Are not Government aware that some allegation wae made against
Pandit Jawahar Lal Nehru in the Administration Report of the Govern-
ment of Bengal, which has since been withdrawn by the said Government,
after a strong objection was taken by the Pandit and the Press here and
in England?

(e) Are Government prepared to iake early steps to expunge the para-
graph containing the observation from the book and make an unconditional

apology for publishing such an observation against the greatest man
of the present age?

(f) Are Government prepared to punish the officer who wrote the
book ‘‘India in 1938-84°'? If not, whv mnot?

(g) Are Government prepared to lake steps to stop the practice of their

officers abusing their position to vilify leading men of India? 1t not,
why not ?

The Honourable Sir Henry Oralk: (a) and (b). Tho Honourable
Member is presumably referring to a sentence which occurred on page 4
of the publication ‘‘India in 1933-34’°, which was as follows:

“In the circumstances il is natural that certain observers suw in the Harijan
campaign motives other than a purely altruistic desire to remove social disabilities.””

This sentence has thus been misquoted. The writer did not actually
muke a statement, such as iz alleged in part (a) of tha question, but
referred to the views which certain persons had taken of the Marijan
campaign. The sentence wag based on contemporary reports and press
articles in which this criticism of the Harijan campaign wos made. The
Press also at that time contained reports to the effect that public persons
und ussociations in India had made this criticism of the movement. 1 am
prepared to lay extracts from the Press on the table.

(¢} Yes.

{d) Yes.

(e) and (f). From the facts whioh I have stated in repli to (a) and (b)
it will be seen that there was adequate material on which thc sentence

referred to was based. Government are not prepared te expunge the
acntence nor to take any action against the officer who wrote the book.

(g) No such practice exists.
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REBORUITMENT oF MusLiMs 1IN Porr TrusTts.

988. *Dr. Zianddin Ahmad: (a) Is it & fact that Government recently
wrote to the various Port Trusts in India, suggesting recruitment of Mus-
salmans to the services under their Trust so as to redress communal in-
equalities on the lines adopted by Government?

(b) If so, will Government please place on the table a summary of the
replies received by them from various Port Trusts?

(c) Has the attention of Government been drawn to the reports pub-
lished in the papers regarding the resolutions of the Caleutta Port Trust
‘and the speech of the Chairman, rejecting suggestions of the Government
of India, and casting reflection on the entire Muslim community ?

(d) Are Government prepared to take any sction against such reflection
on the entire Muslim community which has cast great resentment all
over the country?

(e) Are Government prepared to suggest to the Port Commissioners of
Calcutta to set up an independent committee for recruittent to its service
through open advertisements ? N o _

(f) Will Government please place on the table a list showing the names
and qualifications of persons appointed to the superior and upper subordi.
nate posts in the Calcutta Port Trust?

(g) Are Government aware that considerable discontent existe amongst
the minority communities against the method of recruitment followed by
the Osloutta Port Trust?

‘The Honourable Sir Muhammad Zafrullah Khan: (1) Yes.

{h) A statement will be laid on thc table when all replies have been
received.

(¢) Government have scen the press reports, but not the rescluticn of
the Port Commissioners or the speech of the Chairman. T would, however,
say that information hus been received that the Comnmissioners will do all
that they can to see that suitable Muslim candidstes are advised of future
wacancies and given every encouragement to apply.

(d) On the information at present available, Government do not consider
that action on the lines suggested is required.

(e) No. The power to fill appointments under the Calcutta Port Com-
missioners vests by law in the Chairman or Deputy Chairman, the Com-
missioncrs and the Local Government,

(f) The reply to this would entail the preparation of an extrewly bulky
stutement, the labour involved in which would be, in the opinion of Gevern-
ment, entirely incommensurate with ite value.

(g) No.

Mr. Lalchand Navalral: May I know if the Commisrioners haie said
that they will consider the question of tnking up Muglims on auecount of
merit or only because they are Muslims?

The Honoubrable Sir Muhammad Zatrullah' Khan: I have said tl at the
Commissioners have said that they will do all they can to see that suitable
Muslim candidates are advised of future vacancies and given every
encouragement to apply.
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Dr. 2iauddin Ahmad: Did the Honourable gentleman read the report of
this Port Trust in which the speech of the Chairman is also quoted, 2nd

the note of dissent by the only Muslim Member specially in the case of
Caleutta ?

The Honoarable Sir Muhammad Zafrullah Khan: I hocce suid that

Government have seen the press reports, but not the resolution of the
Port Commissioners or the speech of the Chairman.

Dr. Ziauddin Ahmad: The resolution is given in their proceedings:
have Government seen their annual report ?

The Honourable Sir Muhammad Zatrullah Khan: If th: Honourable
Member will specify the particular report, I can give a reply. I do not
remember whether 1 have seen the particular report.

CHAIRMAN OoF THE CarLcurra Port TRUST.

989. *Dr. Ziauddin Ahmad: Will Government please state the name,
qualifications, ealary and administrative capacity of the Chairman of the
Calcutta Port Trust?

The Honourable Sir Muhammad Zafrullah Khan: The Chairman is
Mr. T. H. Elderton, whose salary is Rs. 4,000 per mensem. The fact that
he has served the Calcutta Port Trust in high positions for 28 years is
sufficient indication of his qualifications and administrative capacity.

Seth Haji Abdoola Haroon: Is there any special qualifieation for the
Chairman of the Port Trust?

Mr. 8. Satyamurti: He is English, and that is good enough!

The Honourable Sir Muhammad Zafrullah Khan: By special qualitica-
tion, does the Honourable Member mean any technical qualification °

Seth Haji Abdoola Haroon: Yes.

The Honourable Sir Muhammad Zafrullah Khan: No.

STEPS TO HAVE THE MAXIMUM ADVANTAGE OF THE REVISED SCALES OF Pay.

090. *Mr. Muhammad Ashar Ali: (a) Is it a fact that the new revised
scales of pay fixed for new entrants to various services under the Central
Government are lower than the existing scales of pay?

(b) If so, what steps are Government taking to have the maximum
advantage of the revised scales of pay?

(¢) Are Government considering any scheme of retiring Government
gervants, as soon as they complete 25 years’ service ?

(d) If so, when are they likely to enforce the scheme?

Mr. K. Sanjiva Row: (2) Yes. almost invariably.
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(b) The revised scales were introduced with effect from the 16th of
July, 1981, and were made applicable to all persons newly appointed to
Government service. on or after that date. Further, a person mn service
before the 16th of July, 1931, appointed to a post which has been created’
on or after that date and which is not a mere addition to a previously
existing cadre or estublishment, draws puy at rates which nre fixed in
relation to the revised rates for old posts. But as pay forms pert of
service conditions, a person appointed before that date on an old scale of
pay is entitled to the full benefit of the old pay scales applicable to the-
cadre or establishment to which he belongs. In these circunistances, the
full advantage from revising the scales of pay will not be sccured until
all posts are vacated in the normal course of time by perscns entitled to
the old pay scales,

(¢) No.
(d) Does not arise,

Mr, §. Satyamurti: May 1 know the reasons why Government ure not
considering any scheme of retiring Government servants, as soon aus they
oomplete 25 years of service in view of the likely gain to the State-
Exchequer, by rctiving them and  appointing  fresh men on the lowar
scules of pay?

Mr. K. Sanjiva Row: Because we cannot, in the case of existing Gov-
ernment servants, except in the case of n few Government servants vwho
are under the control of the Tocal Governments and of the Governor
General, revise the service conditions to the disadvantage of the persons
concerned who have got n Statutory right in most cases to zontinue -n the
existing scales of pav: and we cnnnot retire them immediately
after completing 25 years' service, hecause, under their counditions of
service, they can continue, in some cases till they have put in 35 years
gervice and in some other cases till they attain the age of 55 years.

APPLIOATION OF BANOTIONS AGAINST ITALY.

001. *Mr, T. 8. Avinashilingam Chettiar: Will Government state:
(a) the effect of applying sanctions against Italy;

(b) what are the -articles of imports and exports prohibited;
(¢) how the fcreign trade of India has been affected; and

(d) whether other markets have been found for any of the articles
which Italy has now ceased to take from India?

Sir Aubrey Metcalte: (n), (¢) and (d). Honourable Member's attention
is invited to the answer given by me to starred question No. 910 by
Pandit Govind Ballabh Pant.

(b) The Honourable Member's attention is invited to the answer given
by me to part (a) of atarred question No. 748 asked hy Mr. S. Satvamurti.

Mr, 8. Satyamurti: Ts there uny machinery set up by this Government
to follow the course of trade as raised in this question, or will they set up
auy machinery, so that Government may be put in possession f relevant
foets, ar early as they arise or immediately after ?
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Sir Aubrey Metcalfe: 1 am not aware of any particular machinery set
up for this purpose: as explained the other day, the whole question is
receiving careful consideration.

Mr. S. Satyamurti: Of whom?
Sir Aubrey Metcalfe: Presumably of the Commerce Department.
Mr. S. Satyamurti: May I know, actually, of whom?

Sir Aubrey Metcalfe. Does the Honourable Member menn the exact
person or persons ?

Mr. S. Satyamurti: No. I am simpiy asking if any Department of
the Government of India is pursuing this question, how far, that is to
say, to what extent the foreign trade of India with Ttaly has becn affected
by the enforcement of these sanctions ?

. Sir Aubrey Metcalfe: The matter is certainly being examined und
carefully watched.

Mr. S. Satyamurti: By whom?

Sir Aubrey Metcalfe: By the Commerce Department.

DIrFERENTIAL PUNISBMENTS To EUROPEAN AND INDIAN SUBORDINATE

TRANSPORTATION STAFF OF THE RAWALPINDI DIvisioN, NorTH WESTRRN
RAILWAY.

902. *Sardar Sant 8ingh: (a) Will Government be pleased to state
the total number of men:
(i) dismissed,
(11) discha.rged.
(iii) reverted,
(iv) reduced in grade, and
\v) reduced in pay,
among the subordinate Teansportation Staff of Rawalpindi Division, North
. Western Railway, from January 1934 to December 1935?
(b) Is it a fact that the victims in categories (a) (i), (ii) and (iii) were
all Indisns, and 95 per cent. of categories (iv) and (v) were also Indians?

(¢) Is it a fact that the Indian Transportation staff of Rawalpindi
Division has sustained the greatest loss as compared to the staff of other
Divisions of the North Western Railway?

(d) Is it a fact that for the same offence with the same train, an
1ndian guard was reduced for six months, whereas a European guard
was merely warned? Will Government pleasc state the reason for this
diserimination ?

(¢) Is it a fact that in connection with a side collision between two
trains, an Indian Assistant Station Master was reverted as a guard, but
the Furopean driver who actually caused the accident was simply warned?
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() Is it a fact that there have been scveral other cases of diffierentiak
treatment?

(g) Are Government aware that this treatment has created serious
discontent among the Indian Transportation staff of Rawalpindi Division?

(h) Is it & fact that the previous Divisional Superintendent who sub-
sequently became Secretary of the Railway Board turmed down many
orders of this Divisional Transportation Officer?

(i) Is it a fact that the present Divisional Superintendent has not
accépted n single appeal against the orders of this officer?

j) Is it a fact that representations have also been made ta the Agent
through the Union, against the said officer?

(k) If the answers to the preceding parts be in the affirmative, are-
Gaovernment prepared to appoirl a committee of some officers to enquire
into his conduct as an officer, and to redress the grievances of those who

have been unduly punished?

Nil The Honourable Sir Muhammad Zafrullah Khan: (a) (i; Dismissaed’
il

(i1) Discharged 5.

(iii) Reverted 3.

{iv) Reduced in grade 2.

(v) Reduced in pay 55.

‘Revision’ is not necessarily a punishment.

(b) As regards (a) (i), (ii) and (iii) the reply is in the affirmative, and as.
regards (8) (iv) and (v) the percentage given by the Honourable Member

is approximately correct. It may, however, be pointed out that Indians
form about 95 per cent. of the total subordinate transportation staff-
cmployed on the Rawalpindi division.

(c) Government have no information. .

(d) I presume the Honourable Member is referring to % case in which a-
train ran through a station irregularly. The Indian was the guard in
charge of the train and he attempted to conceal the offence. The
European was the second guard and was not in charge of the train and o
received a lesser punishment.

(e) I presume the Honourable Member is referring to a collision in the
Rawalpindi Yard on the 11th April, 1984, in which it was held that the
driver was in no way to blame. The assistant station master who had
very unsatisfactory record was correctly punished. '

) (f) m_ld (g). The cases referred to in (d) and (e) do not indicate
differential treatment, nor has any®other case of alleged differential treat-
ment been brought to notice. The administration is not aware of serious
discontent among the Indian Transportation staffi of the Rawalpindi

division.
(h), (i) and (j). No.
(k) Government do not consider any enquiry is necessary.

Qudu S_ant 8ingh: May T know, Sir, what was the personnel who made -
the inquiry into this matter? '
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The Honourable Sir Muhammad Zafrullah Khan: I cannot say, Sir;
but if the Honourable Member is anxious that this information should be
-obtained, I have no doubt he will put down a question to that effect.

ArPOoINTMENT OF MR, H. G. FrANKS A8 THR NEwWs Eprror oF ™R DELEI
BROADOASTING STATION.

983. *Dr. T. 8. 8. Rajan: (a) Is it a fact that one Mr. Franks is
appointed to the Chief Broadcasting Station for broedcasting information
fromn the headquarters of Government to the rest of India?

(b) 1f &6, will Government be pleased to state the special qualifications
of this gentleman for the post?

(c) What are the terms of the appointment with regard to salary,
Jeave, pension, gratuity, overseas allowance, exchange compensation,
ete.?

(d) Hus he served in the ctaff ¢f u number of papers in Calcutta in
‘the pust! If so, what is the nature of the work he did, in what capacity
‘and in how many papere and for how long?

(e) Has he been connected with Reuter's news service in India and
if so, for how long?

(fy Was he connected in some cupacity or other with some communal
Tnewspapers or magazines in Celeutta and if so, for how long?

(g} Ts he the author nf a book entitled ‘‘Queer India’''?

(h) Are Government aware of the criticism of the London Times in
it literary supplement regarding the hook written by this gentleman?

(i) Will Government be pleased to state the reasons why the Public
‘Service (Commission has not been directed to call for suitable candidates
#rom all over India and choouse thz best from amongst them?

(j) Are Government prepared to reconsider their choice?

"The Honourable 8ir Frank Noyce: (z) to (¢) and (g) to (j). I would
invite the attention of the Honourable Member to the replies given by me
on the 27th February, 1836, to questions Nos. 870 and 909 by
Mr. Suryya Kumar Som and Pandit Govind Ballabh Pant respectively
and the supplementaries. I may add with regard to part (a) that Mr.
Franks is the News Editor and is responsible mainly for the compilation
of the News Bulletin from press agency telegrams. He has nothing to
do with the actual broadcasting of news or other information from the
Delhi Station.

(d) and (f). I understand that Mr. Franks was the Editor of the Star
-of India in Calcutta for two or three years.

(e) Yes, for one year.
Dr. Ziauddin Ahmad: May I know, 8ir, if Mr. Franks is competent

enough to do the work entrusted to him? That is the only point with
which we are ooncerned.

The Honourable Sir Frank Noyce: I answered that question the other
«dury. .
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Mr, President (The Honourable Sir Abdur Rahim): There were perhaps
a very large number of questions put on this subject the other day.

Dr. T. 8. 8. Rajan: May I know the answer to part (j) of this question,
Sir?

The Honourable Sir Frank Noyce: I have also answered that.

Seth Govind Das: Sir, I want to put only question No. 995, because
094 has already been answered.

1994 *,

Miss Mavo’s Book ENTITLED “ THE FAoB oF MoTHER INDIA .
995. *Seth Govind Das: Will Government be pleased to state:

() whether they are aware that the publication entitled ‘‘The Face -
of Mother India”’ had reached India before the book was
proscribed by Government;

‘b) how many copies came into India before the imposition of the
ban;

(c) whether they seized any copies of this book from private posses-
sion in this country after the book was proscribed ;

{d) whether they approached His Majesty's Government to have
this book proscribed throughout the British Empire, or within
such dominions of His Majesty’s Empire wherever possible;

(e) if not, whether they will state their difficulties for not having
done 80 and whether they are prepared to do so immediately;

(f) whether they proscribed the book after obtaining consent from
the Secretary of State for the purpose; and

(g) whether they are prepared to lay on the table a full text of the
correspondence that ensued between themselves and the
Secretary of State in the matter?

The Honourable Sir Henry Oraik: (a) Yes.

. (b) and (¢). T have no information as to the exact number but I think
~very few copies came to India.

(d) and (e). The Honourable Member is referred to my reply to Mr.
‘Batyamurti’s question No. 966.

(f) No, the Government of India took thé action on their own initia-
tive. I, however, invite the attention of the Honourable Member to the
reply given in the House of Commons on the 10th of February to a ques-
tion about this book. The Under Secretary of State stated as follows:

“The book was proscribed on the grounds that it would give deep offence to
Hindus and outrage their religious feelings and would also increase communal tension.
My noble friend (the Sacretary of State) entirely shares the view taken of the book

+Not put by the questioner.
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by authorities in India and cannot but regret that currency should ke given to
opinions which would have this unfortunate result.’

(g) No. It is not customary to lay on the table correspondence between
the Government of India and the Secretary of State.

BAN oN THE CONGRESS ORCANISATION IN THE NORTH-WEST FRONTIER
’ PROVINCE. ' '

996. *Seth Govind Das: Will Government be pleased to state:

(n) whether the National Congress organisation in the North-West
Frontier Province is under Government ban;

(b) if so, whether they will state their reusons that justify the
continuance of the ban on the Congress organisation in the
North-West Frontier Province; and

(¢) whether they are prepared to remove it immediately?

The Honourable Sir Henry Oraik: (u) The North-West Frontier Provin-
cial Jirga, (otherwise Frontier Provincial Copgress Committee) with
District and local jirgas subordinate thereto, is an unlawful association
within the meaning of the Criminal Law Amendment Act.

(b) and (c). The reasons for naintaining the ban on this organisation
were fully explained by me in the debate on the adjournment motion on
February 5th, 1985. In the view of the Local Government with which
the Government of India agree, it is not desirable to remove the ban on
this organisation. There are, however, I understand, now Congress
Parliamentary Boards being formed in the districts and as these follow
eonstitutional methods, thev are of course allowed to function without let
or hindrance.

Seth Govind Das: After the adjournment motion, don’t Government
think that the time has now come to remove the ban?

The Honourable Sir Henry Oraik: T have said that the Local Govern-
ment, with whom the Government of Tndia mre in agreement. consider that
it is not desirable to remove the ban.

Seth Govind Das: What are those activities of the Congress on account
of which the Loecal Government think that the ban should not be removed

‘The Honourable Sir Henry Oraik: I explained that in speaking on the
adjournment motion on the 5th of February, 1933

Mr. M. S. Aney: What are the activities of the Congress after February,
1985, which. according to the Local Government, justify the continuing of
the ban? .

The Honourable Sir Henry Oraik: T have already explained that.
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APPOINTMENT OF MR. MUDIE A8 QOFFICER ON SPECIAL DUTY IN THE RAILWAY
Boarbp.

997. *8eth Govind Das: Will Government be pleased to state:

(1) whether Mr. Mudie's appointment tc the Statutory Railway
Board will still be requisitioned despite the rejection of the
item of Rs. 85,000, the amount of his salary, by the Railway
Standing Finance Committee on 81st January, 1986;

(b) whether they desire to meet this amount from the general
allotment of the Railway Board;

(c) if not, how else they propose to meet this amount;

(d) whether Mr. Mudie’s appointment is an absolute necessity; and

(e) whether there is none in India among Indians who could serve
the purpose?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. Mr. Mudie’s

salary is non-votable.

(b) Yes.

(e) Does not arvise.

(d) Yes.

(e¢) Possibly there are, but Government do not consider that racial con-
siderations should be taken into aceount in filling such an appointment.

DELAY IN THE INTRODUCTION OF REVISED SOALES OF PAY FOR THE
CENTRAL AND ALL-INDIA SERVIOES.

998. *Mr. M. Ananthasayanam Ayyangar: (a) Is it a fact that revised
and reduced scales of salary were given effect to in the case of new
entrants to provincial services by Local Governments about three years ago ?

(b) Was it at that time stated by Government, that similar reduced
and revised scales of pay would be introduced with respect to new entrants
in All-India and Central services ?

(c) Was the Secretary of State for India addressed on the subject and
if so, when ?

(d) What is the reason for the delay in introducing the revised scales
for the Central and All-India services ?

(e) Were new entrants in any of the All-India and Central services
taken on the specific understanding that their scales of pay would be subject
to revision and if so, what are those services ?

(f) When will the revised scales of pay be given effect to?

(g) What is the probable saving for the first ten years, acecording to the
revised scales of pay ?

The Honourable 8ir Henry Oralk: (a) It is understood that various
Local Governments have been revising the scales of pay for their services,
but as it is not incumbent upon Local Governments to consult the Govern-
ment of India in such matters it is not known whether they have all com-

pleted the revision or not.
o
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(b), (e), (d) and (f). The scales of pay of future entrants into most
of the services under the control of the Governor General in Council have,
after very careful consideration, been revised during the last few years
and in the majority of cases very appreciable reductions have been made.
The revision of the scales of pay of future entrants into the Indian Civil
Service and the Indian Police is a matter for the consideration and decision
of the Secretary of State who, as has been explained by me in this House
in reply to question No. 129 on the 6th February, 1928, decided to postpone
further consideration of the matter until after the passing of the Con-
stitution Act. This question will now be further considered.

(e) Entrants into the Indian Police since 1982 have been warned that
the revision of the existing rates of pay for the service is under considera-
tion. In the case of the Central Services, under the rule-making control
of the Governor General in Council, the terms of the Finance Department
Resolution No. D./4528-Ex. 1/81, dated the 9th July, 1981, which will
be found in the appendix of the Revised Rates of Pay Rules, specifically
imply that conditions of service, including pay, would be liable to revision
in the case of those appointed on or after the 16th July, 1931.

(g) The Government of India have not calculated the probable savings
that will accrue for the first ten years from the revision of the pay of
the services under their control, and they are unable to state what savings

would accrue from hypothetical reductions in the scales of pay of the
Indian Civil Service and the Indian Police.

Mr. M. Ananthasayanam Ayyangar: At what stage is the consideration
of that matter now ? .

The Honourable Sir Henry Oralk: The consideration of what ?

Mr. M. Ananthasayanam Ayyangar: The Secretary of State is revising
vhe scales of pay of the All-India Services, and I want to know at what
stage the matter has reached ?

The Honourable Sir Henry Oraik: Does the Honourable Member mean

the revision of pay of the All-Tndia services which are under the control
of the Secretary of State?

Mr, M. Ananthasayanam Ayyangar: Yes.

The Honourable Sir Henry Oraik: 1 cannot say. We addressed our
views to the Secretary of State a long time ago.

Mr. M. Ananthasayanam Ayyangar: Have the Government of India
reminded the Secretary of State of his promise to consider the revisions
of pay after the Constitution Act is passed ?

The Honourable Sir Henry Oralk: I expect they have, but I am not
sure.

CONFERENCE OF THE REFORMS OFFICERS OF GOVERNMENT HELD AT DELHI,

999. *Mr, M. Ananthasayanam Ayyangar: (a) Was there a conference

of the various reforms officers of the Government at Delhi in the month
of January this year?



QUESTIONS AND ANSWERS. 1987

(b) What were the objects of the conference and what are the resuits
achieved ?

(¢) Do Government propose to obtain any uniformity in the Legislative
Rules of the various Provincial Legislatures ?

The Honourable Sir Nripendra Sircar: (a) Yes.

(b) 1 would invite the Honourable Member’s attention to the detailed
veply given on 3rd March to parts (a) and (b) of Mr. Satyamurti’s question
No. 953 on the subject.

¢) Possibly some uniformity may be secured in regurd to the matters
dealt with in the proviso to section 84 (1) and in section 84 (3) of the Act
which aré decided by the Governor acting in his discretion. The main
legislative rules will, however, be framed in due course by the new legis-
latures themselves under the authority of the first part of section 84 (1)
and the securing of uniformity does not therefore rest in the hands of the
Government of India.

Mr. T. S. Avinashilingam Ohettiar: Will Government explain to us
what he meant by Governor’s Rules to which he referred in his previous

answer ?

The Honourable Sir Nripendra Sircar: I think T made that quite clear.
May T read it again:

“Uniformity may be secured in regard to the matters dealt with in the proviso
to section 84(1) and in section 84(3) of the Act which are decided by the Governmor
acting in his discretion. The main legislative rules, will, however, be framed in due
course by the new legislatures themselves under the authority of the first part of
section 84(1) and the securing of uniformity does not therefore rest in the hands of
the Government of India.”

Mr. T. S. Avinashilingam Chettiar: I am sorry the Honourable Member
has not understood me. In his previous answer he referred to the
Qovernor’s Rules, and T want to know what those Governor’s Rules are ?

Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable
Member got the previous answer?

Mr. T. S. Avinashilingam Chettiar: Yes, Sir. In today’s reply, he has
referred to a previous answer . . . .

The Honourable 8ir Nripendra Sircar: The trouble is that my Honour-
able friend will not read section 84 (8) which indicates the matters on which
the rules are being framed.

DrTENTION 0¥ MB. RaM KisaaN UNDER REcuratioN III or 1818,

1000. *Mr. Sham Lal: (a) Is it a fact that the Punjab Government have
arrested and detained Mr. Ram Kishan, B.A. (National) under Regulation
III of 1818°?

(b) Will Government state the date when he was arrested and the
reasons for his arrest ?

. (c) Have Government given Mr. Ram Kishan a chance to prove his
innocence ?

o2
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The Honourable 8ir Henry Oraik: (a) He has been detained under
Regulation ITI under orders of the Government of India.

(b) He was arrested on the 5th May, 1984. Government were satisfied
that he was working actively with the purpose of overthrowing the existing
constitution in India by violence and, if at large, would be a grave danger
to the safety of the State.

(c) Government are prepared to consider any representation which the
State Prisoner wishes to make.

HEeavurH oF MB. RaM KiSHAN DETAINED UNDER RrewuratioN IIT or 1818,

1001. *Mr. S8ham Lal: (a) Is it a fact that since the date of his arrest
the health of Mr. Ram Kishan, B.A. (National), has continuously suftered
and gone down ?

(b) Will Government state the condition of his health every three months
after the arrest ?

(c) What was the general condition of Mr. Ram Kishan’s health and
his weight at the time of arrest, and what is the health condition and weight
now ?

(d) Has the attention of Government been drawn to the news item
appearing on page 20 of the Daily Pratap, Lahore, dated the 25th January,
1936, about the certificate issued by the Medical Supcrintendent, Mayo
Hospital, regarding the health of Mr. Ram Kishan, in which the said
Medical Officer has stated that both the lungs of Mr. Ram Kishan nave
been affected and that the state of his left lung is worse and that tuberculosis
germs are getting strength, and as such the condition of the patient is
giving cause for anxiety ?

(e) What steps have Government taken to save the life of the prisoner ?

(f) In view of this grave condition of his health, are Government pre-
pared to release the prisoner ?

The Honourable Sir Henry Oraik: (a) No.

(b) and (¢). The information is given in u statement which 1 lay on
the table.

(d) Yes.

(e) In May, 1935, the State Prisoner was transferred from the Muzaffar-
garh Subsidiary Jail to the Lahore Central Jail in the hope that the climate
of Labore would suit him better. In Luahore he wus twice examined by
speciulists at the Mayo Hospital. - On the second occasion he was found
to be suffering from pulmonary tuberculosis. He has now again been sent
to that hospital for further examination us he has made complaints sug-
gesting a weakness of the heart.

(f) As at present advised Government have no reason to think that
there is any immediate danger to the life of the State Prisoner nor that
he would be able to obtain more suitable treatment for his disease if he
were released. They are not, therefore, at present prepared to release
him on grounds of health. He is receiving the best treatment available
in the Punjab.
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Matement showing weight and general health of State prisoner Rum Kishan detained at the
Central Jail, Lakcre,

‘Weight at the time of arrest—112 Ibs,
Genera! health—Good.

Date. Weight. Health. Remarks.
Ibs.

1.8-1984 . 116 Good . .
3-9-1934 . 118 Fair.
1-10-1934 118  Fair
1-11-1934 . 126  Good.
1-12-1934¢ .- 1224 Fair . . Had had a few attacks of Malarie.
£-1-1935 . 121 Improving . Had B. Coii infection during last month,

Blood was examined at Provincial Baote-
riological Laboratory. Vaeccine prepared.

Injections given.
1-2.1035 1256 iood. -
1-3-1935 119 Is being In the last week of February he developed
watched. some boils in his left ear, which gave him
evening temperature to 99. His boils
were cured.
1-4-1035 124 Impreving . Shown improvement during-the last week of

March.

1-5-19356 . 122 Indifferent He had had & mild attack of Influenza of
which he was cured, his evening riee of
temperature to 99 continued.

1-6-1935 . 126 Fair . Had low temperature during the 1at fort.
night ; later on improving.

30-6-1986 . 1256 Good.

31-7-1936 . 123 Good.

18-8-1935 . 123 Good.

30-9-1935 . 117 Good.

30-10-1936 . 116 Fair.

18-11-1836 . 1156 .. Regort of the Mayo Hospital, Lahore :—

xamination revealed physical signs of

infiltration of both lungs more especially
upper part of the left. Thete was definite
evidence of active disease of loft lung and
signs suggestive of the active disease at
the lower part of the right lung. T. B.
Bacilli in sputvm.

31-12-1035 116 Not good.

31-1-1936 1256 Improving.

Mr. 8. Satyamurt!: May I make a submission to you on the reply-given
by the Home Member this morning ?

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannot
allow any argument. -

Mr. 8. Satyamurti: I want to make the submission to you, arising out
of the reply given this morning by the Honourable the Home Member
in reference to sub-clause (@) of question No. 995. T am talking of a
general rule of practice.

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannot
allow that at this stage.
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Irjormation promised in reply to starred question No. 531, asked by Seth
Govind Das on the 17th February, 1936.

Ixpran Exuisirion At rue CHristT CHurcn, WESTMINSTER.

The Honourable Member’'s question is presumably based upon an article which
appeared ‘in the Hindu of the 26th November, 1935 and in which the London
correspondent of that paper quoted from an article in a little known English paper
called the South TLondon Press and reproduced the criticisms mentioned in the
question. A short time later the same corresponden; sent another article to the
Hindu which appeared in the Hindu of the 30th December, 1835, in which he
explained that he had not seen the exhibition himself and in effect withdrew the
implied criticisms contained in his previous article by pointing out that the object
of the organisers of the exhibition was to unfold to all who attended it a lLroad
general picture of India as a whole and to emphasise its possibilities for develop-
ment. The organisers of the Exhibition, the London Missionary Society. also wrote:
to the editor of the Hindu, but as far as I am aware the letter has not been
published in that newspaper. As this leiter shows clearly the object of the organisers
of the exhibition and their sympathy with India, T annex a copy of it to this state-
ment. It is clear from this that the criticisms of the exhibition to which publicity
has been given in this country were not justified and that there is no need for
Government to take any action in the matter.

Copy of a letter from the London Missionary Society, London, to the HEditor,
“Hindw', Madras, dated the 3rd January 1936.

‘I have received from several people in different parts of the Madras Presidency.
also from other parts of India where newspapers appear to have copied from the
Hindu, extracts from your London letter published in Hindu, extracts from your
London letter published in your issue of the 26th November, 1035, criticising &
recen; Exhibition in Westminster organised by a local group of Churches connected
with the London Missionary BSociety. Your own correspondent did not visit the
Exhibition and probably now regrets having published criticisms of it on second-hand
evidence. 'I'he actual criticism was published in a little-known Jlocal paper and
although the organisers of the Exhibition saw it, the misrepresentations in it were so
obvious, and the range which the criticism was likely to have seemed so restricted
that at the time they thought it unnecessary to publish a reply. Targe numbers of
people had seen the Exhibition and no-one but the reporter in the local newspaper
had felt critical about it. Not having had the advantage of living in India they did
not know the Tamil proverb that though the snake be small you should hit it with a
big stick, and naturally thought they could safely leave alone a little misrepresenta-

tion. Now the London Missionary Rociety has been most unjustly pilloried all over
India.

It has been ascertained that the rveporter whose statement was quoted in your
Loadon letter came into the small Exhibition referred to ut a time when a well-
known Indian gentleman, with whom India’s reputation is rerfectly safe, was
addressing a meeting, and sat there for a time. Kach day at the Opening of the
Exhibition a speech was madc by a distinguished Indian. Near where the reporter
sat there happened to be a stall shewing a few objects connected with religion,
including one or two idols, though these were not in any way rpecially conspicuous.
He left before the speech was over and apparently did not look at the rest of the
Exhibition or he would have seen some very inleresting and attractive exhibits
concerning Indis in general, as well as concerning the social and educational services
which the missionary society tries to render in the name of Christ. He would have
seen Tndian games played by English children with great appreciation, and would
have found an intense and sympathetic interest in lndian problems in the minds of
a score or so of honorary Stewards who had been studying text books on India for
some weeks past. He did not read his programme or he could not possibly have
made the statements which he did. Its opening pages include pictures of the
Himalayas and other features shewing India as a great and beautiful country.

(1980 )
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There is excellent evidence that this small Exhibition has aciually heightened
the love of India in many people’s hearts as well as strengthened their desite to
serve India in the Christian spirit. Amongst those who addressed meetings or
shewed lantern slides there were men and women whose whole working life has
been spent in India and who are as sensitive for India’s good name us if they were
Indian themselves.

Things are being said in the Indian press just now about the means which
missionary societies use to educate their constituencies, which 1¢ those of us who
know the facts are very strange. As one who has spent 25 years in Tndia und who is
in intimate touch with the educational work of the London Missionary Society in
Britain, may ] assure you that throughout the Churches of this country there is a
widespread love and respect for India which rests upon the statements which
missionaries are continually making. We are all human and doubtless there are
lapses here and there, but hroadly speaking it is quite untrue to say that the
missionaries of societies like ours dwell only on the darker side of Indian life. We
should be quite happy to have British life portrayed in India as fairly as Indian
life was portrayed in the Weetminster Exhibition.

With bes! wishes for the Hinduv, of which T am an old reader.

Information promised in reply to unstarred questions Nos. 142 and 144
asked by Pandit Sri Krishna Dutta Paliwal on the 18th February, 1986.

AprPLICATION OF THE NEw ScCALEs oF Pay 170 THE RE-EMPLOYED STAFF Or THE
AupiT AND AcCOUNTS DEPARTMENT.

142. (a) Certain memorial« were considered und rejected

(b) and (c). Government servants selected for retrenchment were compulsorily
discharged and were entitled to certain concessions under the general orders issued
by the Governor General in Council. Under the Re-employed Personnel (Conditions of
Service) Rules and the Revised Rates of Pay Rules, retrenched persons are in the
event of re-emplovment regarded as mnew entrantzs to Government service and are
entitled only to the revised rates of pay. This equally applies to the retrenched
stafl of the Audit und Accounts Offices.

(d) No question arose of warning the relrenched persons of the consequences of
accepting t?le retrenchment concessions, because whether they were retrenched or
not wus not a matler for their option. Agr there has been & break in their service,
they are not, under the rules mentioned in the reply to parts () and ({r), now
entitled to their former atatus,

Harpsuips oF CLERKS DISCHARGED FROM PAY AND AcoouNTs QFFICES IN THE
Uxitep ProviNers aAND 1N DELHI.

144. (a) Yes. 'I'he establishments to which these retrenched clerks lielonged
agitated for retrenchment concessivna when the Pay and Accounts Offices were broken
up. The question of intimating any agverse consequences did not arise as the terms
to be offered on re-employment were settled later.

(b) As there wua neither guarantee nor even prospect of re-employing the reirenched
personnel when they were retrenched and aa the rules regulating re-employment
were framed later, there could have heen no reasouable belief about refund at the
time the gratuity was granted.

(c) As far us can be ascertained from records, it appears that these re-employed
personnel submitted memorials on this subject in July, 1833. Their request was not
accepted as the extra cost was conesidered to be prohibitive.
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Information promised in roply to the short notice questions asked by Messrs.
8. Satyamurti, M. Ananthasayanam Ayyangar and T. S. Avinashilingam
Chettiar on the 18th February, 1936.

' R1oTs 1N ZANZIBAR.

Following the recent disturbances in the Protectorate, the Government of
Zanzibar have appointed a Commission of Inquiry with the Honourable Mr.
W. T. 8. Frets, Acting Chief Justice of Zanzibar, as Chairman. The Indian
community is represented on the Commission hy Mr.. Ahmed Ayub, an Indian
Advocate, the other members being Dr. W. L. Webb, Director of Medical Services,
Sheik Ali #in Ameir-El-Marhubi, Arab member of the Legislative Council, and
Archdeacon Elliott.

:The terms of reference to the Commission are to enquire,into and report upon the
causes, direct and indirect, of the riote which took place in Zanzibar town on the
Tth February, 1936, including any circumstances which may reasonably be considered
to have heerr a contributory factor.

Information promised in reply to parts (1) & (m) of starred question No. 745,
asked by Pandit Govind Ballabh Pant on the 24th February, 1936.

Posirinon oF INDIANS IN TRAQ.

(1) Indians may enter Iraq on obtaining an entry visa for Traq which entitles
them to remain in Iraq without other formality for three months.

(m) Indians intending to reside in Iraq for more than three months are required to
register with the Iraqi Police and to obtain a residence permit valid for one year
ard renewable thereafter. 'This residence permit is in general granted on the
production of a guarantee of repatriation by a British Consular Officer who in turn
requires either the deposit of Rs. 100 or the guarantee of some individual or firm
known to him, to enaﬁe‘ him to issue this guarantee. Deposits are refunded to the
depositors on their leaving Iraq. in so far as they have not been utilized for
repatriation expenses.

8IR FREDERICK WHYTE'S NOTES REFERRED TO BY THE HON-
OURABLE THE HOME MEMBER DURING THE DISCUSSION
ON THE ADJOURNMENT MOTTON ON THE 24TH FEBRUARY,
1936.

The Honocurable 8ir Henry Orailk (Home Member): Sir, I lay on the

12 Noon. table a copy of Sir Frederick Whyte’s notes, dated the 17th

September, 1921, and the 14th October, 1921, referred to by

me in the course of discussion on the adjournment motion on the 24th
February, 1936.

4 note dated 17th September 1921 by Sir A. F. Whyte.

{ notice thai it is the practice for clerks and other subordinate officers in Govern-
ment employment to approach Members of the Legislature and to ask .them to air any
grievance they may have on the Question Paper of the T.egislative Assembly. As
an instance of this I may refer to Q. D. No. 815. i

There is an administrative rule at home by which all candidates for office under
govle.rnmelét.ar; wnmec: t;m_t anydr:]t.tempt io enlist the influence of Memhers of
arliament in favour of their candidaiure may entail di lification and i
will not promote their succeas. ’ Y ! squalification and, certainly,
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Will ‘you ascertain privately from the Departments whether such a rule would be
?uiblo or advisable here. It would assist us in excluding Questions from the Order
aper of the Assembly which ought to be excluded. and‘_vet are difficult to disallow

unser existing conditions.

A. F. WHYTE —17-9-21,
President, Legixlatire Asrembly.

A note dated 1jth October, 1921, by Sir A. F. Whyte.

At the Presidents’ Conference, we agreed that questions likely to interfere with
the diacipline or proper working of a Department were undesirable and one President
went so far as to say that he had disallowed them as no: being of public concern. I
think this is a sound view. There are presumably means whereby subordinates can
approach the head of an office when they have a real grievance; if so, such questions
cannot become ‘of public concern’ unless and until the prescribed method has heen
tried and failed—and I would add, unless the grievance is substantial.

A. F. WHYTE,—14-1021,
President, legislative Aszembly.

Mr. 8. Satyamurti (Mudras City: Non-Muhsmmadan Urban): May I
make a submission vto you, The other day, unless my eyes deceived me,
I found the Honourable the Home Member reading from a bulky volume.
The Secretary of the Independent Party then raised the point-that .he was
reading from the proceedings of the Presidents’ Conference, which he
claimed was a confidential document, and you were then pleased to say
that they were confidential. Then, my friend, the Home Member, stated
that he was reading from the notes sent by Sir Frederick Whyte to the
Government of India. I then asked him whether he would be pleased to
place the document on the table of the House. You were then pleased
to ask him whether he would be pleased to do so and he said ‘Yes’. Then,
8ir, on that, I wrotc to the Secretary of the Assembly asking for that
document, and he wrote to me and said that the Honourable the Home
Member will place on the table a copy of the document from which he
quoted. I rely on the words ‘‘document from which he quoted’’. I
submit to you that according to ‘‘Parliamentary Practice’’ as defined by
May, not the particular note which he quoted, but the document as a
whole has got to be placed on the table of the House. I trust we are
entitled to that.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has con-
sidered the matter. Tf the Honourable Member will refer to the notes, he
will find that they are complete.

Mr. S. Satyamurti: It is rather hard on us. I want the book. I am
entitled to it. ’ -

Mr. President (The Honourable Sir Abdur Rahim): The Honourable the
Home Member was not quoting the hook, and the Honourable Member is
not entitled to the whole book.

Mr, 8. Satyamurti: I saw it myself.
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Mr. President (The Honourable Sir Abdur Rahim): He is entitled only
to the notes which were forwarded to the.Government, and he has got
the complete notes. The Chair has gone through the relevant passages in

May and the ruling. The Honourable Member is not entitled to the whole
book.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts sud
Chittoor: Non-Muhammadan Rural): Is the Honourable the Home Member
entitled to give only extracts and not the whole context?

Mr. President (The Honourable Sir Abdur Rshim): If the Honourable
the Home Member produced an extract that does not give the context,
then the Honourable Member is entitled to ask for the eontext as well.
As the Honourable the Home Member in this case has supplied the full
notes, there is no question of any context being kept out.

Mr. M. Ananthasayanam Ayyangar: Mav we have an exact copy ?

Mr. 8. Satyamurti: 1 have not compared it with the original. How do
you know, that it is a correct copy?

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannot
ask the Honourable Members of the Government to furnish the whole
book. He has not read out the book. He said that he has got a note
by Sir Frederick Whyte and he has placed that on the table.

Mr. 8. Sltylmurtl:" How can you be sure that it contains every thing
or that it is accurate?

Mr. M. Ananthasayanam Ayyangar: What is the

objection to placing
it 6n the table, so that we may compare ?

Mr. President (The Honourable Sir Abdur Rahim): Order, order.

——

ELECTION OF MEMBERS FOR THE STANDING COMMITTEE FOR
ROADS.

The Honourable 8ir Frank Noyce (Member for Industries and Labour):
Sir, T beg to move:

“Tha; this Assembly do proceed to the election, in such manner as may .bc
approved by the Honourable the President, of six members to serve on the Standing
Oommittee for Roads which will be constituted to advise the (lovernor General in
Council in the administration of the Road Account during the finuncial year 1936.37."

Mr. President (The Honourable Sir Abdur Rahim)? The question is:

““Thai this Assembly do proceed to the election, in suchi manner as may be
spproved by the Honourable the President, of six members to serve on the Standing
Committee for Roads which will be constituted to advise the Governor General in
Council in the administration of the Road Account during the financial year 1836-37.

The motion was adopted.
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Mr. President (The Honourable Sir Abdur Rahim): I may inform
Honourable Members, that, for the purpose of election of Members to
the Standing Committee for Roads, the Notice Office will be open to receive:
nominations up to 12 NooN on Monday, the 9th March, and the election,
if necessary, will, as usual, be held in the Secretary’s Room in the Council
House on Wednesday, the 11th March, 1986, between the hours of 10-80
AM. and 1 p.M. The election will be eonducted in accordance with the
principle of proportional representation by means of the single tramsferable:
vote.

THE DECREES AND ORDERS VALIDATING BILL.

The Honourable Sir Nripendra Sircar (Law Member): Bir, 1 beg to-
move for leave to introduce a Bill to remove certain doubts and to estab-
lish. the validity of certain proceedings in High Courts of Judicature in.
British Todia.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That leave be granted to introduce a Bill to remove certain doubts and to establishs
the validity of certain proceedings in High Courte of Judicature in British India."

The motion was adopted.

The Honourable Sir Nripendra Sircar: Sir, I introduce the Bill.

THE INDIAN LAC CESS (AMENDMENT) BILL.

Sir Girja Shankar Bajpai (Secretury, Department of Education, Health:
and Lands): Sir, I beg to move for leave to introduce a Bill further to
amend the Tudian Tac Cess Act, 1930, for certain purposes.

Mr. President (The Hunourable Sir Abdur Rahim): The question is:

“That leave be granled to introduce & Bill further to amend the Indian Lac Coss.
Act, 1830, for certain purposes.’

The motion was adopted.
8ir Girja 8hankar Bajpal: Sir, I introducc the Bill.

I'HE INDIAN CINEMATOGRAPH (AMENDMENT) BILL.

The Honourable Sir Henry Oralk (Home Member): Sir, I beg to move:

“That Mr. A. B. Hands be re-appointed to the Select Committee on the Bill

further to amend the Cinematograph Act, 1918, i
the Council of State.’” tograp ¢ » for & cerlain purpose, ss pasted bx
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Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That Mr. A. S. Hands be re-appointed to the Select Committee on the Bill
further to amend the Cmemetogrsph Act, 1918, for a certain purpose, as passed by
sthe Council of State.”

The motion was adopted.

RLEPORT OF THE INDIAN DELIMITATION COMMITTEE.

The Honourable Sir Nripendra Sircar (Leader of the House): Sir, I beg
Yo move:

“That those portions of the Report of the Tndian Delimitation Committee which
zelate to the Federal Legislature be taken into consideration.”

Honourable Members will remember that there wsas an assurance given
in this ITouse by myself and in pursuance of that assurance this motion is
being moved. [ desire, Sir, to say only a few words. The language which
‘has been used here is an exact reproduction of the language previously
used, but I quite realice the difficulty of keeping matters which relate to
‘the Federal Legislature and those which do not in two water-light compart-
‘ments, and 1 quite realise that it is possible and it can reasonably be
subwitted that matters which may be said from one point of view not to
‘relate to the Federal Legislaturc may nevertheless be said to have an
indirect bearing on the Federal Legislature. T am making this statement,
'becuuse, in case various amendments arc moved, I am not going every
‘time tc raise any objection. T will leave the matter entirely to you, Sir,
:and if you think that it is within the scope of this motion, we 1'e-.'zlly do
not want to take a strenuously hostile attitude. Tf any amendment is not
permvissible, then that may not be allowed, but if for any reason such an
:amendmeni can be moved on the ground that the subject-matter has a
«direct or indirect bearing on the Federal Legislature, then the Government
‘will have no objection to the matter being discussed subject to your ruling.
Now, Sir, as a matter of fact, so far as the portions of the Report of the
Indian Delimitation Commitiee which relate to the Federal liegislature are
eoncerned, the Government of India have not yet come to any definite
woonclusion; and, 1 am sure, the discussicns that will take place in the
House will be carefully considered by the Government befor» they finally
-decide as to what their recommendations ought to be. I understand that
there is u proposal for referring this matter to a Committee and possibly,
strictly speuking, T ought to wait until that motion is moved.

Mr. President (The Honourable Sir Abdur Rahim): A short notice of the
motion has been handed in just now.
L

The Honourable Sir Nripendra Sircar: T would rather, on second consi-
«deration, wait until that is moved. I desire also to inform the House that
a8 the Government of Indin have not vet come to any conclusions as to
what their reconmendations are going to be, it will be difficult and
embarrassing for any individual Gevernment official to express any definite
-opinion on the floor of this Iouse, and, in the circumstances of this case,
and in view of the fact that no conclusions have been arrived at by the
Qovernment »i India, they do not propose to take any part in the



REPORT OF THE INDIAN DELIMITATION COMMITTEE. 1997

proceedings, although, whatever conclusions may be arrived at by whatever
means, we are bound to consider them ourselves and to send them forward
to the proper quarter at the earliest possible opportunity. 8ir, I move.

Mr. D. K. Lahiri OChaudhury (Bengal: Landholders): Sir, may I ask for
a piece of information from my Honourable friend, the Law Member?
He said that the Government are not taking part in the discussion of this
matter. Will Government consider and give effect to the decision of the
elected Members of this House in this matter ?

The Honourable Sir Nripendra Sircar: Sir, my Honourable friend asks
for information which has in fact already been supplied by me just now,
viz., that, whatever the decisions and recommendations are, they will be
duly considered by us. I did say that.

Lieut.-Oolonel Sir Henry @Gidney (Nominated Non-Official): Will the
Honourable Member kindly inform the HHouse—in view of the wording of
his motion in which he says that:

‘“That thos» portions of the Report of the Indian Delimitation (Commitiee whioch
relate to the Federal Legislature be taken into consideration.”

or will you, Bir, givc us a ruling, whether the (Government are going
strictly 1o confine the discussion today to Federal subjects only, or will the
Government allow us to discuss und refer to matters concerning the Provin-
cial Legislatures which form the nucleus of the Iederal IL.egislature. I
would like to have a clear understanding on that point.

The Honourable Sir Nripendra Sircar: Sir, it is ruther unfortunate that
within five minutes, for the sceond time, information has been wanted on a
matter on which I gave full and ample information; viz., I made it perfectly
clear in my specch that it wus not intended to construe those words strictly,
und it would be for the Honourable the President, after hearing the House
if necessary, to give us a decision; but we, as a Government, shall not
take up an actively hostile attitude as to whether 4 matter which, although
not, strictly speaking, appertaining to the Federasl Legislature, can be
indirectly and reasonably be said-to have a hearing on the Federal Legis-.
lature, can bhe discussed or not. '

Lieut.-Colonel Sir Henry Gidney: Thunk you.
Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That those portions of the Report of the Indian Delimitation Committee which
relate to the Federal Legislature be taken into consideration.”

The Honourable Member, Pandit Govind Ballabh Punt, wants to move
un amendment. The Chair would ask him why he did not send in notice-
as he should have done according to rule ?

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammadan  Rural): In fact, Sir. I did send in a notice. but yesterday
was a holiday. ' ‘

@ bI?.r President (I'he Honourable Sir Abdur Rabim): Why not before
a
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Pandit Govind Ballabh Pant: 1 tried to study the report before giving
notice of any such motion. If no objection is taken by any Honourable
‘Member, 1 would request you, .Sir, to suspend the Rules of Business.

‘Mr. President (1'he Honourable Sir Abdur Rahim): If nc objection is
‘taken by anyone.

The Honourable Sir Nripendra Sircar: So far as we are concerned, we
«do not take objection.

Pandit Govind Ballabh Pant: .Sir, I move:

““‘That for the words ‘be taken into consideration’ the following be subatituted :

“‘be referred to a Committee consisting of the Honourable Bir Nripendra Sircar;
the Honourable Sir Muhammad Zafrullah Khan, Mr. Bhulabhai J. Desai,
Mr. 8. Satyamurti, Mr. M. Asaf Ali, Sir Cowasji Jehangir, Mr.
M. A. Jinnah, Mr, Abdul Matin Chaudhury, Mr. M. 8. Aney, Sardar
Mangal BSingh, Bir ‘Lesliec Hudson, Mr. Mathuradas Vissanji, Rao
‘Bahadur M. C. Rajah, Mr. N. M. Joshi’.”

-and I would just now, Sir, like to add thereto, if the House will permit me,
‘the names of: .

‘“Mr. ‘Akhil Chandra Datta and Pandit Nilakantha Das and the Mover, with
instructions to submit their report before March 1Bth, 1836."’

Now, Bir, the reason why I consider it necessary to refer this Report
‘to a Committee, instead of having it discussed on the floor of this House,
‘will, I believe, commend itself to every Honourable Member of this House.
"The Report covers wide ground.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Very wide.

Pandit Govind Ballabh Pant: The issues to which it relates are of a
‘varied and complex character; it is difficult to deal with them in an ade-
quate manner or to do justice to them within the limited time that can be
available for discussing the contents of the Report on the floor of the House,
and, moreover, the questions arising out of the Report will have to be
considered froni various aspeets and points of view. In these circum-
stances, I feel that the best way to deal with the matter is to refer it to o
“Committee. There are many points which have to be considered, and, if
one were even to narrate them, it would take many minutes. T would
refer only to some of the important issues which are covered by it. For
example, whether there should be multi-member constituencies or single-
member constituenices, whether the representatives of the Scheduled castes
‘should be returned by means of the distributive vot¢ or by cumulative
voting or by the single non-transferable vote, whether the proportion of
representation of urban und rural areas as given in the Report is fair or just
or it is not 8o, whether the electorates and the qualifications prescribed for
the electors in regard to special constituencies, such as those of landholders,
commeree, labour, ete., need amy revision or should be adopted as they are,
whether the method of voting as prescribed by the Report is a sound one
-or not, whether the secrecy of the ballot can or cannot be preserved in the
‘manner suggested by the Report and so on and so forth; there are numerous
+other questions. "Without dealing with them on their merits or at any
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length, I suggest that the best method and the only profitable, useful and
effective course of meeting the situation is by making a reference of the
- entire report to a Committee of this House. I have tried to suggest a
cornmittee in which all interests which are specially interested in the Report
are adequately represented. I have no objection to putting in names that
might be corsidered necessary or even taking out names which might be
considered unnecessarv. I do not want the Committee to be much bigger
than it is. You may add one or two. I believe there are no interests
ignored. As [ said T am not committed to the actual personnel I have
announced.

Mr. President (The Honourable Sir Abdur Rahim): Is the Honourable
Member himself satisfied that it is representative enough?

Pandit Govind Ballabh Pant: Yes, Sir. The Leaders of all Parties are

in it,

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
What about unattached Membess ?

Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
there ure three names who do not belong to any Party.

Pandit Govind Ballabh Pant: There are Honourable Members in the list
whe do not belong to any Party even, such as Mr. Joshi who represents
labour, Mr. Rajah who represents the Depressed Classes and Mr.
Mathuradas Vissanji who represents commerce . . . .

Mr. M. S. Aney (Berar Representative): Who represents loyalty in that
list ?

Pandit Govind Ballabh Pani: 1 have included the name of the Honour-
able the Leader of the House in charge of Law which is the fountain-head
of loyalty, and I have put him at the top and at the head of the Committee.
I hope, Sir, that considering the nature of the problem which is to be
tackled and considering the numerous questions of detail and pretty large
aumber of questions of principle which are involved, the House will agree
with me, in the view, that T have submitted that the only proper, appro-
printe and effective manncr of deuling with the question is by means of
reference te a Committee. In view of the fact that the decision of tho
Committee should not be delayed and so that the Government might be in
possession of the views of this House us early us possible, | have put the
lutest date as the 18th March by which the report of this Committee should
be submitted. It will be for this House and for the Government to decide
whether the report of the Committee will be considered by this House or
whether this Committee will be empowered to submit the report on behalf
of this House—the decision rests with this House. I would personally
prefer its coming back to this House. (Ifear, hear.) In any case, it is
better that the matter should be sifted in committee rather than there
should be a sort of discussion which is likely to be discursive on the floor of
this House for a decision of these intricate and important matters. As they
«do not affect any fundamental questions of constitutional poliey or communal
representation, but only methods of representation, I believe, no embarras-
sing situations will arise. In the circumstances, I expect that this proposal

of mine will be accepted unanimously by the House and the Government
will be good enough to acoede to it.
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Mr. President (The Honourable Sir Abdur Rahim): There are two matters
which are brought to the Chair’s notice. The Chair does not think there is
any definite procedure laid down for an amendment of this character.
Anyhow, the Chair finds that the Honourable Member has not mentioned
who will act as Chairman of the Committee and how many will constitute
the quorum of the Committee. Perhaps he would like to provide for these
matters.

Pandit Govind Ballabh Pant: 1 suggest that the Honourable Bir
Nripendra Sircar be the Chairman of the Committee and that seven Mem-
bers do constitute a quorum. Add the following at the end of my motion:

‘“That the Chairman of the Committee will be the Honourable Sir Nripendra Sircar
and that the presence of seven Members will constitute the quorum for the

Committee.”

Sir Leslie Hudson (Bombay: European): I propose, if there is no
objection, to add the name of Lieut.-Colonel Sir Henry Gidney to the list
of Members on the Committee. .

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That for the words ‘be taken into consideration’ the following be substituted :

‘be referred to a Committee consisting of the Honourable Sir Nripendra Sircar;
the Honourable Sir Muhammad Zafrullah Khan, Mr. Bhulabhai J. Desai,
Mr. 8. Satyamurti, Mr. M. Asaf Ali, Sir Cowasji Jehangir. Mr.
M. A. Jinnah, Mr, Abdul Matin Chandhury, Mr. M. S. Aney. Sardar
Mangal Singh, Sir Leslie Hudson, Mr. Mathuradas Vissanji, Rao
Bahadur M. C. Rajah, Mr. N. M. Joshi, Mr. Akhil Chandra Datta,
Pandi; Nilakantha Das, Lieut.-Colonel Sir Henry Gidney, and the Mover,
with instructions to submit their report before the 18th March, 1936,
snd that the Chairman of the Committee will be the Honourable 8ir
Nripendra Sircar and that the presence of seven Members will constitute
A quorum for the Committee’.”

The Honourable 8ir Nripendra Sircar: Sir, I should like to make the
position of myself and of Government clear in this matter. We are out
to ascertain the opinion of non-official Members. As I have explained,
Government ns such have not come to wny conclusion. We can have
no objection if, instead of opinion being formed here as a result of debate
on the floor of the House, it is formed by the deliberations of a com-
mittee. .

Mr. President (The Honourable Sir Abdur Rehim): The Chair takes it
the report will be submitted to the House and will be discussed.

The Honourable 8ir Nripendra Sircar: If the idea is that the recom-
mendations which will be made or the opinions which will be formed or
the Resolutions which will be passed there will represent the view of this
House, to that I have no objection. But I understood my Honourable
friend to say,—and that is the indication which you are giving me,—
that after this report is made to the House there will be a discussion like
any other report.

Mr. President (The Honourable 8ir Abdur Rahim): The Chair takes
it that is the intention, that the report should be submitted to the

House.
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Pandit Govind Ballabh Pant: Yes, Sir; I would certainly prefer the
xeport to be made to the House. But if the choice came between having
no committee or having a committee whose report might be submitted
«direct to Government, then I would rather have a discussion today on the
principles of this report, and then a committee constituted in order to
‘make a report in the light of the opinicns that may be expressed.

Mr. President: Surely the Honourable Member does not want thas:
the committee should decide the matter? It must be the House to
.decide on the report of the committee.

Pandit Govind Ballabh Pant: Yes, Sir, the House must decide it,
naturally, according to usual practice.

The Honourable Sir Nripendra Sircar: That is exactly my difficulty.
We want to make it clear that we gave an undertaking, and in pursuance
of that undertaking we have brought this motion before the House. We
‘have given no undertaking, and I cannot undertake now, to give further
time for the discussion of any report which may be made by the com-
mittee. A via media was suggested to me by the Mover, but I do not
know whether it will be acceptuble to the House. I thought what wus
suggested is that instend of having a discussion here on the points which
are many and complicated .and on which opinions are likely to be
divergent, this committee will come to conclusions as to what ought to
‘be their recommendations, and I thought I was being asked to accept
‘that report as the view of this House. That can only be dene by a
delegation by the House, if it is permissible.

Mr, President (The Honourable Sir Abdur Rahim): That cannot be
done.

The Honourable 8ir Nripendra Sircar: If that cannot be done, then
I desire to make it clear that in any case we cannot, so far as I myself
-and my Honourable colleague, Sir Muhammad Zafrullah Khan, are con-
cerned, possibly serve on the committee in the circumstances. We have
no objection to a purely non-official committee, but there the difficulty
is that we cannot undertake to give further time for the discussion of the
report of the committee. That is our position. In any case we do not
propose to take part in the discussions of the committee, and I desire to
make it clear that we are not in a position now to give any undertaking
‘that further official time will be given for discussion of any report which
may be made by the committee to the House.

Mr, President (The Honourable Sir Abdur Rahim): Unless some clear
precedent is produced that the House can delegate its functions like
that to a committee, the Chair is not prepared to allow a motion of that
-character, if it is intended that the committee shall decide the question
now raised before the House.

Pandit Govind Ballabh Pant: So far as the terms of this motion go,
‘the matter is being referred to a committee with instructions to report,
that is, report to the principal body which is making reference. But, if
any amendment is made from any quarter for modification of this, then
will be the time to consider whether that amendment should or should
not be made. Otherwise the terms of this motion are clear as they
-are.

D
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Mr. President: The Chair wants tc make it .clear that the, power.of
this House cannot be delegated in that way. -

Pandit Govind Ballabh Pant: The Honourable the Leader of the:
House has only expressed his difficulty. about giving any undertaking
today as to when he will be able to give time for the consideration of that.
report. That is after all a minor matter. When this House refers a’
matter to a committee and its report is submitted and it is a -guegtion
of an urgent as well as of an important. character, I have every hope that.
Government will be pleased to find time for it.

Mr. President (The Honourable Sir Abdur Rahim): He hap also sug-
gested another difficulty,—the Chair does not know what the Honourable:
Member has to say to that,—that the Members of Government will not.
be able to serve on the committee.

Pandit Govind Ballabh Pant: Then the commiittee will have to be a
non-official committee and it will eloct its own Chairman and proceed:
with the business. But if it is necessary to nominate a Chairman, I will
suggest the name of one of the Members who are here.

The Honourable Sir Nripendra Sircar: I hope there will be no mis-
understanding; I may not be able to give time in this Session for a dis~
cussion of a report of this kind.

Mr. President (The Honourable Sir Abdur Rahim): That being the
position, the Chair cannot find time.

Pandit Govind Ballabh Pant: Anyway, the motion being before the
House it has to be discussed. Whether Government will be able to find
time or not is for them to consider,

Mr. President (The Honourable Sir Abdur Rahim): That cannot be
the subject-matter of a motion.

Pandit Govind Ballabh Pant: We cannot introduce a motion that
Government will have to find time. That is for them to consider. But
I still believe that they are resourceful enough to be able to find time
for us.

Mr. President (The Honourable Sir Abdur Rahim): The Hbuse and
the Honourable Member must take this fact into consideration that the
Leader of the House is positive that he cannot undertake to find time this
Session. It is for him then to consider whether he will press this mo-
tion.

Mr. M. 8, Aney: Sir, T nise on a point of order. The Honourable
the Leader of the House said that he and his colleague will not be in a
position to work on this committee. I believe, under Standing Order 40 of
our Manual, no Select Committee of this House can be appointed. . . . .

Mr. President (The Honourable Sir Abdur Rahim): This is not a
Select Committee.

Pandit Govind Ballabh Pant: There is no Bill before us.
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Mr. M. 8. Aney: It is a committee of the House that is being
appointed to examine a particular report. I submit . ... .-

M. President (The Honoursble Sir Abdur Rahim): Rule 24A will
apply.

Mr. M. S. Aney: The only provisions under which we can appoint
committees like that must be on the lines of the provisions made for
the appointment of Select Committees by the House, and {hat is the
only provision of which we can take some advantage for the sake of
appointing & committee. And for the appointment of such committees'it
has been distinctly Jaid down that the Member who is in charge of the
department to which that particular motion refers has to be on that com-
mittee. It is not a question of his choice.

The Honourable Sir Nripendra Sircar: That is for Select Committees
upon a Bill and has no application to the present case,

Mr. M. 8, Aney: That is the only analogy on which we can go.

The Honourable Sir Nripendra Sircar: I am referring to the rule and
not to analogies.

Mr, President (The Honourable Sir Abdur Rahim): Which rule is the
Honourable Member referring to?

Mr. M. 8. Aney: I refer to Standing Order 40.

Mr. President (The Honourable Sir Abdur Rahim): That has no
application. Rule 24A is the only rule which can apply. The Chair does
not think there is any other rule. '

The Honourable Sir Nripendra Sircar: Yes, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Will the Honour-
able Member (Pandit Pant) move an amendment that these two names
should be left out ? :

Pandit Govind Ballabh Pant: I beg to withdraw the names of the
Honourable Sir Nripendra Sircar and the Honourable S8ir Muhammad
Zafrullah Khan as they do not want to be on the Committee.

Sir H. P. Mody (Bombay Millowners’ Association: Indian Cox'nmerce):
What then is the position? Is the Report coming before the House, and,
if so, will the House have an opportunity of discussing it?

Mr, President (The Honourable Sir Abdur Rahim): Not this Session
apparently.

Sir H. P. Mody: Then, is the House to be deprived of the opportunity
of pronouncing its opinion on amy issue involved in the Report?

Mr. President (The Honourable Sir Abdur Rahim): That will be the
result.
p2
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. 8ir H. P, Mody: Is that admissible? If that is the result, . . ., . .
1 3 ‘ ' ‘
Mr. President (The Honourable Sir Abdur Rahim): The House will
know when the amendment comes on.

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): These
difficulties arise, it appears to me, from two causes. The first cause is
that. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair does
vot want that sort of question to be discussed.

8ir Cowasji Jehangir: I am speaking on the amendment.

Mr. President (The Honourable Sir Abdur Rahim): The Chair will
come to that. If these two names are left out, who shall be the Chair-
man of the Committee ?

Pandit Govind Ballabh Pant: Mr. Akhil Chandra Datta, the Deputy
President, will be the. Chairman of the Committee.

Mr. President (The Honourable Sir Abdur Rahim): If the amendment
is modified like that, the names of the Honourable Sir Nripendra Sircar
and the Honourable Sir Muhammad Zafrullah Khan will be omitted and
the Chairman shall be Mr. Akhil Chandra Datta instead of Sir Nripendra
Sircar.

Mr. D. K Lahiri Chaudhury: On a point of order. I think these two
names have been accepted. Is it fair on the part of the House to alter
the names after a decision has been taken ?

Mr. President (The Honourable Sir Abdur Rahim): No decision has
been taken. I have simply read out the motion.

Sir Oowasji Jehangir: Do we adjourn at a quarter to one ?( Laughter.)

Mr. President (The Honourable Sir Abdur Rahim): Today being Fri-
day, the House is adjourned to quarter past two.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.

The Assembly re-assembled after Lunch at a Quarter Past Two of
the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
Chair.

Mr. N, M. Joshi (Nominated Non-Official): Mr. President, with your
indulgence, 1 would like to move my amendment. I shall read it:
*“That at the end of the motion, the following be added :

‘That on such consideration the Assembly is of opinion that in the matter of
labour reprasentation in the Federal Assembly ... .'.”
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Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member cannot move this amendment, having regard to the nature of
Pandit Govind Ballabh Pant’s amendment which is for reference to o
Committee. If that is negatived, then the Honourable Member can move.
his amendment,

_ Mr. N. M. Joshi: What I would suggest is that the convenience of
the House will be better met if you will permit all the amendments to,
be moved and then allow the discussion. . . .

Mr, President (The Honourable Sir Abdur Rahim): The Chair cannot
allow that, having regard to the fact that this amendment is to refer
the motion to n committee: the Chair will allow Mr. Joshi's amendment
to stand over.

Mr, N. M, Joshi: What T would suggest is that the committee will
get some guidance if we are allowed to move our amendments. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can speak on the motion as well as on this amendment—what-
ever views he has got on the subject.

Mr. N. M. Joshi: Sir, the Government of India Act has laid down
that ten seats should be reserved for labour by special constituencies.
These seats are divided among the different provinces, There is one seat
which is an All-India seat or a non-territorial seat, which is to be filled
by the central organisation of the working classes, the National Trades
Union Federation. In this connection I would draw the attention of the
Government of India that the Report of the Hammond Committee hds
suggested the name of the All-India Trades Union Federation. As a
matter of fact, the real name of that organisation is National Trades Union
Federation. Then, the Government of India Act has given two seats to
Bengal, two to Bombay, one to Bihar, one to the United Provinces, one
to the Central Provinces, one to Madras and one to Assam. When the
Royal Commission on Indian Labour considered the question of labour
representation they suggested that the proper constituencies for labour
representation are the trade unions of the country, and, therefore, they
were of opinion that the election of members for the seats reserved for
labour should be fhrough trade union constituencies. The Franchise Com-
mittee too generally approved of the proposal of the Royal Commission
on Indian Labour. But the Franchise Committee also suggested that
where trade union constituencies are not practicable, there should be
special labour constituencies formed for unorganised labour. Sir, this
Hammond Committee has given four seats to Trade Union Constituen-
cies. The All-India seat is given to a labour organization, the National
Trades Union Federation. The two seats for Bombay are also to be filled
by election through Trade Unions. There are two seats for Bengal out
of which, the Committee has suggested, that one seat should be filled
by the Trade Unions and one by-special labour constituencies. In other
provinces, that is, Madras, Assam, the Central Provinces and the United
Provinces, the Committee has suggested special labour constituencies,
and in Bihar, the Committee has also suggested special labour consti-
tuencies as well as a Trade Union Constituency by rotation.
Thus, on the whole, the Committee has not done justice to the demand
of the working classes that the seats reserved for them should be filled
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by Trade Union Constituencies. I, therefore, suggest, Sir, that these
recommendations of the Hammond Committee should be altered so that
in all provinces except Assam where Trade Unions do not exist the seats
should be filled through the Trade Union Constituencies.

Then, Sir, the Hammond Committee in making recommendations for
the election of labour seats through Trade Union Constituencies have
selected Trade Unions only in certain industries; the Unions or even all
the registered Unions in all industries are not empowered to take part in
the elcctions through Trade Union Constituencies. My suggestion is that
in évery province the Unions in all industries should be entitled to vote
for election of labour seats through Trade Union Constituencies.

Then, Sir, the National Trades Union Federation have suggested that
the territorial labour seats for the Legislative ‘Assembly should be 8o
filled that all the important industries shall be represented, so that in
the Legislature there will be men who understand the conditions of life
and work of the employees in all important industries such as the textile
industry, the railways, the mining and plantations. = Unfortunately, Sir,
the Hammond Committee, although it considered that the functional
scheme was an interesting one and deserved to be considered, they said
they could not accept it, because the scheme did not harmonise with
the views of the Provincial Governments. I think, Sir, the Hammond
Committee has done injustice to the National Trades Union Federation
which after a good deal of consideration had put forward their scheme.
1 hope the British Parliament will accept the scheme which the National
Trades Union Federation has put forward before that Committee.

Then, B8ir, the Committee has done injustice to the railwaymen in
India. Railwaymen residing in one province and whose Union is regis-
tered in another province are not entitled to vote in the province in
which they reside. I think, Sir, this is not fair. The railways run
through several provinces. But their Union lis registered in bne pro-
vince, although there are branches in other provinces, and there is no
difficulty at all in allowing the branches of the Railway Unions in other
provinces than the one in which the Union is registered to take part in
the election for filling the labour seats.

Then, Sir, as regards the qualifications. . . . .

Bir Oowasjl Jehangir: I rise to a point of order, Sir. Wha{ are we
diseussing now? He has not read the amendment.

‘Mr, President (The Honourable Sir Abdur Rahim): Both the Reso-
lution and the amendment.

Bir Cowasiji Jehangir:.Which amendment ?

Mr. President (The Honourable Sir Abdur Rehim): Pandit Govind
Ballabh Pant’s amendment.

8ir Oowasji Jehangir: He has not said & word about the amendmeni
yet.
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Mr. N, M, Joshi: I am talking on the whole motion. ‘Then, 8ir, the
Committee has suggested certain qualifications for the voters. In that
connection, 1 wish to say that the Committee have suggested that a
workman or a labourer whose wage is not less than Rs. 10 will be en-
titled to vote either in a special labour constituency or in a Trade Uniou
Constituency. I think there is absolutely no justification for putting
down a wage limit as a qualification. I feel that it is not the fault of
a workman that he gets a wage less than Rs. 10, and he should not be
.disenfranchised on the ground that his wage is less than Rs. 10.

Then, Sir, the Committee has suggested that in order that the weight
to be given to each Union should be decided properly, a Tribunal should
be set up to decide what is the weight to be given to each Union. The
‘Committee has also suggested that in order that the Tribunal should be
able to judge the strength of each Union, the Trade Union Act should
be amended. My view is that the Trade Union Act need not be
amended at all. If the Tribunal wants information regarding the details
of a Trade Union, the Tribunal should be empowered to call for such
information as is necessary from the Trade Unions. Under the present
daw the Registrars of Trade Unions do not possess any power to inspect
the registers or the accounts of the Trade Unions, and I do not kuow
why for purposes of elections the Registrars of Trade Unions should be
given power which they do not possess under the present law. It should
be quite enough if the Tribunals to be set up are empowered for the pur-
pose of elections to secure whatever information the Tribunal requires
from the Trade Unions. If the Trade Unions are not in a position to
give information to the Tribunals, those Trade Unions will suffer.

Then, Sir, I wish to say a word or two about the proposals which the
Committee has made for the filling of seats in different provinces. 1
have already said, Sir, that in Bombay the Committee has suggested
that the two seats to be given to that provineée should be filled through
I'rade Union Organizations, but there too the Committee has not sug-
gested that all the registered Trade Unions in the Province should be
-entitled to take part in the elections. I suggest that that defect should
be' removed. Then in Bengal, out of two seats, they have suggested that
one seat should be filled by Trade Unions and one by special labour con-
stituency. In Bengal there are about 46 Trade Unions, and the number
of members is 79,000. I do not, therefore, understand, why both the
seats should not be filled through the Trade Union Constituency. Simi-
larly in Madars a special labour constituency. . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only one minute more.

.Hr. N. M, Joshi: I did not know that there was time limit of 15
minutes for the discussion.

Mr. President (The Honourable Sir Abdur Rehim): It is a Resolution.
Mr. N. M. Joshi: T ask for your indulgence. . . . .
Mr. President (The Honourable S8ir Abdur Rahim): The Honourable

Member is speaking on the amendment which is to refer the Resolution
to a Committee.
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Mr. N, M. Joshi: I would, therefore, Sir, with your permission, sum-
marise my proposals and leave them before the House. My proposals as.
summarised are these:

(1) That the election for all the provincial seats except in Assam be-
through Trade Union constituencies.

(2) That the constituencies should not be restricted to Trade Unions
in some industries only but should include Unions in all industries.

(8) That the scheme for the representation of workers in the differ-
ent industries as proposed by the National Trades Union Federation andi
reproduced on pages 243, 244 in para. 674 of the Report be adopted.

(4) That the railwaymen residing in a province other than the pro-
vince in which their Union is registered should be enfranchised in the
province in which they reside for Trade Union constituencies and also for:
special labour constituencies where such are created.

(5) That no minimum limit of wage be imposed for the enfranchise-
ment of the workers. ’

(8) That the Trade Union Act shall not be amended but the tribunal
to be appointed to assess the membership of a Trade Union be authorised
to examine registers and account books for the purpose of the elections..

(7) (a) That as regards the proposals for labour representation in
Assam the enfranchisement shall not be restricted only to certain castes
or tribes but shall extend to all workers on the plantations, whether re-
siding therein or not.

(b) The franchise shall also be extended to workers in other indus-
tries such as railways, mines, oilfields, etc.

(¢) That the right of candidature shall not be restricted fo certain:
castes or tribes.

(d) That sardars and other members of the recruiting or supervisory
staff shall be disqualified from being candidates. '

(e) That members of Trade Unions including their officials situated in
-Assam, Bengal, Bihar or QOrissa shall be permitted to be candidates.

(8) The preparation of the electoral roll shall not be left to the em--
ployer, whether the manager of a railway or a mine or a factory, but shall
be undertaken by the Government.

Before I close, I wish to say & word on this last suggestion. It is a
wrong thing to permit the employer to prepare the electoral roll. More-
over, how can an employer of one factory prepare an electoral roll for
8 Trade Union which has members in different factories? I think, Sir,
if the (Government of India will give their attention to this suggestion
they will find that the suggestion is very impracticable. I hope, Sir,.
that my suggestions will be accepted both by the Government of India
and the British Parliament. .

Dr. P. N. Banerjea: Although we are not entitled to discuss questions
of fundamenta] importince, such as the composition of the Legislatures
and qualifications for franchise for election to the Provincial as well as the
Federal l.egislature, there ure some important points which we might dis-
cuss on the present oceosion. One of these important pointe is the charac-
ter of the vote to be given in plural-member constituencies. It is proposed



REPORT OF THE INDIAN DELIMITATION COMMITTEE, 2009

by the Delimitation Committee that there should be the cumulative vote.
Now, what is the effect of this vote on the electorate? It seems to me-
that the effect of this vote is to create separatist tendencies and to prevent.
hormony among the different groups which constitute the electorate. I
aw glad, therefore, that my Honourable friend, Rao Bahadur M. C. Rajah,
has given notice of an amendment to the effect that the distributive vote-
be substituted for the cumulative vote. I am particularly glad because the
Delimitation Committee seemg to be under the impression that the cumu-
lative vote will help the Depressed Classes, i.e., the members of the
scheduled castes.

Then, Sir, another question is, what is the meaning of the term ‘‘a
panei of four’’ with reference to the primary election? After discussing
varicus aspects of the question, the Delimitation Committee come to the-
conclusion that the term means neither maximum nor minimum, but opti-
mum. What is meant by optimum is made clear by them in these words:

‘“The Government view is that the number four is neither the maximum nor a
minimum but an optimum. It is desirable that there should be five or more candidates -
at the primary election but it is in no wise compulsory. If there is only one
candidate as the result of primary election or on account ‘of subsequent withdrawals
ti:e candidate should be returned unopposed for the reserved sea:i at the final
election.” . .

If this be the meaning of the term ‘‘a panel of four members’’, what
is the difference between this system and n separate electorate?

Was this the thing for which Mahatma Gandhi was prepared to lay
down hig life by fasting unto death? 8ir, I do not think the interpretation
given to this term is the correct one.

1 come next to the universities. 1t is recommended by the Hammond
Committee that the electorate should consist of members of the Sensate-
or Court (as the case may be) and of ‘‘graduates of not less than seven
years' standing who are registered’’. Now this term ‘registered’ has given.
rise to a great deal of confusion and the result is that in the different .
university electorates we find curiously different numbers of voters. For
instunce, in Madras, we find that the number of electors will be 10,000,
in Bombay, 4,500, Allahabad, Lucknow and Agra, 1,700, Punjab, 1,300,
Patna, 639, Nagpur, 140, Dacca, 2,350, Calcutts, only 850. Now, why
should there be such a limited number of voters in the Calcutta University
constituency? The Calcutta University is the oldest of the universities of
India and it has the largest number of graduates on its roll. Why, then,
should this constituency be so small, namely, consisting of 850 votes?
Weli, 8ir, the reason is to be found in the fact that this term ‘registered’
hag been misunderstood by the Government of Bengal. Registration may
be for two purposes. First, it may be for the election of Fellows of the-
University of Calcutta, in which case the person who wishes to be register-
ed has to pay an admission fee of Rs. 10 and an annual fee of Rs. 10.
Besides, if the graduate has not registered himself when he became first-
eligible, he has to pay a fine of Rs. 30. Now, it ig very difficult for an
ordinary graduate to pay Rs, 30 in the beginning and continue to pay
Ra. 10 every year in order to be a registered graduate. In the other-
provinces, I believe, regisiration has been understood in a different sense,
namely, registration for the purpose of election to the Provincial Legisla-
ture. Well, I happen to be a registered graduate of the University of
Lordon, and I am entitled to vote at Parliamentarv elections; but T sm«
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Anot required to pay a fee every year. I do not think it is reasonable to
-restrict the franchise to such a small number of persons who pay their
fees annually. Then there is another difficulty. 1t is said in the report
4hat those only will be qualified to vote who were on the register during
the previous academic year. The academic year in the Calcutta University
‘begins on the 1st of June. It means, therefore, that only those who will
"have registered themselves before the 31st Mav next will be entitled to
put themselveg on this limited register. That also will create a great deal
-of hardship, for very little time is left for people to be on the register.
_As regards the present practice, I may inform the House that the Calcutta
University oonstituency has on its roll something like 11,000 or 12,000
voters. My Honourable friend, Mr. Amarendra Nath Chattopadhyaya, who
“4elongs tc that constituency, has come here on that qualification; but as
‘goon as the new meaning of the term ‘‘registered’’ will be accepted, he
will cease to have that qualification. Th's. Sir, is an anomaly which ought
“t be set right. And what is the object in creating such a pocket borough?
Do the Government consider that they will have as a repersentative of
:the Cauleutta University a person on whom they can always rely? Govern-
‘ment conimands eighty per cent. of the voteg in the Senate, because eighty
p+r cént. of the Membrs of the Senate are Nominated Members. S8ir,
-unlesg this anomaly is removed, I am afraid it will be said that the Govern-
ment want to have not only safe Members but Members of practically
their own choice. Well, there are several other pocket boroughs in Bengal,
~urd why do they want to add to that number? Is it because Government
want to bhave an administration composed of persons on whom they can
fully depend? I want an answer to this question. :

Another question which should receive consideration at the hands of
‘the Comnmittee as well as of this House is that of the plantation labour
-geats. Jalpaiguri is an Excluded Area, but for purposes of the labour
-seat it is included, because it is said in the Report that the planters do
-not object. Well, do they want to send a planters’ man to the Legislature ?

I fully agree with my Honourable friend, Mr. Joshi, in regard to the
idabour franchise and I hope his suggestion will be accepted by the Com-
.taitte and the Government.

Lastly, coming to the commerce constituency, 1 find 4 grave injustice
has been done to one of the hodies which has been enjoying its seat for
-the lust fifteen years,—I mean the Bengal Mahajan Sabha. This body
hos been in existence for quite a large number of years and it has done
a fairly good amount of work. The Bengal Government as well as the

» Provincial Advisory Committee recommended that this body should continue
“tu enjoy its seat, but the Delimitation Committee has recommended the
-cutbing out of this body and the substitution for it of the Indian Chamber
-of Commerce. Sir, these are very important questions which I hope the
*Cornmittee that is to be appointed will consider and I hope also the Govern-
‘ment will accept our suggestions.

Rao Bahadur M. 0. Rajah (Nominated Non-Official): 8ir, I wish to
~spenk on the motion, and, in doing so, I wish to confine my attention to
ibe system of voting. The Committee in their Report have discussed the
‘methods of voting in paragraphs 45 to0-.52. The methods considered are
¥1) the single non-transferable voting, (2) the distributive voting and (3)
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the cumulative voting, and the Committee in paragraph 283 give their
wecormnendations. In paragraph 283 they say:

“Two provinces strongly recommended the use of the single non-transferable vote,
zot only, in the primary election, as agreed on in the Poona Pact, bui also in the
final election. Our view is, as stated in paragraph 46 above, that this runs counter,
at any rate, to the spirit of the Pact, the essence of which is combination and mutual

exchange, combined, we submit, with the freedom of the elector and, so far as is
possible, the protection of minorities. We, therefore, re_‘commengl_the use of the
cumulative vote, the elector being allowe! at the final election to divide or to combine

his two votes.” .
And, with regard to the single non-transferable vote, in paragraph 46
of the Report, they reject this system of voting. They say:

“As a result, however, we hauve reached the unhesitating conclusion that, whatever
the merits of the single mon-transferable vote as an electoral device, and, however
.convenien; it may be for administrative purposes, its adoption at final elections,
in constituencies in which seats arc reserved for the scheduled castes, would be
contrary to the spirit of the Poona Pact. . . .. We may add that the objections
of principle which we see to the adoption of this method of voting in the case of the
.scheduled caste constituencies, are shared by representative members alike of the

<aste Hindus and of the scheduled castes.’

So, Sir, the Committee finally recommends the cumulative system of
voting.

Refore I proceed further, I should like to examine rapidly the evidence
tendered by the representatives of the Depressed Classes who appeared
‘before this Committee and that is in volume III. Let me first of all take
the evidence of Rao Bahadur R. Srinivasan who is now a Diwan Bahadur.
This ie on page 59. I suppose the House knows that Diwan Bahadur
Srinivasan was one of those nominated to represent the Depressed Classes
on the Round Table Conference and his view is this: he recommends the
sysiem of the single non-transferable vote and condemns the system of
cumulative voting, for he says that there would be more chance of corrup-
tion in it than if it ig distributive.  Then faking next the evidence of Dr.
Ambedkar which is on page 65, he recommends the syatem of cumulative
voting. But he evidently speaks only for the Bombay Presidency, for in
reply to a question put by the Chairman he says definitely that he does
act know about other provinces. Next, Sir, there is the evidence of Mr.
A. V. Thakkar on page 61. He may be taken to represent fairly the views
of botit the sections—the caste Hindus and the Depressed Classes—and he
advocates the system of distributive voting. Then, Sir, there is another
piece of evidence, rather of joint evidence, on page 57, of three gentlemen.
They evidently advocate the cumulative system of voting and their idea
is that they want plumping. That you will see, Sir, if you read the
evidence. These gentlemen dislike the distributive system of voting because
they say that they have had the advantage of working it all these fifteen
vears and found that it was not beneficial to them. Now this is & mis-
statement of facts, as there is no reservation of seats for the Scheduled
Castes under the existing constitution. They have absolutely no experi-
ence of Local Boards election in my province, nor any of them at any time
durmg. the past seven years the present Local Boards Act has been in
operation, where seats for Scheduled Castes are reserved in joint electo-
rates with the_ distributive method of voting, any of them stood for any
of these elections. They prefer cumulative voting for the mere reason
that they want plumping. This is really at the back of their mind.
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Plumping, Sir, is against the essence of the Poona Pact. Then, Sir, the
other evidence is that in a note of dissent by the Honourable Babu_ Nirsu
Narayan Sinha printed in the Report under Scheduled Castes Evidence.
He represented the Depressed Classes of Bihar and Orissa and he definitely
says that he ig for the distributive system of voting. And then there is
another letter from the Central Provinces and Berar Depressed Classes:
Federation of Nagpur. That Association advocates the singlé.non-transfer-
able vote; and then, Sir, next comes the note by Rai Sahib Senapati, a
nominated member of the Assam Cbuncil and a pioneer of the Depressed
Clars workers in the province. He was also 8 member of the Assam
Delimitation Committee. Mr, Senapati recognises distributive systemr

of voting. My evidence is found on page 51 and I there advocated the
distributive system of voting.

Apart from this evidence, let me quote the opinion of TRao Bahib
V. 1. Muniswami Pillai, 2 nominated Member of the Madras Legislative
Council who advocates the system of distributive voting. Then, Sir, there
is the opinion of Swami S8ahajananda who is another nominated  Member
of the Madras Legislative Council, he also advocates the system of distri-
butive voting. These two gentlemen, Rai Sahib Muniswami Pillai and
Swumi Sahajananda are also the elected Members of local bodies and
municipal councils and they have ample experience of local board elections
where the system of distributive voting is in practice. Another Member,
Rao Sahib L. C. Guruswami slso a nominated Member of the Madras
Tegislative Council, and & member of the Madras Delimitation Committee,
also advocates the system of distributive veting.

Coming to the Central Provinces, Mr. G. A. Gavai, the veteran leader
of the Scheduled Castes of that Province and the General Secretary of the
All-India Depressed Classes Association and a nominated Member of the
Centra] Provinces Legislative Council ever since the inauguration of the
Montagu-Chelmsford reforms, also advocates distributive system of voting.
He wans also o Member of the Central Provinces Delimitation Committee.
I can quote many more persons who are all leading members of my com-
munitv and who ure all in favour of the distributive system of voting. In
gpite of this overwhelming evidence in support of the distributive system
of voting, the Committee say in paragraph 51 of their Report that the
cumulative system of voting has the support of representative leaders of
the Scheduled Castes. The Committee themselves point out in parsgraph
284 of their Report, that the essence of the Poona Pact lies in the joint
elcetorate.  In paragraph 275 of the Report referring to the objects of the
Poora Paet, the Committee say:

“It is generally admitted that the objeci of this agreement was two-fold. First
to advance snd safeguard the interests of the Depressed (Classes, and recondly, to
prevent any division in the Hindu community.”

Now, the question is, does this system of cumulative voting unite the
two scetions of the community and preserve the Hindu solidarity by keep-
ing the Depressed Classes within the general constituency? Does the
cwrulative system of voting make the caste Hindus and the Scheduled
Castes vote together in the multi-member constituencies thereby compelling
candidates to consider the well-boing of both sections of their constituents
when uappealing for their support? The answer is a definite, no. The
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Poons Pact indicates joint electorate which meang that both the caste
Hindus and the Depressed Class voters should. be in a position to vote for
Lot the caste Hindu and the Scheduled Castes candidates. (Hear, hear.)
The Committee says that the single non-transferable vote is against the
spirit of the Poona Pact. Yes, it is so. If that is the objection, then
the same objection holds good for the cumulative vote also and that with
greater force because it may be expected that the caste Hindu will plump
all hig votes in favour of g caste Hindu candidate. Instead of giving one vote
to one candidate, he will now give more votes to him. And, it should be
noted that this will prevent a caste Hindu candidate from appealing to the
Se¢heduled Caste voter and thus there will be no approach and no inter-
dependence between these two communities. It would thus defeat the
verv object of the Poona Pact and in effect deprive the caste Hindus of
their voice in the elections of the Scheduled Caste candidates and the
Scheduled Castes of their voice in the elections of the caste Hindu candi-
dates and restore the state of affairs which it was the object of the Paet
to alter. The method of voting suggested by the Committee cuts at the
very rout of the Poona Pact and instead of bringing about the unification
of all classes, it will tend to disintegrate the Hindu Community.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Rao Bahadur M. O. Rajah: I am the only representative of my com-

munity in this House, and I, therefore, request you, Sir, to give me some
more time.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member will have time enough if this goes to the Committee.

Rao Bahadur M. 0. Rajah: Well, Sir, what is this system of cumulative
voting? It is nothing but a concentration of communal votes in favour
of the communal candidates. We must wean away the voters from the
communal habit of heaping up all their votes on one particular candidate
and get them to vote for different candidates and thus should prevent the
accumulation of votes in the hands of one community. This system of
voting will give free scope for class partiality which will inevitably lead
to inter-communal dislikes and hatred. It will essily prevent the
Bcheduled Caste voters from exercising their votes in favour of their own
candidate, as they are in rural areas mostly agricultural labourers working
under landlords who are caste Hindus. Thus rivalry will be set up between
the caste Hindu candidates on the one hand and the Scheduled Caste

c;ndidutes on the other and it will unnecessarily create bad blood in
them.

Cumulative system of voting will enable a rich man to buy up sll
the votes and thus will lead to corruption. This is the most pernicious
system of exercising the franchise, inasmuch as a candidate will be per-
mitted not only to canvass for one vote but also for more than one vote,

for as many votes as a voter can give and thus it will lend itself to new
forms of corruption.

The cumulative system of voting will be disastrous. It is certainly
not in accordance with the Poona Pact. It will perpetuslly keep the two
communities further apart and the enormous amount of work so far done
by the caste Hindus and also the leaders of the Scheduled Castes to bring
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together the two communities will be -completely wasted and besides will.
nullify any further efforts that may be made to bring the two communi-
ties together. Moreover, cumulative voting militates against the rectitude:
of a sound and democratic system of representation. The distributive:
system of voting is best suited for us. -
Before I conclude I wish to draw the attention of the House to para.
3P 281 of the Report where they say- R

““The number of four is neither a'*maximum nor a minimum but an eptimum. It is
desirable that there should be five or more candidates ‘at the primary election,. but.
it is in no wise compulsory. Executive orders might well be issued to District Officers
to encourage and facilitate candidature, where this was thought necessary.’

Sir, T fail to see the wisdom of the authors of this Report in giving this:
suggestion. This is improper and inconsistent with the principles of
democracy. It is none of the business of the District Officers to run their
own candidates. Tt is the sole business of the community and of the
Depressed Classes Association of the various Provinces and of the Parties.
If leading members of the Scheduled Castes stand for these seats and’
if they are not contested. why should they be opposed at all by other
second rate men? If executive officers take up the job, then in order to.
justify the nomination of a particular candidate, they will have to take
up the work of election agents. It implies that the executive officers will
actively lend their support to their particular nominees, exercising their
authority and influence in their favour and compelling others to vote for
the particular candidates set up by them. The executive officers might
even defray election expenses. This is the very negation of democracy
and it will have a thoroughly demoralising effect on the elections.

1f this suggestion of the Committee is accepted it will be a great disaster
to the Scheduled Castes and it will destroy the existing orgamisation of
the Scheduled Castes in this country. All the Associations, Sabhas and
societies which have-been working for the amelioration of Depressed Classes:
will be adversely affected. This suggestion should be rejected. 8ir, I
support the motion and in doing so, I advocate the distributive method of
voting in plural member constituencies, as it will ensure the return of the
best and the ablest representative of the Scheduled Caste.

Lieut.-Oolonel 8ir Henry Gidney: Sir, I have very few remarks to make
as far as my community is concerned on this report, and I hope the
Honourable Member will give his attention to them. From a perusal of
the Joint Parliamentary Committee Report, Part I, Volume II, Honour-
able Members will find in Appendix III on page 847. it is recommended
that the community’s vote should be taken by postal ballot. I am not
in a position to say what the Local Governments recommended to the
Delimitation Committee. But I do know that, at least, in Bengal and—
indeed—I know well that in my representations to the Joint Parliamentary
Coinmittee, speaking on behalf of my community, I advocated, for various
reasons, & postul voting system. The Anglo-Indian community is tcday
represented in the various Legislatures as follows: By direct election in
Bengal, by postal ballot in Madras. In all other Provinces, including the
Legislative Assembly, we are nominated.

A reference to the Delimitation Report shows that, against the recom-
mendation of the Joint Parliamentary Committee and the recommendation



RRPORT OF THE INDIAN DBLIMITATION COMMITTEE, 2015

from the community which asked for postal ballot, it has recommended
a mixed system of voting. For instance, for Bombay it has recommended
that the urban and suburban areas of Bombay City should have a direct
system of election and the other parts of the Presidency, which have been
given one seat,-should have a partially direct system of election. I
Bengal, against the advice and the recommendation of the community and.
the Joint Parliamentary Committee, this Committee recommended direct
election for that part of the community resident in Calcutta who live in
compact areas and the postal system in the urban parts of Bengal Presi-
dency. Direct election has been recommended for the Punjab.

Now, Sir, the main object for which I stress this point is that I want
the entire qualified community to be given the right to exercise its vote.
My experience of conducting election campaigns for my community has:
shown me clearly that, if the direct system of election is carried out, at
least half of the community is denied a chance of exercising the vote,
and I will tell the Honourable Member why. The Honourable Men.ber:
must be aware of the fact that the majority of my community who have-
a vote are employed in the all-India services, particularly Telegraphs,
Railways and Customs; and it will be obvious to him as I have repeatedly-
pointed out to Government, that on any day on which elections take place
at least half of them will be on the line working and unable to exercise the
vote. It is for this reason that during the 1926 Bengal election, I asked'
that two days should be given for voting; and it was for this reason and:
this reason alone that, in my memorandum to the Joint Parliameutary
Committee and the other recommendations that I had the honour of
meking, I asked that our votes should be taken by the postal system.
Instead what do we find? We find this Committee, not entirely throwing-
away my advice, nor ignoring the recommendations entirely, but on some
information given to them outside our advice, have divided the system
of voting and in doing so, they have certainly deprived the commurity of’
at least half its voting numbers. I would ask the Honourable Member,
who T suppose will submit this discussion to the Secretary of State, tc
take note of this small request of mine which I make on behalf of & com-
munity which is really anxious to enjoy a full measure of franchise and’
so play its part in the development of this country.

I have two more points to mention. One point refers to a matter con-
cerning a very large portion of the community I represent. It 1s that
part of the community that lives in assigned areas or tracts under political.
control. For instance, I take the case of Bangalore. In Bangalore we
have thousands of the community who are living in an assigned area and.
because of this misfortune they are denied the right to vote or any parti-
cipation in the franchise of the country. The other point relates to-
Karachi. Karachi, which will come under the new province of Sind, has
had the formation of its Legislative Council announced. As far ss my
community is concerned, I know it is a small community, but it has played
and is playing today a very important part in the development cf thet
port and in the civic life of that city and province. And, although re-
peated requests have been made, may be late, may be too late, no notice -
has been taken and the community today has not got a voice in the pro-
vince of Sind in which there are several thousands of the community.
There are also scattered over this province sections of the comnunity
employed in Railways, Telegraphs, etc. My suggestion to the Hon~uruble
Member is this and T hope means will be found for the representation of
the community in the local Assembly and so enable them 1o have a vote:
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in matters of legislation affecting the .province in which they live. (Tn-
terruption by Mr. Lalchand Navalrai). They at least belong to a distinet
community whereas my friend Mr. Lalchand Navalrai does not beiang
to any community.except to call himself a Sindhi. Moreover, the abserce
of any representation in the Provincial Assembly automatically d-~prives
the community in this province of the franchise in electing its membor
for the Federal Assembly. I understand that the community in Sind
has made a suggestion to Government analogous to the method udopted
in the case of women in Sind, to the effect that the community's votes
should be compiled together and all such voters be allowed to vote i ore
constituency—say the ‘‘South Karachi Constituency’’. By this mears
they will be able to influence the voting of at least one seat in the Pro-
vincial Assembly, whereas if they are allowed to vote as it s at present
contemplated, in the constituency in which they are resident, being widely
ddistributed, they will never be able to make their voice felt, much less
return one of their own numbers. I hope the Honourable Idember will
take note of what I have suggested. It i8 a very small matter but I am
sure he will see his way favourably to report on this to the proper authori-
‘tles.

Sir, there is one other matter to which I wish to refer; I refer to the
four seats that have been allotted to the community in the Federal Assembly
.and the one seat in the Council of State. A reference to the Government
of India Act will show that these four seats are allotted to Bengal, Madrus,
Bombay and the United Provinces. The other five provinces are not
considered at all which means that about 50 per cent. or nearly so, »f the
.community who reside in these provinces are disenfranchised. These
four seats are to be chosen by an electoral college consisting of the Anglo-
Indian members of the Provincial Legislatures of the seven provinces. Now
these seven provinces in which we have been given a total of twelvo: ro-
presentatives will together, as the electoral college, choose these four seats
for the Federa] Assembly. 1 cannot understand why Government has
ordained that, while the seven provinces are given the right to choosc these
‘four seats, none but qualified residents in only these 4 Provinces can be
chosen. That is to say that, though Anglo-Indian members on the Punjub,
Bihar and Orissa, Central Provinces, etc., will have the privilege of choos-
ing four members for the Federal Assembly, they will not have the rizht
to sit on it themselves. I, therefore, ask the Honourable Member to be
80 good as to recommend to the proper authorities the following sugg=s-
tion which I have more than once made both to the Government cf India
end to the Joint Parliamentary Committee:—I appeal to Goverament,
‘when making their recommendations on the report of the Indian Delimita-
tion Committee, that they will consider the advisability of redistributing
the four seats allocated to the community in the Federal Legislature some-
what as follows: The seat for Bengal to include Assam, and Bihar aud
Orissa; the seat for Bombay to include Sind, Baluchistan, the Central
Provinces, Central India and Rajputana; the seat for Madras to include
Bangalore and other assigned territories in the South, and the seat for the
United Provinces to include the Punjab, the North-West Frontier Pro-
vince and Delhi. This will enable members of the community rosident
in any part of India to stand for and be elected a representative of the
-community in the Federal Assembly. I am grateful for what hus been
given the community. All I am asking in addition is, that the ijur re-

‘presentatives should be truly representative of the whole community in
India and not a half of it.
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Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has only one minute more.

Lt.-Colonel 8ir Henry @Gidney: I have finished. In support of my demand
I may say that other minority communities in almost every province—at
least in seven provinces—have a separate seat in the Federal Legislature
except the Anglo-Indian. Most of them have seats in seven prcvinces.
My community which is small has four seats. We are satisfied. All we
want is that the seven or eight provinces in Indix should be allowed not
only to vote for these four seats but should also be allowed to stand for
election.

One more point, and I have done. The one representalive of the
Anglo-Tndian community in the Council of State is chosen by th. sarc
electoral college. But the anomalous part of it is this. Whereas, for
the Federal Assembly, the choice of the four seats is confined to the
four Provinces I have mentioned, the representative of the community on
the Council of State, whilst being chosen by the same electoral college,
can be selected and chosen from any province in India. If the whole
community is given the honour and privilege of selecting its incmber for
the Council of State from nny part of India, I do hope that the Honcur-
able Member will see the reasonableness of my demand and recommend
that we be given the same privilege for the four seats that we have been
given in the Federal Assembly.

Sir Oowasji Jehangir: Mr. President, coming back to the amendment
moved by my Honourable friend, Pandit Govind Ballabh Pant, I undes-
stand that some arrangement has now been arrived at whereby some time
will be given for the discussion of the Committee's report. If my under-
standing is correct, I have nothing further to say except to ask thc Mover
of the Resolution to accept three more names: Sir Muhammad Yakub, who
served on the Lothian Committee, Mr. Muhammad Nauman, whe repre-
sents commerce in the Northern India, and Mr. K. L. Gauba from the
Punjab. I think that this Committee ought to be as representitive as
possible, and 1 trust that the Mover of the Resolution will accept these
three names. 1 also trust that the debate may now come to a conclusion:
I am not going to move for the closure or anything of the sort, but since
a Committee is to be appointed and will report to this Honourabla Hcuse,
everybody will have another opportunity of having their say.

Sir Ghulam Hussain Hidayatallah (Sind Jagirdars and Zamindars:
Landholders): 8ir, I appeal to the Mover of the amendment to consider
the question of the representation of rural areas on this Committe= Al
.the names, that were read out, are representative, either of commerce
or of the cities. (Several Honourable Members: ‘‘Hear, hear.”’) The re-
presentatives of the landlords or of the rural areas do not find any place
on the Committee. I, therefore, appeal to him that he must amédnd his
proposal; otherwise, I shall oppose if.

Sir Oowasjl Jehangir: I have proposed Bir Muhammad Yakub as a re-
presentative for the rural areas.

Mr. 0. H. Witherington (Assam: European): Sir, the only reason I wish
to say a few words on this motion is to express my strong opposition to
the views put forward just now by my Honourable friend, Mr. Joshi.
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That is the only point on which I wish to speak now. It will only take
three minutes. Mr. Joshi proposes that for the Assam labour seats the
list of castes which are scheduled and which are a necessary qualification
for a voter and for a candidate for both the Federal Assembly and for the
Provincial Assembly should be eliminated. I am definitely against that.
1 am not altogether in favour of the proposals which have been made by
the Hummond Committee in regard to labour representation, but if I have
any preference at all, I have preference for the recommendations put
forward by the Hammond Committee rather than for those put forward by
Mr. Joshi.

Mr. N. M. Joshi: The employers’ voice cannot count in this matter.

Mr. 0. H. Witherington: Then, again, as 1 understood him, he favours
the view that members from any Trade Union outside Assam should be
allowed to stand as laubour candidates. There also I join issue with him.
The evidence given before the Hammond Committee by those who, by
their experience, were best qualified to forin a proper judgment in the
interests of the labourers and of the industry explains very clearly that
it would be 1nost unwise to have Trade Union representatives from other
provinces to hold those labour seats. I will also read an extract of what
the representative of the tea industry stated in the Assam Legislative
Council, which Members will find on page 204 of Volume T of the Delimita-
tion Committee’s report: .

“In any case the tea industry has no objection to labour representation by
responsible and reputable organised and registered trade unions. But what they
do object to, and what the{ will oppose to the utmost of their power, is labour
representation by irresponsible and seditious organisations and associaiions, formed
and run by political aspirants for power, with no labour qualification, ostensibly for
the benefit of labour, but actually for the purpose of causing labour troubles and for
their own glorification.”

That, Sir, puts it in a nutshell. The point I want to make clear is
that, if representation is to be true and proper representation, those who
represent the Assam labour constituencies in the Legislatures must be in
the very closest contact with those whom they represent, they should be
fully aware of, and be practised in, the difficulties which labour may
have to contend with and they should be of the same caste and should
have the fullest experience of tea garden matters. 1 ask, Sir, how on
earth can a Trade Union member from Bengal or Bihar and Orissa or
elsewhere have any experience of Assam tea garden conditions? What we
want to exclude is the agitator, and we wish to have labour in the tea
gardens represented by men who are in the closest contact with labour.

That is all I wish to say at present. I want to make it very clear that
T do not agree with Mr. Joshi. T hope that, later on, T shall have the
opporgnity of discussing this matter in greater detail.

Mr. President (The Honourable Sir Abdur Rahim): Does the Mover
of the amendment agrec to adding the three names that bave been given,
Sir Muhammad Yakub, Mr. Muhammad Nauman and Mr. K. L. Gauba?

Pandit Govind Ballabh Pant: I have no objection, Sir.

Lieut.-Oolonel 8ir Henry Gidney: May I propose the addition of
the name of Sir Ghulam Hussain Hidayatallah?
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Mr. President (The Honourable Sir Abdur Rahim): Does the Mover
objeat? :
Pandit Govind Ballabh Pant: I do not object to anything, Bir.

Mr, President (The Honournble Sir Abdur Rahim): Does any Honour-
able Member take any objection to these names being added?

(No objection was taken.)

Mr, President (The Honourable Sir Abdur Rehim): The question is:

“Thaey for the words ‘be taken into consideration’ the following be substituted :

‘be referred to a Committee consisting of Mr. Bhulabhai J. Desai,
Mr. S. Satyamurti, Mr. M. Asaf Ali, Sir Cowasji Jehangir, Mr.
M. A. Jinnah, Mr. Abdul Matin Chaudhury, Mr. M. 8. Aney, Sardar
Mangal Singh, Sir Leslie Hudson, Mr. Mathuradas Vissanji, Rao
Bahadar M. C. Rajah, Mr. N. M. Joshi, Mr. Akhil Chandra Datta,
Pandit Nilakantha Das, Lieut.-Colonel Sir Henry Gidney, Sir Muhammad
Yakuh, Mr. Muhammad Nauman, Mr. K. L. Gauba, 8ir Ghulam Hassain
Hidayatallah, and the Mover, with instructions to submit their report
before the 18th March, 1936, und that the Chairman of the Committee
will be Mr. Akhil Chandra Datta, and that the presence of seven Members

LR

will constitute a quorum for the Committee’.
"The motion was adopted.

RESOLUTION RE NON-RATIFICATION OF DRAFT CONVENTION
CONCERNING THE HOURS OF WORK.

The Honourable Sir Frank Noyce (Member for Industries and
Labour): Sir, T would, first of all, ask your permission to move the first
two Resolutions that stand in my name together: they are very closely
connected, and, I think, it would shorten discussion if I moved them
together . . . ., . b

Mr. President (The Honourable Sir Abdur Rahim): They will have
to be put separately to the House unless the Honourable Member wishes
to join them in any way: they are separate subjects.

The Honourable 8ir Frank Noyce: If that is so, I will move the first

Resolution, and, if 1 may, discuss the two together. I move:
.. '“T'nat this Assembly, having considered the draft Cemvention adopted by the
Nineteenth Session of the International Labour Conference concerning the reduction
of hours of work to 40 a week, recommends to the Governor General in Council that
he do not ratify the Convention.”

Sir, it is hardly a matter of satisfaction to me to have to move no
less than four Resolutions on the same day, asking this House to refuse
ratification of draft Conventions adopted by the Internatignal TLabour
Cenference . . . . .

Mr. President (The Honourable 8ir Abdur Rahim): There is _an
amendment to the first Resolution: there are no amendments to the
others. The Chair will permit the Honourable Member to move the
other Resolutions also and then it will put them separately to the House.
The Chair will put this one first and the Honourable Member can speak on
all the others.

The Honourable Sir Frank Noyce: On the first two, Sir?

Mr. President (The Honourable Sir Abdur Rahim): They are on
separate subject matters. '
E 2
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‘The Honourable 8ir Frank Noyce: The first two are very closely con-
nected. The ﬁrst is general; the second is an application of the first.

_Mr. President (The Honourable Sir Abdur Rahim): The next is coul
mines: they are all separate subjects: the Honourable Member had
better go on with the first.

The Honourable Sir Frank Noyce: As I was saying, it is no safisfac-
tion to me to have to ask this House to refuse to ratify no less than four
draft Conventions adopted by the Nineteenth Session of the International
Labour Conference. India has, as those Members of this House, whou
were present at a recent meeting, wore told, a good record in the matter

.of adoption of labour Conventions. As the speaker at that meeting,
himself a ropresentative of the League of Nations, pointed out, India has
adopted no less thun 14 Conventions. Up to the beginning of last year,
Great Britain had adopted 18, France 17 and Japan 12. The fact of
the matter is that, as Mr. Clow stated in this House last vear, when
we were dealing with a Convention somewhat similar in character to
the second one on the list of business today, we have been pursuing here
a very solid programme of labour legislation—rather too solid a pro-
gramme %o satisfy some of my Honourable friends on the Central
Benches,—but unfortunately, as it happens, our programme has differed
recently on very many points from the programme that Geneva
has been following. That departure has never been more marked than
in regard to the Resolutions regarding the draft Conventions which 1
am asking the House to discuss this afternoon. Indeed, I cannot help
thinking that the time has already come or is rapidly approaching when
our procedure in dealing with draft Conventions should be some-
what different from what it has been in the past. It has been our
practice, hitherto, t¢ bring Conventions before the Assembly in the form
of Resolutions, but our procedure in this respect, which does not appear
to'be the same as a number of other countries, is perhaps in some
respects not ideal. For one thing, the number of Conventions adopted
by the International Labour Conference has recently shown a marked
tendency to increase. I find, on looking up the records, that during
the last three years, the International Labour Conference has passed no
Jess than 16 draft O®nventions, whereas, between 1926 and 1932 no
Conference adopted more than two. Further, a considerable number of
Conventions in recent years have had very little practical relation to
conditions in India. Finally, the demands on the time of this House
in other directions have been steadily increasing. But I do not think
I need apologise to the House for bringing forward at least the first
of these Conventions, because, whatever view may be held on its merits.
it deals with a subject of very great importance. The proposals embodied
in it represent the outcome of a very large amount of delibera-
tion at Geneva and it has attracted a wide amount of international
interest. My excuse, Sir, for asking vou to allow me to deal with the
first two Conventiona on the list together is that the first and much the
most important of them all is directly related to the second in that the
former lays down the principle . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
allowed the Honourable Member to move only the first: perhaps the
Chair did not make itself quite clear.
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The Honourable Sir Frank Noyce: I am sorry if I have transgressed :
at any rate, I may perhaps be permitted to explain to the House that
the first Resolution is directly related to the second, in that it lays down
the principle, while the latter represents its application to o particular
cese; and I will deal with that particular uapplication more specitically
later.  The Convention with which the Resolution deals is extremely
simple in form consisting as it does of only one operative Article. The
principle which the Convention enunciates, if it is a principle at all,
is clear, and that is that there should be a 40-hour week, and that this
should be so introduced that the workers’ standard of living is not
udversely affected. The Convention is so short that I may perhaps read
it to the House. It runs as follows:

*Each Memher of the International Labour Organization which ratifies this
Convention declares its approval of :

(a) the principle of a 40-hour week applied in such a manner that the standard
of living is not reduced in consequence, and
(h) the taking or facilitating of such measures as may be judged appropriately
to secure this end;
and undertukes to apply this principle to classes of employment in accordance with
the ‘f‘:nenl provisions to be prescribed by such separate conventions as are ratified
by t Member." '
As the House will see, the importance of the draft Convention 18
hardly commensurate with its lengtﬁ

Well, 8ir, the word ‘‘principle’’ i8 sn inadequate translation of
principle meaning a general guiding rule. It would be very hard to affirm
that there can be any such principle as that the week should be of ‘&
particular length, because the suitable length of the working week must
obviously be a matter of judgment rather of principle, I maintain, Bir,
that so far us this so-ealled prineiple is concerned, its application is
chviously impossible in India. 1 doubt if it is possible unywhere except
in exceptional industries und in exceptional circumstances, but that is
perhaps hardly our eoncern today. Whilst, however, it is arguable that
unemployment would be substantially relieved by spreading employment
with a corresponding reduction in wages, o systemn  which involves in
most countries a large reduction of hours in particular industries where
wages remained the same would seem to be doomed to fuilure. For this
involves putting up the price of particular commoditics substantially,
while the general price level is not substantially affected. In other words,
those who buy commeoditics will have nothing more to buy them with
although they will cost more, and the result must be a substantial
diminution in the derand for articles und consequent further unemploy-
ment. Whatever, Sir, may be the position elsewhere, the effect
India is quite certain. I am sorry, Sir, I have to refer to the second
Resolution agoin, but it does provide me with u specific instance in
support of my argument. Take the manufacture of glass bottles which
at present is presumably conducted on a 56-hour week. If the hours
there are reduced by 25 per cent. to 42, o slight guin in production per
hour might result, but it could not possibly be expected to amount to
anything like 25 per cent. In consequence, if it were possible to enforce
the provision, regarding wages, there would have to be a great increase
in the cost of the articles produced. Further, Sir,—and this is & most
important point,—how is this inaintenance of standard of living to be
enforced? It would theoretically be possible to prescribe that the wages
now being paid per shift of eight hours should remain the same on &
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Bix-hours basis, but how long is the owner to be compelled to maintain
the existing rate? If, as is certain, he finds that his markets will be
gradually curtailed if he does not get a reduction in wages, is he to be
precluded for all time from seeking thaf reduction? It is clear that a
reduction at present, on the conditions stated, is utterly impracticable
on any large scale, and could only be applied in particular industries if
the IState were willing to subsidise the Industries ut the expense of the
taxpayer. I have no doubt, Sir, that my friend, Mr. Joshi, when he
moves his amendment, will argue that although the immediate reduction

to 40-hours a week may be impracticable, we should ratify the Conven-

tion and move in that direction. It is true that the acceptance of a
principle does not necessarily mean its immediate and universal applica-

tion, but.clause (b) of Article 1 has to be read with the words which .
follow which are in each cusé ‘‘to upply this principle to classes of

employment in accordance with the detailed provisions to be prescribed

by such separate Conventions as are ratified by that Member'. While,

Sir, in theory this leaves it open to counfry ratifying the Convention

to decline to ratify any further Conventions, such a procedure would be

entirely inconsistent ™ with the acceptance of the principle. And I

would suggest that the only consistent line would be to accept the

subscqeunt Conventions except where in particular cases there were

special reasons for declining to do so. It would not, in my view, which

I trust will also be the view of the House, be consistent with the spirit

of the Convention, and it would, I think, be doubtfully consistent even

with the letter of it to accept it, and then state that we would be

content for an indefinite period with a 48-hour week. Even a reduction

to a 48-hour week is not at present practicable. I would remind the

House, Sir,—and I cannot too strongly emphasise the fact,—that we have

recently made reductions of hours in both factories and mines, and the

dislocation involved in any further reduction at this stage would be

injurious both to the industries and to the workers. I think, Sir, I

should ask the House to think for & moment of the consequences which

would be involved if we were to ratifv and act on this Convention and

other countries did not do so. The result obviously would be, Sir, that

we should be flooded with cheap goods from other countries which had

declined to adopt a 40-hour weck. This would involve claims for ever

higher and higher protection, and the result would be an intolerable

burden on the consumer.

‘Another point to which I should like to draw the attention of the
House is that a 48-hour week Convention was adopted at the Washing-
ton Conference in 1919 and that that Convention has not even yet been
ratified by any of the leading European powers. And yet, Sir, the Inter-
national Labour Conference is now asking us to adopt & Convention which
goes much further, a 40-hour week Convention not a 48-hour week one.
It passes my comprehension, Sir, I must frankly admit, that the Inter-
national Labour Conterence should not have endeavoured to stabilise the
position or rather to reach the position laid down in 1919 before trying
to proceed much further. If it has not succeeded in persuading the lead-
ing European countries to adopt a 48-hour week, what hope, I would
ask, is there of persuading them to adopt a 40-hour week? I cannot help
thinking that the International Labour Conference has been inoculated
with a double dose of my Honourable friend, Mr. Joshi's idealism. They
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want, as he always does, to go the whole way at once instead of proceed-
ing graduslly. I would ask the House to appreciate the realities of the
situation and to accept the Resolution which I have moved.

Mr President (The Honourable Sir Abdur Rahim): Resolution moved:

“That this Assembly, having considered the draft Convention adopted by the
Nineteenth Session of the International Labour Conference concerning the reduction
of hours of work to 40 a week, recommends to the Governor General in Council that
he do not ratify the Convention.’

Mr. N. M. Joshi (Nominated Non-Official): 8ir, I move:
“Thai for the words ‘do not’ the word ‘should’ be substituted, and the following
be added at the end :

‘and take steps towards the reduction of hours by stages so that 40 hours a week
may be established in India as early as practicable’.’”

The Honourable Member in charge of the Department of Industries
and Labour in his preliminary remarks made certain statements from
which 1 intend to dissent. The Honourable Member said that the record
of the Government of India in the matter of ratifying Conventions is a
very good one. I do not object to the Honourable Member saying that
the Government of India has a very good record as regards the number
of Conventions ratified but, Sir, the Government of India cannot show
u good record by merely showing the figures of ratifications. Much de-
pends upon what Conventions are ratified and what Conventions are not
ratified. They may have ratified some Conventions which are not very
important and they may have omitted to ratify Conventions which are
very important. I shall only mention two or three Conventions which
they have not ratified. They have not ratified the Convention for the
establishment of some kind of unemployment relief. They have not rati-
tied the Convention for the establishment of some kind of health insur-
ance. They have not ratified the Convention proposing the establishment
of some kind of invalid and old age pensions. These three things, which
1 have mentioned, are very important and the Conventions on these im-
portant questions are not ratified. Therefore, I do not think that the
Government of India can say that their record is without any blemish
in the matter of ratification, because they have ratified certain number
of Conventions and other countries have not ratified an equal number of
Conventions.

Then, S8ir, the Honourable Member said, that the record of the Gov-
ernment of India, in the matter of labour legislation, is also a very solid
one and he said that employers have begun to find fault with the pace
with which the Government of India is moving. I do not know what the
Government of India thinks about the views of the employers in this
matter but I can tell them that the workers of India do not feel that
the Government of India is going fast enough. Labour legislation in
1ndia is much backward as compared with most of the civilised countries
in the world. Take any country. Our legislation is backward. I ecan
realise that considering we started labour legislation later than other
countries we should be backward for some years, but is India going to be
backward for ever and, if we are goingto come to the level of other
countries, then we must quicken our pace. India cannot afford to be
called a backward country in tlie matter of legislation for  all time.
Other countries have marched ahead and if we are going to reach their
level and come into line with them, we must march very quickly indeed.
Then the Honourable Member expressed opinions sbout the general policy



2024 LEGISLATIVE ASSENELY. [6tn Marcu 1936.:

[Mr. N. M. Joghi.]

of the International Labour Organisation. He said that the International
Labour Organisation hes become an idealist and is not .a practical body.
1 am quite sure the International Labour Organisation will note the views
of the Honourable Member as regards their policy. I would like to say
a word and ask the Honourable Member himself what are the changesr
in the procedure which he contemplates. He said that in the matter of
ratifying Conventions a change in the procedure will have to be made.
1t would have been better if he had suggested what change he contem-
plates. At present, when Conventions are or are not to be ratified the
Uovernment of India have been bringing forward Resolutions before the
Legislature, and so far, they have been acting on the recommendation
of the Legislature. I want to know whether the Government of India
propose hereafter not to bring forward these Resolutions before the Legis-
lature but to act in the matter of ratification by their own executive
authority. The Honourable Member should have made his point very
clear on this matter. If the Government of India is thinking of substi-
tuting the ratification by executive authority for ratification by the
Legislature, I am quite sure the whole House will be with me in oppos-
ing the adoption of such a procedure. He suggested that the Inter-
national Labour Organisation is passing so many Conventions that it is
making a very great demand upon the time of the House. For instance,
there are four Conventions to be considered by the Legislature toduy. I
wonder what time the Legislature will take for the consideration of these
four Conventions. The argument that the time of the Legislature will
be taken up by the consideration of these Conventions does not hold
water at all. I would like the Honourable Member to have a little more
‘nith in the International Labour Orgsnisation than he shows today.
The Internationul Labour Organisation may 'pass  Conventions
which the Horourable Member finds it difficult to ratify. At the same
time, that organisation is laying down standards for the whole world and
is doing lot of good work. I would, therefore, like the Honourable Mem-
ber to show stronger faith in the good work that that organisation is
doing, and, in order that India should participate more fully in the work
of that organisation, I would suggest to the Honourable Member that
he should send a strong and full delegation for the conferences ot the
International Labour Organisation. For some time the Government of
India did not send any adviser to the delegates. Last year, they sent
one adviser to each delegate. The agenda of the conference is o long
one and various committees are appointed to consider the questions on
the agenda. If the Indiun workers’ delegate is accompanied by only one
they cannot take part in the work of several committees. I would, there-
fore. nuggest to the Honourable Member that he should have greater
aith in the work of that organisation and instead of sending only one
adviser with each delegate, he should send several of them. This year
there cannot be any complaint about lack of funds. There is a surplus
of two or three crores of rupees and when there is such a surplus
1 am quite sure it will not be difficult for the Government of India to
increase the number of the advisers.

Now, Sir, as regards the Convention itself, the Honourable Member
pointed out that the Convention, though it merely accepts a principls,
is worded in such a way that there will be a sort of moral binding upon
the Government of India to give effect to the other Convention that may

-
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be passed by the International Labour Organization as regards the vstab-
lishment of a forty-hours week in particular industries. Well, Sir, if the
Government of India had any objection of this nature, they should have
taken that objection long ago.  Sir, the Government of India already ac-
cepted the principle of a forty-eight hours week when they signed the
'I'reaty of Versailles and at that time they did not bring forward the ex-
cuse that if they accepted the principle of a forty-eight hours week, there
would be some moral binding upon them to introduce a forty-eight hours
week in India. Sir, Article 427 of the Peace Treaty itself lays down the
principle of 48 hours a week. I shall not read the whole but I shall
read only the important portion :

‘“Holding as they do that labour should not be regarded as merely an article
of commerce, they think there are methods and principles for regulating labour
conditions which all industrial communities should endeavour to apply, so far as their
special circumstances permit.”’

Then, Sir, one of the principles which article 427 lays down is this:

‘“The adoption of an eight-hcur day or a forty-eight hour week is the standard
to he aimed up where this has not already been attained.’”

Sir, the Government of India by signing the Treaty of Versailles did
uccept the principle of a forty-eight hour week and they have tried to
vive effect to that principle gradually. Similarly, I would ask them to-
day to accept the principle of a forty-hour week and they should give
effect to this principle by stages. My suggestion is that the Government
of India should immediately inquire into the question of reducing the
hours of work to forty-eight and after three or four years they should try
and reduce the hours from forty-eight to forty. Sir, I am not usking
that the hours of work in India should be reduced immediately to forty.
At present the hours of work in factories and mines are fifty-four a week.
My suggestion is that they should be reduced to forty-eight after investi-
gation and after forty-eight hours a week are established, two or three
vears after that, they should try and inquire if the bours of work should
not be reduced still further. I am, therefore, suggesting, that the Gov-
crnment of India should accept the principle of a forty-eight hour weck
und give effect to that principle by stages,—first from fifty-four, the hours
should be reduced to forty-eight, and after about three years they should
reduce the hours to forty hours.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only one minute more.

Mr. N. M. Joshi: Well, Sir, the Honourable Member pointed out some
difficulties. He said if the hours of work are to be reduced, the wages
also will have to be reduced. Sir, it is not necessary that any reduction
of the hours of work should be accompanied by a reduction in wages. As
4 matter of fact the Convention suggests that steps should be taken so
that the standard of life of the workers should not be allowed to come
down. Similarly the Conference passed a- Resolution suggesting that
ateps should be taken so that the standard of life may be maintained.
Moreover, supposing the hours of work in India are not reduced, is there
any guarantee that the wages will not be reduced? As a matter of fact
n the city of Bombay the wages were reduced by twenty-five per cent.
long before the hours of work were reduced. Therefore, oven if we do
not reduce the hours of work, the reduction of wages will not thereby
be stopped. If the workers cannot defend- their standard of life and if
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their standard of living is attacked by the employers, the wages unfor-
tunately will be reduced whether the hours of work are reduced or not.
1, therefore, hope that the Legislature will accept my amendment which
is a very reasonable one.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved:

‘“That for the words ‘do not' the word ‘should’ be substituted and the following
be added ai the end : :

‘and take steps towards the reduction of hours by stages so that 40 hours a
week may be established in India as early as practicable’.”

Mr. V. V. @irl (Ganjam cum Vizagapatam: Non-Muhammadan Rural):
Sir, the Government of India is an original member
of the TLeague of Nations for which the taxpayer in
India pays many lakhs of rupees, but the Government of India persist in
coming to this House, year after year, and telling us that they are not
prepared to ratify some eof the Conventions adopted though they are mem-
bers of the T.cague of Nations and of the International Labour Office. Of
course, I do not expect the Government of India to straightaway say that
they would ratify the Convention for a forty-hour week, without reducing
the woges, because I know, as a matter of fact, in various industries where
the workers demanded that there should be a reduction of the hours of
work 80 that there may be employment for more workers, that was not dene
seriously. ihough the workers agreed to a reduction of wages; in fact there
has been & long-drawn dispute for the last four or five years when the
workers in some coases demanded lesser hours of work and lesser wages,
the Government of India did not accept those proposals.

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim)
vacated the Chair which was then occupied by Mr. Deputy  President
{Mr. Akbil Chandra Datta). ]

4P M

Sir, our submission is this, that Mr. Joshi's amendment does not seck
the immnediate ratification of the Convention for forty hours. It merely
urges the acceptance of the principle of the reduction. In fact, in most of
the industrics, a8 will be admitted without question, there is already a
forty-eight hour week in existence. For instance, there has been a reduc-
tion from sixty to fifty-four hours in factories where there was a sixty hour
week, and so it ought not to be difficult for the Government of India to
accept the principle, though they may met immediately agree to put the
sume into execution. Sir, when there was a discussion of the Washington
Cenvention about a reduction of the hours of work to forty-eight, great fears
and doubts were expressed by the employer and I can quote a few lines
from the specch of the workers' delegate from France, during the sittings
of the International Tmbour Office, which discussed the question of the
reduction to forty hours. He stuted as follows. This is from the Proceed-
ings of the International Labour Conference, Eighteenth Session, Geneva,
1954. At page 49, he stated: :

“But let us go back to Washington. In 1919, when the employers were con-
fronted with the question of the limitation of hours of work, the declarations made
by the Employer’s represeniatives were exactly the same in spirit as they are today.
‘They uttersd the same prophecies of evil and seemed even to predict that the
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end of the world would come if hours of work were limited to ¢ight in the day  as

at Washington. If you take these declarations and compare them with
the declarations which the employers are making at the present moment you will
find that they are identical in spirit and will give you an excellent idea of the
employers’ powers of prophecy.'

8ir, after the Washington 48 houts s week have been adopted, today
there hus been a persistent demand on the part of the workers in all parts
of the world for forty hours a week. In fact, if one goes through the
procecdings of the International Labour Conference at ite 1Sth Session,
there was quoted the example of various employers who felt that the
introduction of 40 hours weck would do no harm but greater good tc the
industry cven from the point of view of profits. I do not want to take time
of the House by guoting what has been said by various employers  of
labour, for they will be found in the proceedings of the conference. BSo that
1 do not think there sught to be any difficulty for the Honourable Membeor
in charge of Industries and Labour Department to accept the modest
amendment of my Honourable friend, Mr. Joshi. We do not desire the
introduction- of 40 hours week immedistely, we do not even say that if
forty hours week have not been introduced already, it must be introduced
at once, our contention is that by accepting the principle contained in the
amendment, there will be an incentive on the part of the Government of
India if they consider at any rate immediately the introduction of 48 hours
work'in the industries where it is not in vogue. In fact there are certain
irdustries, take for instance the Lillooah workshops, where there are 42
hours weck and in most other industries the workers work 48 hours week.
Therefore, our desire ig that the Government of India should immediately
consider the question whether they cannot introduce 48 hours week. After
that is done, time will be after o few vears to consider the question of 40
hours week. And it is only in that light ihat this amendment has been
placed befcre the llouse by my Honourable friend and I hope the House
will neeept this amendment.

Sir H. P. Mody (Bombay Millowners’ Associntion: Indinn Comumerce):
8ir, for once 1 find myself whole-heartedly in ugreement with the Govern-
ment in a matter of labour legislation, Phey have very wiselv decided on
this oceasion to refuse to ratify one of the innumerable Conventions which
seem steadily to pour out from Geneva. 1 think my Honourable friend,
8ir Frunk Noyce, wns very mild and a little too courteous when he gently
pretested that Geneva was going at too fast a puce. My own view is u
little more downright, and I say that the recent career of Geneva is in the
nature of {he Ralkre’s Progress, und if it is not checked in time we shall one
day get up and say that we refuse io co-operate with the Internationul
Labour Conference. My Honourable friend, Mr. Joshi, from whom for six
vears I have in vain expected one word of recognition of the efforts of the
Government of India to ameliorate lsbour conditions, witk his usual
charitableness, stated that India’s record in the matter of labour legislation
was most unsatisfactory and that India sbould not be kept backward for all
time to come. [ say exactly the contrary. [ say that India’s record in
the matter of labour legislation is one of which she may feel legitimately
proud. India was perhaps the first country or one of the first countrics
in the world to ratify the Washington Convention,

Mr. N. M. Joshi: What was that convention ?



2028 . LEGISLAPIVE ASSEMBLY. [6rH Marcm 1986. .

Sir H. P. Mody: That convention was that the hours of work should
be limited. ’ S '

Mr. N. M. Joshi: That conference wanted 48 hours.

Sir H. P. Mody: . . . . and that in respect of eastern ccuntries certain
concessions might be made. What happened ? India ratified the conven-
tion and introduced accordingly a sixty-hour week and found herself faced
with the competition of Japun which refused to ratify the convention for
vears together, though the workers there were working much longer, and
lubour conditions were generally inferior.

Mr. N. M. Joshi: Not true.

Sir H. P. Mody: 1t is forgotten by my Honoursble friend and those
who are of his way of thinking that India is still in her industrial infancy,
und if all these nostrums which are concocted in the laboratory of Geneva
were to be poured down the throats of India the results would be disastroud
to India ?

4

Mr. N. M. Joshi: How ”

8ir H. P. Mody: It will interest my Honourable friend, Mr. Joehi, to
know what is at the back of the mind of some people in Geneva who go on
supporting these labour conventions. I will read out something which I
suppose my Honourable friend, Mr. Joshi, has not yet tumbied to, and
T hope he will ponder over it in hig calmer moments. This is from a note
prepared by the Employers Federation of India:

‘“‘During the general discussion in the tripartite conference in 1833, when one of
the delegates suggested that the proposed convention to restrict hours should first
apply only to a few important industrial countries and the smaller countries could
then examine the question, ii transpired that the principal point causing anxiety
to certain Governments’ and employers’ delegates was the application of the conven-
tion more particularly to eastern countries. They considered that Asiatic countries
had no claim for special treatment and that it was most important to make a con-
siderable reduction in the hours of work in those countries. The fact that they were
serious eompetitors to the older industrial countries was stressed, and reference was
made to the increase of industrisl production in certain eastern countries.”

That is really the motive behind the support given to these various
ccrniventions, not only on the part of labour, which, of course, is united on
this question, but also on the part of some employers’ delegates. They
want that industrial legislation should be forced at an unnatuvral pace in
this countrv so that the industrial expansion of India should be rendered
very difficult.  Well, Sir, T want to know whether any of my Honourable
friends are prepared to subscribe to that position. I have during the last
few years in this place noticed a great deal of agreement on the question of
industrialisation of this country. I want my Honourable friends to under-
stand that if that industrialisation is to proceed at a regular puce, then
labour legislation should be checked.

An Honourable Member: Stopped.

8ir H. P. Mody: No, not stopped. There has been a great deal of
labour legislation ; nobody wants to stop it, but India must proceed gradually.
Mr. Joshi asked why India should "be backward, why India should
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lag behind so many western countries in the matter of labour legislation.
Hax my Honourable friend Mr. Joshi ever got up at any labour meeting and
said, “‘my comrades’’—I do not-know what he calls them—*‘you must put
your shoulders to the wheel, and you must be as thoroughly efficient as the
workers in the west, as the workers in Jupan are. It is one way in which
you can improve your standard of living and by which you can help in the
industrialisation of the country’’. Ias Mr. Joshi ever said that? No,
comparison only comes in in the matter of labour legislation. When it
comes to a question of efficiency, Mr. Joshi and those who represent the
labour view point are entirely silent. It was only the other day that we
introduced a 54-hour week. Are we to go on experimenting with hours of
work? Mr. Joshi looked very innocent when he suggested ‘‘accept the
principle and then gradually work it out’’.

Mr. N. M. Joshi: May 1 inform my Honourable friend that in Bombay
City itself there are several mills which are working seven hours a day,
that is no more than 42 hours a week.

Sir H. P. Mody: If there ure mills in Bombay working seven hours a
week, that 18 due to the activities of men like Mr. Joshi, who have made
conditions very difficult for us. 1 was saying Mr. Joshi put forward a very
innocent-looking suggestion; I do not know whether he really hoped that
he wus going to take the Honourable Member in. He said, ‘‘accept the
principle and gradually introduce the change’”. Why does he not lay down
a time limit; the proeper and more straightforward course would be to say,
aceept the principle and from the very next month reduce one hour a month,
8o that in a period of fourteen or fifteen months the forty-hour week would
be introduced in this country.

L should like to see what country working under normal conditions hus
introduced the 40-hour weck. 1t is all very well to subseribe tc a principle.
It may suiv Italy for instance, but Italinn conditions are abnormal, and it
i8 notorious that wages in [taly are the lowest in Europe.

Prof. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Not lower than ours.

8ir H. P. Mody:_Relatively to output they are lower. I say that the
tirce has not arrived for tinkering with the hours of work anv further. I
do not for a moment suggest that the 54-hour week is going to be our
minimum for all time to come. By no means. I have sufficient confi-
dence in the future of the world and the progress of humanity to believe
that some day we shall work up to the 40-hour week. But conditions
must gradually move up to that.

Then, Sir, there is another consideration which I have had to point
out and emphagise on many occasions in this connection, and that is that
every piece of labour legislation introduced into India is a nail in the
coffin of Indian industries vis-a-vis the industries in the Indian States.

Mr. N, M. Joshi: That is & very old argument.
Sir H. P. Mody: But I hope that everything old ix not to be put on

the scrap-heap; otherwise we should probably find some of these Benches
craptied out. (Laughter) What T was saving was that we have no sort
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of authority over the Indian States. The worst or the best that the
Government of India can do is to try and bring to bear their moral autho-
rity over the Indian States to follow in the wake of British India. Well,
T have been at the Government of India on innumerable occasions asking
theu to try and induce the Indian States to adopt the same Conventions
which India is adopting; but I do not think that the Government of India
has met with success on all occasions. And if the Indian States which
enjoy so many definite advantages over British India are to enjoy a still
further advantage in the shape of vastly cheaper labour conditions, then
I say the tendency towards location of new industries in Indian States
will be accelerated, and most industries will find it more profitable to find
a habitul in the Indian Stateg rather than in British India with its novel
ideas in the matter of labour legislation, and with its Joshis and the like.

‘'Mr. S. Satyamurtl (Madras City: Non-Muhammadan Urban): What
abont the Federation? ILabour legislation is a federal subject.

Sir H, P. Mody: No, labour legislation is going to be a provincial
federal as well as o concurrent subject.

Mr. 8. Satyamurti: Exactly.

Sir H. P. Mody: Not ‘‘exactly’’; that does not solve it. 1f it were
only n federal subject it would be all right; but the States need not come
into line with British India under Federation. I should like my Honour-
able friend to show me whether that is so or not.

Sir, for all these reasons I say that it will be extremely ill-advised on
tbe purt of the Assembly to say that the time has arrived for tinkering
with the hours of work, and it should strongly support the motion made
by my Honourable friend, Sir Frank Noyce, namely, that India do not
ratify this Convention. I hope that when that is done, the International
Lubour Office will sit up and take notice of India’s attitude towards some
ot its activities. I think we have suffered from Geneva’s theorising a
little too much; we do not want to suffer any more and T am whole-heart-
edly in agreement with the motion.

Prof, N. @G. Ranga: Sir, I amn rather surprised that my Honourable
friend, Sir Homi Mody, has thought fit to trot out & new enemy to our
industrialism in this country. The other day, he wWas talking of foreign
competition and today he is talking of competition coming from the Indian
States.  Sir, 1 would only like him to remember one thing, that, after all,
Indian States are a part of India, and it really matters very little indeed
to Indian workers and also to those Indians, who are anxious for industrial
progress, whether this industrial porgress takes place in British India
o: in the Indian States. Sir, he was talking of Japanese competition,
h.ving had to be experienced by our Indian industries because they came
to accept the Genevg Conventions and also the Washington Conventions.
Ho wag talking of the generous manner in which the Indian employers
have been co-operating with the Government of India in getting so many
of these Geneva Conventions ratified in this House. Sir, I hope he him-
self as well as the House will remember the fact that at no time have
Indian employers come forward readily with their offer of co-operation
eitler with labour or with Government, for ratifying any particular Con-
vention long before the Government of India itself took the initiative.
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Sir, the history of Indian employers’ relations with Indian labour
is replete with instances of their attempts to sabotage Indian labour, to
expluit Indian labour, and to suppress Indian labour. "And I need only
quote just o few lines from a speech delivered by Mr. Jamnadas Mehta
at the Geneva Conference in reply to what the employers are saying about
their own achievements in regard to these labour Conventions. He says:

**The Government of India’’ (as well as the employers) ‘‘take a great deal of credit
to themselves, and point out again and again with pride that they have ratified the
Washington and Geneva Conventions, and they say that, until others have done so,
it is no use going any further. I am here to state that this boast of the Government
of India is entirely unjustified. When they adopted the Washington Convention, the
sixty-hour week was already an accomplished fact in a large number of industries.
The sixty-hour week was an actual fact, which the Government simply registered in
1922. And when the Labour Commission in 1931 recommended the fifty-four hour
week, the Government again claimed—and the Employers’ Delegate was quite willing
to associate himself with that—that fifty-four hours’ work would be sufficient. But
the Government knows very well that in Indian industries the fifty-four hour week
is not the normal week; hours of work are less than fifty-four, and in having legis-
lation for fifty-four they are not doing anything except registering the fact.'

Similarly, in regard to this Convention of forty-eight hour week, Gov-
ernment have not so far done anything, but only paid lip sympathy by
aceepting the principle.” Now, Sir, they are unwilling to accept the princi-
ple underlying this particular Convention merely because they do not wish
to give effect to that 48-hours Convention in the near future or even in
the distant future. Tt is a sort of pernicious attempt on the part of the
Government of India, evidently supported by the Indian employers, which
é ura sure this House will be ready to protest against and also to vote

own.

Then, Sir, the Honourable Member for Industries himself held out a
sort of threat that, hereafter, the GGovernment of India are not going to
be so very ready and enthusiastic about accepting Conventions coming from
the (ieneva laboratory, as defined by my Honourable friend, Sir Homi
Mody. That is the sort of attitude which is really verv dangerous indeed
in the interests of Indian labour. Sir, I wish to warn this Government
as well as the employers that if they were to take the responsibility on
their own shoulders of accepting or not accepting these various Conven-
tiong that arc being passed and promulgated at Geneva in the minimum
intcrests of labour and if they do not leave it to be decided by this House,
then they will be running a very great risk indeed and they will be doing a
very great injustice to Indian labour. Then, Sir, we are told that (Geneva
has tecome a hot-bed for idealists and the Geneva Labour Conference have
bid good-bye to their ordinary practical common sense and are now think-
ing of manufacturing Conventions mcrely for their own sake, and in this
connection the Honourable Member for Industries and Labour has a very
strong supporter in the representative—the mouthpiece—of employers,
Sir H. P. Mody. Sir H. P. Mody was even prepared to request the
Government of India the other day that they should stop any further
legislation in regard to labour, and the Honourable Member for Commerce
also has made it perfectly clear that as far as railways are concerned. he
was hgnt upon putting a stop to any further legislation. Sir, this bhodes
ill indeod to the Indian labour world, and it is necessary that this House
should ecertainly suggest a means of protesting very vigorously against this
reactionary attitude that the Government of India as well ng emplovers
of labour wish to take against Indian labour.
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Lastly, I wish to draw the attention of the House to the fact that
though some important countries in the West have not been able to accept
thi» Convention of a 40-hour week, it is still true that Indig is far backward
in her labour legislation.  Our industrialists are very anxious that we
should give them protection, that we should give them bounties and that
we should give them every possible encouragement, and Indians have not
beer really miserly in their response to our industrialists and their needs.:
Rs. 54 crores are being paid every year by Indian consumers for the benefit
of Indian industrialists. These Rs. 54 crores are being paid through the
Government of India: in addition to this, another Rs. 108 crores ure
derived from Indian industries. The production of Indiau industries is
never less than twice as much as the imported articles on which import
duty is being paid. In all. the Indian consumers are paying Rs. 162
orores in order to subsidise, in order to help, in order to foster the Indian
industries, and is it nob reasonable that these consumers should turn round
and evpect employers to make their contribution to some extent at least
towards the maintenance of minimum standards of labour? Is it not
reasonable that this House should expect them to try to improve
the efficiency of their own labour—whose inefficiency they are
themselves deploring—and to try to improve their standard of
living. We are told by the Honourable Member in charge
that if the hours of labour were to be reduced, the wages also might be
reduced. I do not see any reason why the wages should be reduced if
only Indian industrialists and Indian capitalists would set about improving
their own internal organisation, improving their own management system
and improving their own eflficiency and the efficiency of their own workers
by estublishing a suitable industrial and educational system in this country.
If only the Indian industrialists play their role properly and satisfactorily,
I an. sure it would not be impossible for Government to accept this 40-
hour Convention and at the same time continue to pay the present level
of wages. These wages are very very low. So low, that by raising the wages
and by improving the efficiency of their labour, they would be making very
good business. I, therefore, request this House to support Mr. Joshi's
amendment and declare to the Indian labour world as well as to Indian
consumers in this country that this House is just as serious about making
employers discharge their duties as it has always been in providing them
with the necessary help and assistance. In fact they are being pampered.
If therc is any party in this country which has been pampered most, it
is the Indian industrialists. It is all very well for them to say that they
ars in their infant stage. I do not know for how long they would be
infants. The Bombay textiles have had 60 years to live, and nearly twenty
vears of protection, and yet they exploit, not only the consumers, but also
labour, after having had as much protection as they have desired for on
the plea of their infancy. It is best that we should not have such an
industry at all, and it is best that that kind of industry should be controlled
and directed by the State rather than be managed by these inefficient
industrialists, who at the same time are able to make millions and millions
for themselves. ®
. 8ir Oowasjl Jahangir (Bombay City: Non-Muhammadan Urban): Mr.
Deputy President, if I have heard my Honourable friends correctly, including
Mr. Joshi and Mr. Giri, they have not contended that they desire a 40-
hour week immediately.

Mr. N. M, Joshi: No, they have not.



NON+RATIFIOATION -OF DRAFT CONVENTION CONCERNING HOURS OF WORK. 2038

8ir Oowasji Jehangir: My friend, Mr. Joshi, admits that. Now, the
amendment that he has moved is that we do accept a 40-hour week im-
mediately.

Mr. N. M. Joshi: Principle.

Bir Oowasji Jehangir: If we accept thut, it- would absolutely be the-
duty of Government to bring in a Bill for a 40 hour week.

Mr. N, M. Joshi: No, Sir.

8ir Oowasji Jehangir: We are not accepting principles, we are accepting
absolute facts. Here is a Convention in which it has been suggested that
India should scoept a 40 hour week. If the Government of India are
not ready to accept that Convention immediately, but if they are to work
up to it, it is their duty to refuse to accept that Convention. 1f next year
or three or five years hence, Mr. Joshi comes to the conclusion that India
is in a position to be able to carry out this (‘onvention in its letter and
spirit, it is his duty to bring it up before the Legislature for its acceptance.
But you cannot ask Government to accept a Convention and then ask
them not to give-effect to it immediately. I cannot understand anyone
admitting, on the one hand, that this is not the time when we should put
a 40 hour week into effect, and on the other hand, saying that Govern.
ment should accept the Convention. I presume that Geneva will expect
India to carry out her pledge of having a 40 hour week within, say, a
vear’'s time if she accepted the Convention. Therefore, it appears to me
that there is only very little difference of opinion. I cannot agree with
either Mr. Joshi or Mr. Giri when they say that we are merely accepting
the principle and we need not put it into effect for some years to come.
What is the use of accepting a principle and then not putting it into
affect > The Resolution moved by my Honourable friend,. the Member of
(Government, is that the matter be postponed as they cannot accept it
Immediately. He has not said either in his speech or in the Resolution
that Government should never give effect to it or should never accept it.
That is the main point. Under the circumstances, I can see no ‘other
way but for this House to accept the Resolution placed before it by the
Honourable Member for Industries and Labour.

There i8 just one more point to which 1 would like to draw the atten-
tion of the Honourable House. I need not draw the attention of my
friend Mr. Joshi to it, because he knows it too well, and that is, that
although nominally we have got a 54 hour week, how many hours do the
workmen actually put in? ' How much do they actually work? Now, it is
a notorious fact that in India, specially in my part of the world, although
th;r?may be & 54 hour week the workmen are not in the factory the
whole time . . . .

Mr. N. M. Joshi: Therefore reduce the hours.

8ir Oowasji Jehangir: A considerable amount of time is: spent mooching
sbout . . . .".

Mr, 8. Satyamurti: What does that mean?
8ir Cowasji Jehangir: . . . . knocking about, smoking biris and washing
their faces: that is 8 notorious fact; and when the managément try to

bring about a little more efficiency, that is.to say, try and get, if not:
54 hours, at least. 50 hoyrs or 48 hours of-pee] -wotk.out of the workién,

i o!
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there is my friend, Mr. Joshi, and company to ask them to strike, because
the rules, which are really meant to carry out efficiency, are supposed
to be oppressive. Nobody knows these facts better than my Honourable
friend, Mr. Joshi. Let us forget about all these Eurbpean ideas of having
80 many hours of work; let us concentrate and see how many hours the
workmen will really work . . . .

Mr. N. V. Gadgil (Bombay Central Divigion: Non-Muhammadan Rural):
Let us discard European clothes first.

8ir Oowasji Jehangir: Before asking for a 50 or 40 hour week, suppose
we ask for a retrograde step and ask for a 60 hour week, 1 contend we
would get nothing out of it: the workman is not going to work: he will
go outside the sheds for many more hours than he does at present; and
if you make it a 40 hour week, I make bold to say that he will still
continue to go out from the sheds, but perhaps a little less than he does
now, because he will not have the time to do so. Therefore we have
got to be- practical in India and we have got to really make our laws
and regulations suitable to our conditions. 1 trust that my friend Mr.
Joshi realises this as inuch as anybody else. He told us just now that
there are some mills in Bombay which have a 7 hour day. 1 would like
to ask him which mills . . . .

" Mr. N. M. Joshi: E. D. Sassoon's.

" 8ir Cowasji Jehangir: Double shift or three shifts: the cat is out of
the bag.

Mr. N. M. Joshi: What is the cat out of the bag?

Sir Oowasji Jehangir: My Honourable friend did not tell the House that
thfsre is seven hours a day with three shifts working, 21 hours a day . . .

‘Mr. N. M. Joshi: May I interrupt my Honourable friend and tell him
that each workman works for seven hours: there may be three shifts:
other people work in the other shifts.

8ir Oowasji Jehangir: He works for seven hours and gets less pay
- Mr. N. M. Joshi: No, no.

8ir Cowasiji Jehangir: . . . . . and, then, another shift comes and works
for seven hours and gets less pay. If my Honourable friend had contend-
ed that there was more employment due to this three shift arrangement,
I would admit it. But to come and tell this House that there are mills

in Bombay who have seven hours work a day is an incorrect statement of
fact, admitted by him . . .,

Mr. N. M. Joshi: No: not admitted: I have not admitted it.

e

8ir Oowasji Jehangir: Of course you cannot get more than 24 hours out

o{l '?t day; you must reduce the working man’s time if you introduce three
shifts . . . . ’ ' : '

Mr. N. M. Joshi: The machinery works longer.

' Bir Cowasfl Jehangir: That is typical of the information that
Honourable friend is accustomed to give to this House., I am not gog;z

to eay thet he deliberately misleads, but he misleads himself, and, in his |

Eiat
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attempt to mislead himself, he misleads others. I have said enough to
show that we are all practically agreed that this Convention cannot be
aceepted today; and if my Honourable friend moves that it be accepted,
I feel sure he would congider that it was his duty to bring in legislation
at the earliest moment . . . . .

The Honourable 8ir Frank Noyce: Quite so.

8ir Oowasji Jehangir: . . . . and if he accepted it and did not bring
in legislation at the very earliest moment, I would be the first to contend
that the Government of India were actng dishonestly; and since I do
not desire to see them act dishonestly, 1 will be only too pleased to
support him on this present occasion; and as my friend, Sir Homi Mody,
has said, that does not mean that a 40-hour week will never come to
India: it will come in time, and perhaps champions of labour will draw
the attention of this Honourable House when the time does come and will
insist on seeing that the Convention is accepted and immediately put into
practice.

Mr. Sri Prakasa (Alluhabad and Jhansi Divisions: Non-Muhammadan
Rural): S8ir, the Honourable Member for Industries and Labour is an
earnest Christian; and it would not be improper if I called his attention
to an important injunction in the Holy Bible to the effect that we should
do unto others as we wish that they should do unto us. As a public man,
I have been used to very long hours of work and for no pecuniary reform;
but since I became a Member of this Assembly, I find that four hours and
three quarters of work per day makes people perspire; and that despite
Rs. 20 a day! .

[At this stage, Mr. President (The Honourable S8ir Abdyr Rahim)
resurned the Chair.]

Now, I should certainly suggest to the Honourable Member that he
should not expect the factory labourers of this country to work more than
he expects us to work here. I have worked out the figures and I find
that our week is of 234 hours. That may be the labourers’ week also!
The fear about cheap and nasty goods being dumped in our markets is
not a very genuine fear; because, when we have such a cheap and in-
efficient Government in our country, we can afford to have cheap and bad
things also. No harm will be done by our getting bad things if no harm
has been done by getting a bad Government. T think the original sin
on. our part was to have got into these international obligations at all,
and to have had anything to do with these international institutions in
the past. Now that we have got tacked on to these international affairs it
happens that every year the Honourable Member has to come to this
House and ask that the various conventions should not be ratified. -

Let us not forget that we are essentially an agricultural people;
and sgricultural people cannot be made to work to order. A
number of agriculturists from my part of the country go down to
the town which has the honour . of having such distinguished
Baronets and Knights as those who have already spoken: but
though the Baronets and Knights are able to survive the climate of
their City and come to this Assembly, both at S8imla and Delhi, I find
that my people never return: they all die there. The conditions of
factory life apparently are so bad in Bombay that persons who go down
there, from my part of the country, never live to come back. Therefore,
.something must be very wrong somewhere, and I think the long hours of
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work in impossible conditions are responsible for their early death. Agri-
cultural people, Bir, are used to work on an average about two hours a
day. They have scarcely anything to do when it rains for about four
months in the year; and sometimes, when tiey have very heavy work
on hand, they work from early morning tili. laye . at night, I do not like
the hours of work which are prevalent in tactories, as they do not suit
us. I have full sympathy with what my friend, Sir-Homi Mody, ssid-about
the inefticiency and laziness of my people. I myself am often worried-by the
inefficiency and laziness of those with whom 1 come in contact, including
Members of the Government. The cure for this disease is that our people
should be given proper food, proper clothing, proper housing, proper
domestic conveniences, and, above all, proper training. Unless our em-
ployers look after these essentials, they will never get an efficient and
contented people. My great complaint against the Government and the
employers, and against every person, who is in a position of authority in
the country, is that they do not care what happens to the people in general
so long as their own interests are satisfied. I am sure if these Bombay
magnates saw to it that our people are properly looked after, properly
trained, properly taught their rights and duties and fully assured of what
is their due, we would have a happier and healthier people.

Therefore, Sir, if we are really serious, if we mean to improve both the
industries of the country and the well-being of the people, then this aspect
of the question should be given very particular attention. 1 agree with
my friend, Sir Homi Mody, thut we should not be tied to the apron strings
of Europe or America or made to follow whatever they do. We seem to
follow them in all that is bad, including putting on European clothes.
(Laughter.) We do not care to follow them in all that is good, namely,
efficiency, honesty, sincerity, hard work, devotion to duty and other things
necessary for the uplift of the general mass of the people. So, Sir, if the
Government and Bombay magnates alike combine to look in to this side
of the question, we should be in a much better position. I certainly
strongly recommend to the Government that they should do away with all
these conventions, and put themselves out of the purview of these Inter-
national complications, und look at the country as it is, examine the
conditions of the people as they are, and use their resources and their
sympathetic imagination to improve their lot in every possible way. If
they do that, we shall not have to witness the scenes that we witness in
this House and outside. T hope, Sir, my suggestion will be accepted by
‘the Honourable 8Sir Frank Noyce, who as we all know, is a generous and
kind-hearted man with a keen brain and sympathetic imagination; and who,
if any one, can certainly help us and lead us along right lines in the matter
of the equitable adjustment of the relations between Capital and Labour.

The Honourable 8ir Frank Noyce: Sir, if my Honourable friend, Mr.
Joshi’s amendment were accepted, it would mean:

“That this Assembly do recommend to the Governor General in Council that he
should ratify the convention and take steps towards the reduction of hours by stages
so that a 40-hour week may be established in India as early as practicable.”

I know only too well, Sir, what the acceptance of Mr. Joshi’s amend-
ment would mean. Next year, at this time of year, he would be stand-
ing up in this House and asking in that voice that I know so well—
“‘Mr. %’resident, what are-the Government. of India doing to ‘bring about
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a reduction in the hours of labour from 54 hours to 48 hours?”’ I shall
not be here the tollowing year, but I have no doubt that, whoever 18
ir my place, will be faced with the same question as again the following
year, and 8o on, ad infinitum possibly. I have suffered, Sir, from those
queries for four years. 1 shall sutier from them tor another year,
. and. 1 have no doubt that my successor will suffer from them too. Dut
on one thing 1 am determined, and that is, to do my best to iuduce
this House to accept this Hesolution as it stands, so that he shall not
be atHicted with at least one comnplaint. In all seriousness, Sir, I am
profoundly  disappointed, if I wmay say #o, by the speeches from the
Opposition Benches and also by the spéech of Mr. Joshi hiraseli in
support of hig amendment. The only argument which has been adduced
is that it i3 a good thing for the workman to have his hours reduced
from 54 hours a week to 40 hours u week. =~ Well, Sir, that may or may
not he the case, and I can only say that 1 profoundly wish that iy
own hours of work were reduced from something nearer 70 hours to
40 hours a week. My complaint is that no speaker has made the smallest
effort to meet my point in regard to the effect of a reduction to forty
heurs on prices and wages. The point I endeavoured to make, Sir, was
that unless a 40-hour week were universal and were generally adopted
in all countries, it would mean that the countries which adopted a
40-hour week would be very henvily penalised at the expense ur thcse
who refused to come in. And again, unless the 40-hour week were univer-
sylly adapted throughout all industries, the position would be the same.
Ii particular.industries were singled out for special treatment, that would
mean that their costs of production would go up, that their prices would
g» up, and that they could not carry on. I entirely ngrce with my friend,
Sir Cowasji Jehangir, that it would rerve no useful purpose to adort this
convention, that it would in fact be a breach of faith to adopt it. unless
we meant to bring it into actual operation at an early stage. As I
have clearly said, if this country were to adopt this convention and other
countries did not do the same, competition from outside must increase
und prices must go up. Now, Sir, my friend, Mr. Ranga, was the only
person who mentioned the consumer. He has, in past speeches paic
special attention to the interests of the consumer in this House, but
1 did not notice any sign, or, only a very faint sign, of his doing so
t-day. The mass of the consumers in this country are agriculturists.
The adoption ¢f a 40-hour week in industries must send up the prices of all
the goods they purchase, and the burden on them would be intolerable.
I have, Sir, in my hand a number of resolutions passed by the Peasant
Group of M. L. As. which was sent to me by my friend, Professor Ranga.,
some time back. ‘The second of those resolutions runs as follows::

**“While recognising the need for affording adequate and timely protection to
Indian industries in order that such industries when properly and fully equipped may
provide remunerative employment to the growing numbers ‘of unemployed, this
group is anxious Lo gee that the masses are burdened by protective duties only for so
long and to such an exteut as will be demonstrably proved to be necessary.”’

Those, Sir, are very laudable sentiments, but I can assure my friend
that if he works for the acceptance of Mr. Joshi's amendment, he wili
be doing singularly little to carry them into practice. The adoption of 8
40-hour week in this country at this juncture would mean protective
duties at & level which would be very much higher than that which
exists at present and which would hit the masses .very hard.
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My Honourable friend, Mr. Joshi, is not consistent. He says at one
woment that Government should ratify the convention. At the next,
Le says ‘“Well, you can only proceed by stages; 48 hours at once nnd
perhaps after an inquiry you may adopt 40 hours”’. 1 would ask him,

Sir, how can you ratify a convention if at some distant date you propose
to have a further inquiry before you bring it into practical effect?

Mr. N, M. Joshi: You need not have the inquiry?

The Honourable Sir Frank Noyce: My Honourable friend suggested
an inquirv. Now, he is not so keen about it. Obviously, if
you have an inquiry, the results have to be taken into consi-
deration before you can take the next step. That is why T say that my
Honourable friend is inconsistent. I would add one comment with
reference to his contention that the Government of India have uccepted
the principle of ‘the 48-hour week. That is not the case. The Versailles
Treaty contemplated special provisions for special countries and the very
Convention which adopted the 48-hour week allowed India 60 hours.
All T would say in conclusion is that my Honourable friends, Mr. Joshi
and Mr. Giri, must face the position. Tf we are only going to accept
48 hours now or in the near future, how can we possibly ratify this Con-
vention? We are not accepting the principle of it. Finally, T would
ask the House in nll seriousness to consider what is really the crux of
the whole question. Why should we now go to =& stage which even
Western countries are not prepared to accept? That, Sir, is my final,
and, T hope, conclusive argument. :

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That for the words ‘do not’ the word ‘should’ be substituted, and the following
be added at the end:
‘and take steps towards the reduction of hours by stages so that 40 hours a

LY

week may be established in India us early as practicable’.

5 o.M,

The Assembly divided:

AYER—42,

Abdullah, Mr. H. M. Khare, Dr. N. B.
Aney, Mr. M. 8. Lahiri Chaudhury, Mr. D. K.

Asaf AN, Mr. M.

Ayyangar, Mr, M. Ananthasayanam.
N

Banerjea, Dr. P. N,

Bhagavan Das, Dr.

Chattopadhyaya, Mr. -Amaretrira
Nath.

Das, Mr. Basanta Kumar.

Desai, Mr. Bhulabhai J.

Gadgil, Mr. N. V.

Ghiasuddin, Mr. M.

Giri, Mr. V. V.,

Govind Das, Seth..

Gupta, Mr. Ghanshiam BSingh.

Hans Raj, Raizada.

Hosmani, Mr. 8. K.

. Jedhe, Mr. K. M.

Jogendra Singh, Sirdar.

Joshi, Mr. N. M,

Kailash Behari Lal, Babu.

Khan Sahib, Dr. " .

Lalchand Navalrai, Mr.

Maitra, Pandit Lakshmi Kanta.

Mangal Singh, Sardar.

Mudaliar, Mr. C. N. Muthurangas.

Pant, Pandit Govind Ballabh

Parma Nand, Bhai.

Raghubir Narayan 8ingh, Chou-
dhuri.

Rajan, Dr. T. 8. 8.

Ranga, Prof. N. 1.

Satyamurti, Mr. 8,

Sham Lal, Mr.

Shaukat Ali, Maulana.
Sheodass Daga, Seth.

Singh, Mr. Ram Narayan,
Sinha, Mr. Anugrah Narayan.
Sinha, Mr. Satya Narayan.
Sinha, Mr. Shri Krishna.

Sri Prakasa, Mr.

Varma, Ma B. B.
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NOES—48.

Abdoola Huoon, Seth Haji.

Acott, Mr, 8.

Ahmad Nawu Khm Major Nawab.

Allah Bakhsh Khan anann, Khan
Bahadur Nawab Malik.

Aminuddin, Mr. Saiyid.

Ayyar, Diwan Bahadur R. V.
Krishna.

Ayyar, Rao Bahadur A. A.
Venkatarama.

Bajpai, Bir Girja Shankar.

Bhagchand Soni, Rai Bahadur Seth.

Craik, The Honourable Sir Henry.

Dalal, Dr. R. D.

Das-Gupta, M.r. 8. K.

Dash, Mr. A. J.

DeSoun, Dr. F. X

Essak Sait, Mr. H. A. Sathar H.

Gajapatiraj, Maharaj Kumar Vijaya
Ananda,

Gauba, Mr. K. L.

Gidney, Lieut.-Colone] Sir Henry.

Grigson, Mr. W. V.

Hands, Mr. A. S.

Hudson, Sir Leslie.

Hutton, Dr. J. H.

James, Mr. F. E,

Jawahar S8ingh, Sardar Bahadur
Sardar Bir.

The motion was negatived.

Jehangir, Bir Cowasji.
Khurshaid Muhammgd Khan Bahadur
Shaikh.

Lal Chand, Cnptsm Rao Bahadur
Chaudhri

Leach, Mr, F. B,

Lloyd, Mr. A. H.

MacDougsll, Mr. R. M.

Metcalfe, Sir Aubrey.

Mody, Sir H. P.

Morgan, Mr. G.

Muhammad Nauman, Mr.

Mukherjee, Rai Bahadur B8ir Satya
Charan.

Noyce, The Honourable Bir Frank.

Rau, Mr. P. R.

Row, Mr. K. Banjiva.

Bale, Mr. J. F.

Sarma, Mr. R. 8.

Scott, Mr. J. Ramsay.

Smgh Rai Bahadur Shyam Narayan.

Slrcar, The Honourable Sir
Nripendra.

Spence, Mr. G. H.

Tottenham, Mr. G. R. F.

Vissanji, Mr. Mathuradas.

Witherington, Mr. C. H.

Yamin Khan, 8ir Muhammad.

Mr. President (The Honourable Sir Abdur Rahim): The Chair will

now put the original Resolution to the vote. The question is:

““That this Assembly, having considered the draf. Convention adopted by the
Nineteenth Session of the International Labour Conference concerning the reduction
of the hours of work tc 40 a week, recommends to the (Governor General in Council
that he do not ratify the Convention.’

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday,
the 9th March, 1936.
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